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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
0.A. NO. 1267 OF 2024

IN THE MATTER OF:
Kuldeep Dhama ...Applicant
Versus
State of Haryana & Ors. ...Respondents

RESPONSE ON BEHALF OF RESPONDENT NO. 6, M/S. SMART MART

STORES PRIVATE LTD.

MOST RESPECTFULLY SHOWETH:

That the present Reply/ Response has been filed by the Respondent No. 6
through its Authorized Representative and Director (hereinafter referred as
‘Answering Respondent’) in the abovementioned case in compliance of the

Order dated 21.11.2024 passed by this Hon’ble Tribunal in the captioned matter.

At the outset, it is stated that the allegations under the instant OA of the Applicant
through his email dated 30.05.2024, are devoid of merit, frivolous, misconceived
and is liable to be dismissed at the threshold. The contents of the Original
Application, save and except specifically admitted herein, are denied in toto, and
nothing in the present Original Application may be deemed to have been

admitted on the grounds of non-traversal.
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That this Hon’ble Tribunal vide order dated 21.11.2024 registered an email dated
30.05.2024 sent by the Applicant as an original application under Section 14 &
15 of the National Green Tribunal Act, 2010 in view of the allegations made
therein. The Hon’ble Tribunal observed as follows:

“2. The complainant has said that a mining permit for six months has been
granted on Gata No. 620 and 634 measuring 7 hectares for a quantity of
1,40,000 cubic meters to M/s. Smart Mart Stores Private Ltd. but the said
proponent has actually carried out mining activities beyond the lease
area, i.e. in 25 hectares and has also created pits of the depth of 30 to 40
feet below water level which is in violation of conditions of environmental
clearance and causing damage to environment.

3. In our view the allegations made in the letter petition, prima facie, give
rise to substantial question relating to environment arising out of the
implementation of enactments mentioned Schedule I of NGT Act 2010 but
before proceeding further in the matter we find it appropriate to obtain a
factual report and for this purpose, constitute a Joint Committee
comprising District Magistrate, Baghpat; Uttar Pradesh Pollution
Control Board and Central Pollution Control Board (hereinafter referred
toas ‘CPCB’).”

Copy of the Order dated 21.11.2024 passed by this Hon’ble Tribunal is marked

and annexed herewith as Annexure-1.

That the prima facie view taken by this Hon’ble Tribunal on account of two
primary allegations by the Applicant against the Project Proponent, which is as
follows:

a) The Project Proponent has carried out mining in 25 hectares instead of the

7 hectares which was as per the licensed area.
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b) The Project Proponent has created pits of depth of 30 to 40 feet below the

water level.

That pursuant to the Order dated 21.11.2024, Joint Committee has been formed
and the Joint Committee visited the Site and investigated all the allegations made
in the OA. However, when the Joint Committee visited, the Project Proponent/
Answering Respondent’s representatives namely, Mr. Subhash Chander Sharma
and Mr. Dharmi Chand Sharma, both were present on the instructions of the
concerned mining officer and the presence of the abovesaid representative of the
Project Proponent is reflected from the photographs annexed with the Joint
Committee Report. Thereafter, as per the directions of the Hon’ble Tribunal, the
Joint Committee did the investigation of the allegations made in the OA and after
the completion of the investigation filed the Joint Committee Report dated
21.12.2024 (filed on 23.12.2024) (“Report”) before this Hon’ble Tribunal
wherein relevant and important facts have been laid out. This Hon’ble Tribunal
vide order dated 23.01.2025 recorded the necessity of seeking response from
several parties, including the Answering Respondent, and accordingly, notice

was issued to the Respondent No. 6.

That from a bare perusal of the Joint Committee Report dated 23.12.2024, it is

apparent that the allegations which form basis of the instant OA are frivolous
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and without merit. The Joint Committee Report answered the aforesaid
allegations as under:
a) There was no mining activity in 25 hectares as alleged by the Applicant.
b) There is no pit of depth of 30 to 40 feet below water level as alleged by
the Applicant and the mining was not done beyond 1 — 3 meters or below

water level.

That the allegations as contained in the instant OA were to create a prejudice that
the Project Proponent is a sand mafia, which is baseless and devoid of merit. The
same was alleged by the Applicant with mala fide and ulterior motives and to
merely to make strong and serious allegations so that notice be issued in the

matter and same is not dismissed at the threshold.

That whereas, the Answering Respondent was the license holder under the
authority of DM, Baghpat towards which appropriate license fee was paid
towards carrying out sand mining. The sand mining was carried out in a lawful
manner and within the confines of the license dated 20.12.2023 issued by the
DM, Baghpat and in compliance with the Mines and Minerals (Development &
Regulation Act, 1957 (MMDR Act), Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining, 2020

amd other applicable law .
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During the period of license, the Answering Respondent has operated the license

as per its conditions and the compliance is as follows:

Particulars | As per License Actual Excavation by Answering
Respondent
Lease Area |7 hectares total area for | Only 1,08,403 m3 was extracted
1,40,000 m3
Time period | 6 months 6 months
Water Level | 3m Depths ranging 1.5 m to 1.7 m

were mined. No pit was created

below water level.

10. While this is so, brief background of the mining lease granted to the Answering

11.

Respondent and actual mining carried out by Answering Respondent as per the

license terms, relevant to the present OA are stated hereinafter.

BRIEF FACTS:

That the Answering Respondent is a company registered under the Companies

Act, 1956 and is in the business of trading electronic goods and its accessories,

which are manufactured by various renowned companies and having its

registered office in Delhi. The Answering Respondent entered into the present
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sand mining lease as a first time bidder and prior to the present sand mining
lease, the Answering Respondent had never bid for any tender/ or license for any

work.

That the UP Government (Geology and Mining Department) vide its letter dt.
30.12.2022 (sent to Director, Geology and Mining Directorate, U.P.) as provided
by Mining officer, Baghpat, U.P., the mining site (07 hectares) at Gata no. 620,
634 of Village, Sankraudh, Tehsil-Khekra, Baghpat (U.P.) is included in the
District Survey Report (DSR). Pursuant to the letter dated 30.12.2022, DM,
Baghpat had issued e-auction notice dated 06.01.2023 for sandmining permit for
a period of 6 months in 7 hectares lease area to mine a quantity of 1,40,000 cubic
meters of sand. Copy of letter dated 30.12.2022 issued by UP Government
(Geology and Mining Department) is marked and annexed as Annexure-2.
Copy of the Notice for e-tendering has been marked and annexed herewith as

Annexure- 3.

That the Answering Respondent participated in the e-auction for lease dated
06.01.2023 issued by the District Magistrate, Baghpat (“DM”). Pursuant to the
answering Respondent’s participation, a Letter of Intent dated 06.02.2023
(“LOI”) was issued by the DM to the Answering Respondent for sand mining

in 7 hectares lease area with permission to mine a quantity of 1,40,000 cubic
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meters for a duration of six months. Copy of the Letter of Intent dated 06.03.2023

has been marked and annexed herewith as Annexure- 4.

Thereafter, the Answering Respondent prepared a Mining Plan, along with a
Mine Closure Plan for the purpose of sand mining in terms of the LOI. The said
Mining Plan was approved by the Director, Geology and Mining Directorate,
Uttar Pradesh on 04.03.2023 and was also sent to the DM. Copies of Mining
Plan submitted by Respondent No. 6 and Letter dated 04.03.2023 issued by
Director, Geology and Mining Directorate, Uttar Pradesh on 04.03.2023 has

been annexed and marked as Annexure-5 and Annexure-6, respectively.

The Joint Demarcation of the leased area of 7 hectares was carried by the
Revenue Department and Mining Department as per the geo-coordinates
provided and Pillars were fixed on each geo-coordinate as Point A, B, C and D.
Copy of the Joint Demarcation carried by the Revenue Department and Mining

Department is marked and annexed as Annexure A — 7.

The State Level Impact Assessment Authority of Uttar Pradesh (“SEIAA”)
granted Environmental Clearance (“EC”) to the answering Respondent for
mining for a total proposed production of 14,000 cubic meters on 06.11.2023,
which was a typographical error on part of the Department. However,

subsequently, the EC was amended for production of 1,40,000 cubic meters on
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29.02.2024. A true copy of the approvals by SEIAA dated 06.11.2023 and
29.02.2024 are annexed and marked herewith as Annexure-8 and Annexure-9,

respectively.

A Consolidated Consent to Operate and Authorization dated 13.12.2023
(“CCA”) under the Water (Prevention and Control of Pollution) Act, 1974, and
the Air (Prevention and Control of Pollution) Act, 1981, and a Consent to
Establish dated 13.12.2023(“CTE”) was issued to the answering Respondent for
mining of 1,40,000 cubic meters of sand from the period of 6 months by UPPCB/
Respondent No. 5. Copies of the Consolidated Consent to Operate and
Authorization dated 13.12.2023 (CCA) and Consent to Establish dated
13.12.2023 (CTE) have been annexed and marked herewith as Annexure-10 and

Annexure-11, respectively.

Consequently, the DM, Baghpat issued a license for sand mining dated
20.12.2023 to the Answering Respondent, thereby granting a mining lease of 7
hectares area for the purpose of mining 1,40,000 cubic meters of sand with depth
not greater than 3 meters for a period of six months commencing from the grant
of permit. A copy of the license dated 20.12.2023 issued by the DM, Baghpat

has been marked and annexed herewith as Annexure-12.
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That pursuant to the grant of license by the DM, Baghpat, the Answering
Respondent had commenced mining activities from 20.12.2023 till 19.06.2024
(for a period of 6 months) and during this period, the Answering Respondent had
mined a total of 1,08,403 cubic meters of ordinary sand out of the total
permissible limit of 1,40,000 cubic meters as has been noted by the Directorate
of Geology and Mining, Uttar Pradesh. Thus, the actual mining carried out by
the Answering Respondent is much below the total permissible limit. Copy of
the details of mining project as noted by Directorate of Geology and Mining,

Uttar Pradesh have been marked and annexed herewith as Annexure-13.

That on 19.06.2024, all excavation activities were ceased by the Answering
Respondent and vacant plot was handed over to the DM, Baghpat in terms of its
license conditions and no activities have been carried on beyond the said date.
In this regard, the Answering Respondent duly informed the Mining Officer and
DM, Baghpat vide its letter dated 19.06.2024 for handing over of land. The
Answering Respondent further submitted Half Yearly Compliance Report for
mining activities carried under the cover of its letter dated 20.06.2024 to Deputy
Director General of Forest whereby compliance with all statutory rules was
stated and reported. Further, the Answering Respondent had planted 8000 trees
in terms of the EC Condition and the DM, Baghpat was duly informed vide letter

dated 15.06.2024. Copy of letter dated 19.06.2024 issued by the Answering
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Respondent is marked and annexed as Annexure — 14. Copy of the Half Yearly
Compliance Report is marked and annexed herewith as Annexure — 15. Copy
of the letter intimating plantation of 8000 trees planted by Respondent No. 6 is

marked and annexed herewith as Annexure A-16.

That while the Answering Respondent had completed the excavation activities
without any violation of the terms of license or any applicable law and the same
was duly inspected by the authorities’. As such, Respondent No. 5/ UPPCB
along with mining inspector and Geologist, Ghaziabad had inspected the
premises on 02.05.2024 had not found any mining outside the leased area. It was
further found and verified that no water pollution, air pollution and noise
pollution were found by Respondent No. 5. Copy of the joint inspection report

dated 02.05.2024 is marked and annexed as Annexure -17.

However, UPPCB despite having found no non-compliance or mining outside
of the leased area by the Answering Respondent, have now sought to impose the
Environment Compensation for alleged mining outside the leased area without
any illegal or excess mining carried by the Answering Respondent as per its own
admission. The said imposition of Environment Compensation by the UPPCB
vide its letter dated 04.04.2025 is devoid of any merit or factual finding of its
own. In fact, the said imposition has even failed to consider the Replies dated

24.03.2025 and 08.03.2025 to the Show Cause Notice dated 20.02.2024 and as
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such is violative of principles of natural justice. Copy of the Show Cause Notice
dated 20.02.2024 and letter dated 04.04.2025 are marked and annexed as
Annexure — 18 (Colly). Copy of the replies dated 24.03.2025 and 08.03.2025

are marked and annexed as Annexure - 19 (Colly).

That even otherwise, the basis of levy of Environment Compensation is not on
account of any particular finding by UPPCB but on account of levy of penalty
by the DM, Baghpat vide its letter dated 01.05.2024 for alleged violation of
mining outside of the leased area by the Answering Respondent. As per the
notice dated 01.05.2024 issued by DM, Baghpat, during spot inspection on
23.04.2024, it had allegedly found pits created due to illegal mining whereby
357 cubic meters was extracted outside of the leased area and thereby imposed
a penalty of Rs. 3,89,230/-. Copy of the notice dated 01.05.2024 issued by the

DM, Baghpat is marked and annexed herewith as Annexure-20.

It is stated that no such illegal excavation was carried out by the Answering
Respondent and the same was denied and dispute before the DM, Baghpat vide
letter dated 01.06.2024 since the same was baseless and no proof was provided
towards such illegal excavation. The alleged inspection and investigation was
not in the presence of the Answering Respondent and in fact, the Answering
Respondent had even requested DM, Baghpat to do the inspection again in the

presence of the Answering Respondent. Copy of the letter dated 01.06.2024
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issued by the Respondent No. 6 is marked and annexed herewith as Annexure-

21.

As such, the Answering Respondent being a first time licensee was not able to
excavate to the complete extent of the permit granted of 1,40,000 cubic meters
and had only been able to excavate 1,08,000 cubic meters from the leased area
and thus, Answering Respondent had no need to venture into illegal excavation
to invite such penalty in any case. Since the lease was expiring on 19.06.2024
and as consequence of the imposition of penalty without any show cause notice,
the Answering Respondent would have been liable to stop work immediately
and thus, was constrained and coerced to pay the said penalty of Rs. 3,89,230/-
under protest which was also notified vide its letter dated 01.06.2024. Copy of
the Challan for payment Rs. 3,89,230/- is marked and annexed herewith as

Annexure -22.

It maybe relevant to mention here that a prior spot inspection on 05.04.2024 was
conducted by the DM, Baghpat and during the said inspection, no such illegal
excavation outside the leased area was found. However, on 23.04.2024, during
the inspection, alleged illegal excavation is found outside the leased area by DM,
Baghpat. Thereafter, on 02.05.2024, during the joint inspection by Respondent
No. 5/ UPPCB along with mining inspector and Geologist, Ghaziabad, again no

illegal excavation is found and verified. Lastly, on 20.06.2024 again during joint
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inspection by Mining Officer and Lekhpal, upon completion of the license period
and handing over of leased area, it was been observed that mining pits outside
of the leased area were not observed. Admittedly, upon subsequent inspections
it was found that there are no pits outside of the leased area. Thus, is submitted
that the alleged illegal excavation outside the leased area is baseless and devoid
of merit and contrary to the inspections carried out from time to time. Copy of
the Notice dated 08.04.2024 issued by DM, Baghpat is marked and annexed
herewith as Annexure -23. Copy of Joint Inspection by Mining Officer and

Lekhpal dated 20.06.2024 is marked and annexed herewith as Annexure -24.

The Answering Respondent also participated in the inspection of the leased area
by the Joint Committee on the instructions of the Mining Officer and the
participation of the authorized representative of the Answering Respondent has

been noted in the Joint Committee Report.

It is relevant , the allegations as made by the Applicant as per the order dated
21.11.2024 have been dealt with by the Report in paragraph no. 2.1.17. The
Answering Respondent had participated in the tender process and after due
consideration, the DM issued a license for sand mining in favour of the
Answering Respondent. Therefore, the allegation made by the Applicant in his
email dated 30.05.2024 that the Answering Respondent is a “sand mafia” is

completely unfounded and baseless. On the contrary it is submitted that the
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Answering Respondent has participated in the bid for sand mining, subsequently,
to get the license for extraction of sand mining for the first time which clearly
demonstrates that the allegations made as ‘sand mafia’ in the Applicant’s email

dated 30.05.2024 is baseless, frivolous and waste of judicial time and effort.

In so far as allegations made by the Applicant are concerned regarding mining

being done up to depth of 30-40 feet below water level, the same are denied

wholly as false and misleading. The Report makes the following observation:
“During spot inspections carried out jointly by lekhpal and mining
inspector on 05.04.2024 also, 4 pits of depths ranging 1.5m to 1.7m were
reported and on 23.04.2024, 1 pit of depth 0.25m was reported
(Annexure-18) and during subsequent joint inspection by mining
inspector, UPPCB and Geologist, Ghaziabad on 02.05.2024, it was

verified that mining was not done beyond 1-3 m or below water level
(Annexure-19).

Hence, it is clear that no pits were present of 30-40 meters in depth and that the
Applicant has made such allegations without any basis. In fact, the Applicant
had addressed a complaint to the DM, Directorate of Geology and Mining, Uttar
Pradesh, SEIAA and UPPCB on 07.05.2024, 13.05.2024, and 20.05.2024.
However, joint inspections done by the UPPCB and the Geologist, Ghaziabad,
clearly contradict the baseless allegation of the Applicant that pits were 30-40

feet below water level.
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In so far as allegations pertaining to mining activities being done beyond the
lease area, the same is strictly denied. The answering Respondent has only mined
1,08,403 cubic meters of ordinary sand. Hence, the amount of sand mined by the
answering Respondent is within the permissible limit as allowed under the
license issued by the DM. In any case, the allegation of mining in the leased area

of 25h is baseless and frivolous.

It is also submitted that as per the Report, the Answering Respondent was
penalized with a fine of Rs. 3,89,230/-, pursuant to spot inspections conducted
by Lekhpal and Mining Inspector on 05.04.2024 and 23.04.2024 where
observations were made that a quantity of 357 cubic meters of sand was illegally
mined and transported beyond the lease sanctioned area. The said fine was paid
by the answering Respondent without prejudice to their rights and contentions
as contesting the said fine would have halted the erstwhile mining operations. It
is denied that the answering Respondent was mining beyond the permitted lease
area at any time. This is evident from the fact that verification done on

02.05.2024 by the UPPCB and Geologist, Ghaziabad, confirms the same.



Place: New Delhi
Date: 25.04.2025
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THROUGH:

PC JOSHI AND SAMA CHOWDHARY

ADVOCATES FOR THE RESPONDENT NO. 6
H-3, SECOND FLOOR, JANGPURA EXTENSION,
NEW DELHI - 110014

PHONE NO. + 91-8390032099
EMAIL: work.samarthchowdhary@gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A. NO. 1267 OF 2024

IN THE MATTER OF:

Kuldeep Dhama ...Applicant
VERSUS

State of Haryana & Ors. ...Respondents
AFFIDAVIT

I, Dharmi Chand Sharma, S/o Late Sh. S.L.. Sharma, aged about 54 years,
currently working as the Director of Respondent No. 6 situated at A-1/1,
Hardev Puri, 100 Foota Road, Near Nathu Colony Chowk, Shahadara, Delhi
— 110093, do hereby solemnly affairs affirm and declare as under:

1. That I am the Director of the Respondent No. 6 Company in the
captioned case and being conversant with the facts and circumstances of
the case, I am competent to swear this affidavit.

2. That the accompanying Reply has been drafted by my counsel under my
instructions and on my behalf, the contents of which are true and correct
to my knowledge and nothing material has been concealed therefrom.

3. The annexures filed along with the Reply are true and correct copies of

their respective originals.

For Smart Mari Stores gvl\. Ltd.

DEPONENT

Director
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VERIFICATION 25 APR zms

Verified at New Delhi on

day of April, 2025 that the contents of

the above affidavit are true and correct to my knowledge. Nothing therein

is false and no material information has been concealed therefrom.

For Smart Mart Stores Pvt. Ltd.

DE NT

Director
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Item No.05 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.1267/2024

Kuldeep Dhama Applicant

Versus

State of Haryana & Ors. Respondents

Date of hearing: 23.01.2025

19

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER
Applicant: None for the applicant.

Respondents: Mr. Raj Kumar, Advocate for CPCB.
Mr. Anurag Kumar, Proxy Counsel for Mr. Bhupendra Pratap Singh,
Advocate for UPPCB (through VC).

ORDER

1. Report of the Joint Committee has been filed by Central Pollution

Control Board (CPCB) vide letter dated 23.12.2024.

2. In view of the averments made in the application and observations
made in the report of the Joint Committee, we consider it necessary to have
responses of (1) State of Uttar Pradesh through Additional Chief Secretary,
Environment, Forest and Climate Change, State of Uttar Pradesh (2)
Director, Mining and Geology, Uttar Pradesh, (3) District Magistrate,
Baghpat, (4) CPCB through Member Secretary, (5) Uttar Pradesh Pollution
Control Board (UPPCB) through Member Secretary, (6) M/s Smart Mart
Stores Private Ltd. (Project Proponent), A-1/1, Hardev Puri, 100 FT, Road,
Nathu Colony Chowk, Shahdara, New Delhi-110032 who stand impleaded

as respondents no. 1 to 6.


SanjayBhatt
Typewriter
ANNEXURE -1
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3. The Registry is directed to prepare and attach memo of parties to the

application.

4. Respondent no. 4-CPCB and respondent no. 5-UPPCB are already

represented before this Tribunal.

5. The Registry is directed to issue notices to respondents no. 1 to 3
and 6.
6. Notice be served on respondent no. 6-M/s Smart Mart Stores Private

Ltd. through the District Magistrate, Baghpat and for this purpose notice
issued to respondent no. 6-M/s Smart Mart Stores Private Ltd. be sent to
the District Magistrate, Baghpat by E-mail for getting service of the same

effected on it and sending his report in this regard.

7. Replies/responses be filed by all respondents at least three days

before the date of hearing fixed.

8. List on 03.03.2025 for further consideration.

9. A copy of this order be sent to the District Magistrate, Baghpat by

email for requisite compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

January 23, 2025
O.A. No. 1267/2024
M

20
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ANNEXURE-5

MINING PLAN
WITH
MINE CLOSURE PLAN

( Under Rule(s) 34(2) & 34 (6) & (7) of amended rules of U.P. Minor Mineral (Concession) Rules 1963)
&
(AS PER SUSTAINABLE SAND MINING MANAGEMENT GUIDELINES-2016

& “ENFORCEMENT & MONITORING GUIDELINES FOR SAND MINING” (EMGSM-2020)
OF
RIVER BED ORDINARY SAND MINING
VILLAGE- SANKRAUDH KHADAR, GATA No.- 620, 634,
TEHSIL- KHEKDA, DISTRICT-BAGHPAT, STATE-UTTAR PRADESH
APPLIED AREA- 7.0 Ha (FOREST —NIL, NON-FOREST-7.0 Ha.)

PERIOD OF MINING PLAN/ WITH PMCP- SIX MONTHS

(As per U.P Govt. order No. 1875/86-2020-14(s)/2020 TCI, Dated 23.05.2020)
& ( U.P Govt. order No. 782/86-2020-14(s. )/2020, Dated 26.05.2020)

(shall be read and implemented in sync with each other)
e | _ -

I

L

L p—

~ APPLICANT

SMART MART STORES PRIVATE LIMITED,

PROP.- SHRI DHARMI CHAND SHARMA S/0 SHRI SHYAMLAL SHARMA
& SHRI INDRA CHAND SHARMA S/O SHRI BHOORMAL SHARMA
ADD.— A-1/1, HARDEV PURI 100 FT. ROAD, NATHU COLONY CHOWK, SHAHDARA,
NEW DELHI, 110032

PREPARED BY
INDRA SINGH
RQP/UPDGM/011/2019
Mobile No. 9415022193

INDRA SINGH
ROPUPDGMO11/2019
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INTRODUCTION

Applicant- SMART MART STORES PRIVATE LIMITED, PRO.- SHRI DHARMI
CHAND SHARMA S/0 SHRI SHYAMLAL SHARMA & SHRI INDRA CHAND
SHARMA S/0 SHRI BHOORMAL SHARMA, Add.— A-1/1, Hardev Puri 100 Ft. Road,
Nathu Colony Chowk, Shahdara, New Delhi, 110032 took active part and is on the list of
successful bidders in the process of e- tendering as per U.P Govt. order No. 1875/86-2017-
57(s)/2017 TCI, Dated 14.08.2017 & (As per U.P Govt. order No. 1875/86-2020-14(s)/2020 Dated
23.05.2020) & ( U.P Govt. order No. 782/86-2020-14(s.) /2020, Dated 26.05.2020) shall be
read and implemented in sync with each other, under U.P Minor Mineral (concession) Rules 1963
the Govt. made a policy to auction the river bed Ordinary sand through e-tendering by the District
Magistrate Bagpat for Mining leases for a period of 6 month.

After successful bidding District Magistrate, Baghpat has issued LOI in favor of SMART
MART STORES PRIVATE LIMITED, PRO.- SHRI DHARMI CHAND SHARMA S§/0
SHRI SHYAMLAL SHARMA & SHRI INDRA CHAND SHARMA S/0 SHRI
BHOORMAL SHARMA, Add.— A-1/1, Hardev Puri 100 Ft. Road, Nathu Colony Chowk,
Shahdara, New Delhi, 110032, for extraction of 140000 cubic meter in six month of Ordinary
Sand along the River Yamuna over an area of 7.0 Ha. in Village- Sankraudh Khadar, Gata No.-
620, 634, Tehsil- Khekda, District- Baghpat, U.P. vide letter no. 420/khanan/ e-Nivida/2022-
23, dated-06.02.2023 (LOI & khasra plan enclosed as Annexure—1 & 2).

» The District Magistrate also directed the proponent to get approved Mining plan for the mineable
sanctioned quantity of 140000 cubic meter in six month of Ordinary Sand & to get “Environmental
clearance certificate” as per MoEF Notification dated 14.09.2006 & 15.01.2016 for further action
towards execution of lease deed.

» After EIA Notification dated 14.09.2006. The Proponent will sunbmit application te SEIAA,
Lucknow for obtaining Environmental Clearance for River Bed Mining Project comprising the

Area: 7.00Hact. for the lifting of 140000cum. of Ordinary sand after approval of Mining Plan
form the Directorate of Geology & Mining, Lucknow.

» Hence, This Mining Plan including Progressive Mine Closer Plan is being submitted under rule

34 (2) of U.P. Minor Mineral (concession) Rules 1963 & “Sustainable Sand Mining

Management Guideline-2016" (SSMG-2016), and these two guidelines viz. “Enforcement &

Monitoring Guidelines for Sand Mining” (EMGSM-2020) and SSMG-2016 shall be read and

implemented in sync with each other.

» The mining plan 1s being submitted under rule 34 (2) of U.P. Minor Mineral (concession) Rules 1963.

» Baghpat district is located in south western part of Uttar Pradesh State and hes between 29°47°6” to

29°17°6” North Latitude and 77°07°30" to 77°28°48” East Longitude. Average elevation of the district
\

Cura k.
INDRA .s\:w‘ﬁ'ﬁ
ROPAUPDGMIN 112019
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is 229 m RL. Baghpat district is bounded, in north by Shamli district, in the east by Muzaffarnagar and
Meerut district, in south by Ghaziabad district and, in west by Sonipat and Panipat districts of
Haryana. It is around 27 km from Delhi, 21 km from Sonipat, 50 km from Meerut. It lies to the east of
the Yamuna River, which marks the borders of two Indian states, Haryana and Uttar Pradesh. The
Baghpat district is divided into Three Tehsils namely Baghpat, Baraut and Khekra. Baghpat Tehsil
comprises two Blocks — Baghpat & Pilana, while Baraut comprises three development blocks viz.
Binauli, Chhaprauli and Baraut. The Khekra tehsil comprises only Khekra block. Total geographical
area of the district is 1,321 sq. km and comprises approx. 1% of total area of State Baghpat district is
demarcated by rivers Yamuna in the west and Krishni in the east. In fact, the drainage pattern of the
district is strictly governed by these rivers which form western boundary of Haryana state and eastern
boundary of Muzaffarnagar and Meerut district. Both the rivers in their respective course flow more or

less north to south. The district occupies the northern part of Ganga basin and Yamuna Sub basin.

» Applied area is situated well within the meandering corridor of river Yamuna. A significant river of

the Ganga Plain, is one of the major effluents of Ganga.

# It 1s also submitted that if mining of minor minerals is not at all effected in the region, then the river-
bed is likely to be raised in height with galloping speed leading to diluvium of river-banks and may
lead to disturbance of environmental and ecological balance as well; whereby large areas of human
habitation may become dangerously prone to inundation from river waters.

% The aim and object to carry-on mining operations within the region as well as in mining lots/ khands

in the vicinity thereof happens to be imperative and unavoidable.

> According to experience and rough estimation of the State Government whatever quantity of minor
minerals is extracted from the allotted areas during one year, the extracted quantity is automatically

replenished every year .

» The applied area is situated in left bank of river Yamuna. It is also submitted that if mining of minor
minerals is not at all effected in the region, then the river-bed is likely to be raised in height with
galloping speed leading to diluvium of river-banks and may lead to disturbance of environmental and
ecological balance as well; whereby large areas of human habitation may become dangerously prone

to inundation from river waters.

» Besides the above, the process of mining of minor mineral SAND is a constant source of revenue
generation to the State Government. It also not only ensures constant supply of building material to
the society but also creates several opportunities of employment to the locals who are largely

dependent on this activity.

# The authorization to prepare Mining Plan including Progressive Mine Closer plan by the applicant is
enclosed as Performa No. 01, certificate by RQP is enclosed Performa No. 02 undertaking by the
applicant regarding in Mines Act is enclosed Performa No. 03 & declaration in Performa No. 4 All

the Performas are enclosed as per list of content.

A\ c l

—\\r"\
INDRA SINGH
ROPAUPDGMA 112019
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# The boundary pillars shall be erected at the corner of area as per directives of Govt. of U.P. The pillars

1.0
A)

B)

)

D)

E)

F)

G)

shall be pyramid slope having dimension of 1.0mx 1.20m & 0.60m. All pillars shall be serially

encumbered & latitude & longitude shall be marked on all pillars.

GENERAL:

NAME OF THE APPLICANT WITH COMPLETE ADDRESS:

SMART MART STORES PRIVATE LIMITED, PRO.- SHRI DHARMI CHAND SHARMA
S$/0 SHRI SHYAMLAL SHARMA & SHRI INDRA CHAND SHARMA 5/0 SHRI
BHOORMAL SHARMA,

Add.— A-1/1, Hardev Puri 100 Ft. Road, Nathu Colony Chowk, Shahdara, New Delhi, 110032.
STATUS OF APPLICANT: Proprietorship

MINERAL, OCCURRING IN THE AREA

& WHICH APPLICANT INTENDS TO MINE : River Bed Minor Mineral(Ordinary Sand)
PERIOD OF MINING LEASE- Six Months. LOI sanctioned vide letter no. 420/khanan/ e-
Nivida/2022-23, dated-06.02.2023 (Annexure-1 & 2).

NAME OF R.Q.P. PREPARING THE MINING PLANS: (Under clause (b) of sub section 2o0f
section 5 rule 15 of Mineral Conservation & Concession Rues 2016 & Rule 34(1) (I & 1) of 42
Amendment made under U.P. Minor Mineral (concession) Rules 1963)

INDRA SINGH

Address- 9 —-B/205 Vrindavan Yojana,

Raibareli Road, Lucknow -226029

Phone-09415022193

E-mail- singhindra66 @ gmail.com

Registration No. RQP/UPDGM/011/2019, (Annexure No. 04)

Name of prospecting agency:

The applied lease area is prospected by Directorate Of geology & Mining. & detailed prospecting
is done by the applicant under the guidance of Mr. Indra Singh (Geologist) prospected the area in
details for the depth & extension of mineral deposit. The depth extension is more than 3.10m. As
judged from trail pit ."The address of Mr. Indra Singh is as below-

Address- 9 —B/205 Vrindavan Yojana,

Raibareli Road. Lucknow -226029

Phone- 09415022193

Reference no & date of consent letter from the State Govt.

LOI sanction vide letter No. 420/khanan/ e-Nivida/2022-23, dated-06.02.2023 (Annexure No. 01
&2)
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2.0 LOCATION AND ACCESSIBILITY:

a) Details of area (with location map)
(i) Applied area 3 7.0 Ha.
(i) Mining Lease Map 5 Khasra Map Enclosed (Annex-2)

(iii) District & State :  Baghpat, Uttar Pradesh
(iv) Tehsil 8 Khekda
(v) Village g Sankraudh Khadar
(vi) Khasra numbers : Gata No.- 620, 634
(vii)  Toposheet No. 3 53G/04
(viii)  Latitude : 28°51'03.05"N to 28°51'26.23"N
(ix) Longitude : 77°12'33.69"E to 77°12'44.87"E
b) Whether the area is recorded to The applied area is free from forest land. Total lease area is
be in forest (please specify completely outside of any restricted or protected area
whether protected, reserved etc.) declared by any state or central government.
¢)  Ownership/Occupancy: Total applied area is Govt. land & completely outside of any

restricted or protected area declared by any state or central
government.

d) Existence of public road /railway The applied area is approachable from District Headquarter

line, if any nearby and approximate Baghpat around 13 km in SE by SH-709B up to Mavikala
distance: for 7.0 Km and further branching towards SW up to
Sankrond around 4.0 km metalled road then heading towards
West around 1.6 km metalled road up to Noorpur Muzbida &
finally 1.50 km unmetalled road leads up to the applied area.
Nearest Railway Station is Khekra- 8.0 Km (NE)
approximately and nearest Airport is Indira Gandhi Inter
National Airport which is approximately 35 km (SW) away

from the Area.

e) Toposheet No. with latitude and Rapophee. N 5500

longitude: The boundary points have been demarcated with the help of
GPS as per revenue/ khasra map & coordinates of all corner
pillars have been marked and shown in Khasra map
(Annexure No. 02). The GPS reading of all comer pillars are

given below:
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5
Pillar No. Latitude (N) Longitude (E)
A 28°51'26.23"N 77°12'38.43"E
B 28°51'03.67"N 77°12'44.87"E
C 28°51'03.05"N 77°12'42.75"E
D 28°51'24.53"N 77°12'33.69"E
f) Land wuse Pattern (Forest . L L
The area is river bed the existing land use of area is given
agricultural Barren, Barren pejow:
etc.):
Sr. Land use Agricultural land | Forest Land River Bed | Grazing Land
No. (Hect) (Hect) (Hect) (Hect)
1 Mining pits Quarry - - - -
2 Approach Road - - -
3 Dumps - - - -
4 Office, Resht
Shelter ete. g ) ; -
5 Balance " . 70 .
undisturbed land
Total 7.0

Attach a general location map and vicinity map showing area boundaries and existing and proposed routes.

It is preferred that the area be marked on a Survey of India topographical map or a cadastral map or forest

map as the case may be. However, it none of these are available the area should be shown on an accurate

sketch map on a scale of 1:50000: Location map attached showing lease and key Plan (Plate No. 1&2)

INFRASTRUCTURAL — FACILITIES:

a) Roads:

The applied area 1s approachable from District Headquarter Baghpat around 13 km in SE

by SH-709B up to Mavikala for 7.0 Km and further branching towards SW up to Sankrond

around 4.0 km metalled road then heading towards West around 1.6 km metalled road up to

Noorpur Muzbida & finally 1.50 km unmetalled road leads up to the applied area. Nearest

Railway Station is Khekra- 8.0 Km (NE) approximately and nearest Airport 1s Indira

Gandbhi Inter National Airport which is approximately 35 km (SW) away from the Area.

b) Water Supply:

The people of the area are dependent on “handpumps & Tube wells™ for water. They use

the handpump water for household. The river Yamuna flows 35 m. West of the applied

area. The average water table level in the region ranges at 3 to 5 m. below the ground level.

The mining staff/workers shall use water from well.
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Electrification:
The Village Mavikala, Noorpur Muzbida, Sankrond in U.P & Kalakpur, Dasechara in
Haryana and surrounding villages has electricity connection while lease area is not
connected with electricity. Surrounding 10km villages are electrified.
Educational — Facilities:
Primary school is at Sankrond and High school at Mavikala at 3.0 km. & for further studies
Degree College at Badaut at 15.70 km (SE)
Health Service:
The primary Health Centre is in Mavikala at 3.0 km.
Postal — Facilities:

The post office is at Sankrond
Transport:
The applied area is approachable from District Headquarter Baghpat around 13 km in SE
by SH-709B up to Mavikala for 7.0 Km and further branching towards SW up to Sankrond
around 4.0 km metalled road then heading towards West around 1.6 km metalled road up to
Noorpur Muzbida & finally 1.50 km unmetalled road leads up to the applied area. Nearest
Railway Station is Khekra- 8.0 Km (NE) approximately and nearest Airport is Indira

Gandbhi Inter National Airport which is approximately 35 km (SW) away from the Area.
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3.0 GEOLOGY AND EXPLORATION:

a) Briefly describe the topography & general geology & local mine geology of the mineral
deposit including draining pattern.

3.1 TOPOGRAPHY & PHYSIOGRAPHY

Baghpat district is located in south western part of Uttar Pradesh State and lies between 29°47°6” to
29°17°6” North Latitude and 77°07°30” to 77°28°48” East Longitude. Average elevation of the district
is 229 m RL. Baghpat district is bounded, in north by Shamli district, in the east by Muzaffarnagar and
Meerut district, in south by Ghaziabad district and, in west by Sonipat and Panipat districts of
Haryana. It is around 27 km from Delhi, 21 km from Sonipat, 50 km from Meerut. It lies to the east of
the Yamuna River, which marks the borders of two Indian states, Haryana and Uttar Pradesh. The
Baghpat district is divided into Three Tehsils namely Baghpat, Baraut and Khekra. Baghpat Tehsil
comprises two Blocks — Baghpat & Pilana, while Baraut comprises three development blocks viz.
Binauli, Chhaprauli and Baraut.
GEOMORPHOLOGY AND SOIL TYPES
The entire Baghpat district is a flat terrain falling in middle Yamuna plain, The highest point in the
district is in the north and the lowest In the south, giving rise to an average slope of about (.40 m/km
towards south. The district can be sub divided into five geographic units.
a. Sand Bars:
It occurs along the courses of Yamuna River; the characteristic sand bars are changing
dynamically during the floods.
b. Flood Plain:
The flat, low lying poorly drained area adjacent to Yamuna Rivers forms the Hood plains/
frequented by floods during monsoons.
c. Ravines;
In the western part of the district, this unit is characterized by the gullies along the rivers Karl,
Hindon and Krishni. This is probably due to the erosion of unconsolidated material by localized
surface run off forming channels and ultimately giving rise to undulating topography and hence the
formation of ravines.
d. Younger Alluvial Plains:
This unit occupies the eastern bank of Yamuna River. The gently sloping (southward) and slightly
undulating terrain having ox-bow lakes, back swamp and paieo-channels. This unit is also called as
Khadar, The Yamuna Khadar lying east of River Yamuna.
e. Older Alluvial Plain:

This area lies between the Khadar of Yamuna and Krishni River. Topography along the river is uneven
due to poor soil character. This area is drained by Yamuna Canal and flows through it forming a

depression along the tract with development of reh all along the course.
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3.2 Regional Geology :

The lease area is located within Zone-4 (High damage Risk Zone) of seismic zone of India in
the Doab region of rives Ganga & Yamuna in U.P. and is underlain by quaternary sediments
consisting clays, silt, kankar, and sand of different grades. The thickness of these quaternary sediments
over the district increases gradually towards north. The general geological sequence of the formation is

given below-

Group Age Formation Lithology

Quaternary Recent to Upper | Newer Alluvium Fine Sand, Silt & Clay
Pleistocene.
Upper Pleistocene to | Older Alluvium Clay with Kankar and of different
Lower Pleistocene grades

Purana Pre- Cambrian Vindhyan Sand stones & Shale and Lime

stone
3.3 Local/ Mine Geology -

The facies of the river bank deposits are sandy, silty, and clayey. The sandy older alluvium is located
at an elevation of 10-20 m above the river level and makes the higher interfluves areas. It is free from
frequent flooding and therefore most suitable for settlement and agriculture. Newer alluvium forms the
river valley terrace and is located at an elevation of 5-7m above river level. This terrace is not suitable
for settlement but can be used for agriculture, as it is often affected by flood. The flood plain is located
at an elevation of 2-5 m above the river level. Water reaches almost every year on this plain. It is
neither suitable for settlement nor for agriculture (Bhardwaj et al. 2010a, b).Only sand can be
extracted as a building material supplement. The facies is prominent in the lower and middle
part measuring about 120- to 200-cm thick unit is devoid of sedimentary structures, only faint
low-angle discordances are visible at some places.
The sandy unit is underlain by 0.30- to 1.0 m thick silt-soil unit in river channel while, along bank it is
up to 2.00m thick. The upper most part is 10- to 20-cm thick clayey unit. The facies of the river bank
deposits are laterally persistent, only thickness and percentage of different litho units may vary from
place to place.
Altitude of the area — The highest point at pillar “A™ of the Applied area in North is 213.0 MSL

along pillar A-B

The lowest point is along pillar “C&D™ in West of the arca is 211.0 MSL
Zero level of the river is 207.0MSL
The general slope of the area is from East to West direction. (Surface & Geological Map) During
Monsoon floods the water level rises by 2-3m at time of short spells

During Monsoon floods the water level rises by 2-3m at time of short spells.
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3.3.1 Nature of river bed and alluvial sand-

%

The area lies within the regular course of the Yamuna River gets flooded in the rainy season. All
the deposit comprises sand and river born bajari at the upper layer occasionally overlain by 10-20
mm clay followed by Ordinary Sand. Whereas boulders and grabbles of granite, lime stone, sand
stone and quartzite of sub- rounded to discoidal in shape having smooth surface occupied the lower
most part of the deposit. Thickness of the deposit varies from 1 to 3.5m. During monsoon this bed
replenished to a large extend due to erosion by heavy flow in higher reach and as soon as the
stream reaches in older channel downward, shed their loads in river banks due to decrease in

velocity and carrying capacity.

3.5 DETAILS OF EXPLORATION:

Sanction Area- 7.0 hact
Area lying in active water channel- Nil
Workable area of the allotted area- 7.0 ha.

a) Already carried out in the area:

Mining of Sand, is being done since long time therefore No specific method of exploration is
required as the river born sediments are, deposited all along the river-bed and are very well exposed
on the surface. Moreover, these sediments are accumulated / replenished every year during rainy
season by river-waters to almost equal to extracted level and sometimes more depending on the
intensity of rains on the upstream side. Adequate quantity of Sand is available for meeting
consumer demand. Since regular sand lifting is practiced along the river course, and more or less
same level is seen after rains, so it is understood that sediments load carried is near equal to what is
lifted.

b) Proposed to be carried out:

The existence of Ordinary Sand is already established in the area & grade & depth persistency has

been already proved in the area.

3.6 METHOD OF ESTIMATION OF RESERVE:

The reserve estimation has been done by cross-sectional method. The averuge surface areas of two
cross-sections are multiplied by the sirike influence to get the volume. The volume is multiplied by

bulk density 1.5 to give the tonnage.

3.7 GEOLOGICAL & MINEABLE RESERVE:

Geological reserve have been estimated as per the grade & depth persistency of sand bed with in
applied area as visible & observed in the trial pits up to 3.4m of depth. Hence the geological
reserve has been calculated by adding the proved mineral reserve and probable mineral reserve.
Mineable reserves have been taken as 60% of the geological reserves since 40% area will be left
un-worked all along the applied area as well reduced for mineral blockage in making safety
benches. Thus it comes to about 1,42,800m" .
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Whereas, the total proposed production granted in the applied area are 1.40,000m’. During rainy

season extracted quantity shall be replenished in the quarry area every year.

: Face length Face Advance Average Depth ROM VOLUME
Slice 3
(m) (m) (m) (m7)
1 SLICE 705 93 1.0 65171
2 SLICE 699 87 1.0 60813
3 SLICE 693 81 0.3 16816
2.30 142800

Geological & Mineable reserve of the ML area is calculated as-

(i) Area of applied area =7.00 Hect or 70000 m’
(ii) Geological reserve (3.40m) =2,38,000 m*
(i) Reduce for river bank stability &

mining consideration at depth =40%
(iv) Mineable reserve in the ML area =60% of the Geological Reserve

=1,42,800 m’
Whereas, permission granted for mining = 1,40,00m’
Table —3
Area Area (Heet.) Depth of Extraction Mineable Volume
(m) (m’)
Village- Sankraudh
Khadar, Gata No.-
620, 634, Tehsil- 7.0 2.30 142800
Khekda, Distriet-
| Baghpat U.P

The total mineable reserve comes to 142800 m® with proposed production of 140000 m” in six month. It

will be replenished after rainy season.
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MINING:

Briefly describe the existing/proposed method for developing/working the deposit with all
design parameters:
(i) Existing Method of mining:

At present, there is No mining is being carried out.

(ii) Proposed method of mining:

Considerations:
v’ Sanction Area-7.0 Hact

v" Buffer area mark as non-workable area- 0.4829ha.
v Submerged are NIL
v Workable area of the allotted area — 6.5171ha.

Applied area is situated well within the meandering left corridor of river Yamuna.

The workability is suggested by keeping in the mind possible effect on the meandering of the
River. The mining on the concave bank is most suitable than convex bank. Hence year wise mining
is suggested in a way that will fully get replenished during monsoon.

As per the Rules 40} (¢) Colum-11 of 43 & Rules 41 (H) Colum-Il of 41H Amendment of UP Minor
Mineral concession Rules 2017 Quoted as “with prior approval from the District Magistrate the
lessee may quarry with the help of machines except, the siream of water. No Mining shall be
carried out into the water —stream with the help of suction machine or the lifter.

In cases of emergent exigencies when supplies are to be effected to Government agencies and
other requisite parameters of need and requirement when semi-mechanized mining
operations may be resorted to with due permission granted from SEIAA while granting
“Environmental Clearance Certificate”, & The Director, Mines Safety, Ghaziabad Region
Ghaziabad, U.P under regulation 106(2) (b) of Mines Act 1961.
Hence, under the preview of above rules, propoesal for semi-mechanized mining is given as
under

It shall be semi- mechanized opencast mine with bar scalping method. Applicant shall obtain the
permission for deployment of Machinery form The Director, Mines Safety, Ghaziabad Region
Ghaziabad, U.P under regulation 106(2) (b) of Mines Act 1961.

Hydraulic Scrapper, loaders, Excavator / L & T Kamastu 200 OR Hundai-210 (1.2 M?3) shall be
deployed for scooping & loading of sand into Tata tippers.

Drilling & blasting will not be required.

Only 156 working days (24 days excluded for weakly off) have been considered.

In the mining plan, there should be 3 plates for each year production & development
planning (pre-monsoon, monsoon and post-monsoon).
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¥ In the mining plan, there are 3 plates for each year production & development planning (pre-
monsoon, monsoon and post-monsoon) are prepared as per Enforcement & Monitoring
Guidelines for Sand Mining January 2020.

» Mining for each successive year is proposed to 2.30 m. depth of mineral bed according to bench
parameters of 1.0m high & 10m wide bench of Ist slice & 1.0m high & 10m wide bench of IInd
slice & 0.3m high & 10m wide bench of IIIrd slice in Sand maintaining less than 10° stable slope in
loose sand.

» 7.50 m. safety barrier is left out as safety zone is maintained for mining. all along the allotted area.

» The whole area will be mine out by semi-mechanized means. The basis is suggested in such a way
that pit of previous year will act as depository during the monsoon season by reducing the velocity
and carrying capacity of the stream thus depositing the mineral transported by the tributary. In
totality the principal of Placer Deposit is adopted.

7 Although the sand will be transported from the pit head to the consumer but if needed in case of
short demand in that case, the mineral will be stocked outside the mine lease in the mineral
stocking yard for which permission will be granted by the district administration. The whole area
shall be mine out so as to maximize the RBM production or extraction. Sequence of mineral
excavation will be repeat the same till completion of the grant period.

#»  Mining will be start from its center and advance toward the banks across the river uniformly. In
order to maintain safety and stability of river banks a barrier of minimum 7.5 m distance from the
bank should be Yath of river width and should not be less than 7.5 meters of the width of river

channel whichever is more have been be left intact along south & west boundary

A

However systematic plantation will be made in the area outside the river bank to protect the banks
from erosion in monsoon.

# During mining it is expected that the areas of RBM quarry will be free from submergence. river
water flow will be away from the area or below river bed water level to enable dry pit mining.

» In the applied area the velocity & river water flow being less the sediment load get deposited in to
the pit During Monsoon season, the area get replenished with sediments to be lifted in subsequent
years.

Following considerations have been kept in consideration for sand/gravel mining while
Preparing mining plan (Enforcement & Monitoring Guidelines for Sand Mining January
2020)

a) Parts of the river reach that experience deposition or aggradations shall be identified. The Leaseholder/

Environmental Clearance holder may be allowed to extract the sand and gravel deposit in these

locations to manage aggradations problem.
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b) The distance between sites for sand and gravel mining shall depend on the replenishment rate of the
river. Sediment rating curve for the potential sites shall be developed and checked against the extracted
volumes of sand and gravel.

¢) Sand and gravel may be extracted across the entire active channel during the dry season.

d) Abandoned stream channels on the terrace and inactive floodplains be preferred rather than active
channels and their deltas and flood plains. The stream should not be diverted to form the inactive
channel.

e) Layers of sand and gravel which could be removed from the river bed shall depend on the width of the
river and replenishment rate of the river.

f) Sand and gravel shall not be allowed to be extracted where erosion may occur, such as at the concave
bank.

g) Segments of the braided river system should be used preferably falling within the lateral migration area
of the river regime that enhances the feasibility of sediment replenishment.

h) Sand and gravel shall not be extracted up to a distance of 1 kilometer (1 km) from major bridges and
highways on both sides, or five times (5x) of the span (x) of a bridge/public civil structure (including
water intake points) on up-stream side and ten times (10x) the span of such bridge on down-stream side,
subjected to a minimum of 250 meters on the upstream side and 500 meters on the downstream side.

i) The sediment sampling should include the bed material and bed material load before, during and after the
extraction period. Develop a sediment rating curve at the upstream end of the potential reach using the
surveyed cross-section. Using the historical or gauged flow rating curve, determine the suitable period
of high flow that can replenish the extracted volume. Calculate the extraction volume based on the
sediment rating curve and high flow period after determining the allowable mining depth.

J) Sand and gravel could be extracted from the downstream of the sand bar at river bends. Retaining the
upstream one to two-thirds of the bar and riparian vegetation is accepted as a method to promete
channel stability.

k) The flood discharge capacity of the river could be maintained in areas where there is a significant flood
hazard to existing structures or infrastructure. Sand and gravel mining may be allowed to maintain the
natural flow capacity based on surveyed cross-section history. Alternatively, off-channel or floodplain
extraction is recommended to allow rivers to replenish the quantity taken out during mining.

1) The Piedmont Zone (Bhabhar area) particularly in the Himalayan foothills, where riverbed material is
mined, this sandy-gravelly track constitutes excellent conduits and holds the greater potential for
groundwater recharge. Mining in such areas should be preferred in locations selected away from the
channel bank stretches.

m) Mining depth should be restricted to 3 meters and distance from the bank should be Yth or river width

and should not be less than 7.5 meters,
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n) The borrow area should preferably be located on the riverside of the proposed embankment because they
get silted in the course of time. For low embankment, less than 6 m in height, borrow area should not be
selected within 25 m from the toe/heel of the embankment. In the case of the higher embankment, the
distance should not be less than 50 m. In order to obviate the development of flow parallels to the
embankment, crossbars of width eight times the depth of borrow pits spaced 50 to 60 meter center-to-
center should be left in the borrow pits.

0) Demarcation of mining area with pillars and geo-referencing should be done prior to the start of mining.

p) A buffer distance /un-mined block of 50 meters after every block of 1000 meters over which mining is
undertaken or at such distance as may be the directed/prescribed by the regulatory authority shall be
maintained.

q) A buffer distance /un-mined block of 50 meters after every block of 1000 meters over which mining is
undertaken or at such distance as may be the directed/prescribed by the regulatory authority shall be
maintained.

r) River bed Ordinary Sand mining shall be restricted within the central 3/4th width of the river/rivulet or
7.5 meters (inward) from river banks but up to 10% of the width of the river, as the case may be and
decided by regulatory authority while granting environmental clearance in consultation with irrigation
department. Regulating authority, while regulating the zone of river bed mining shall ensure that the
objective to minimize the effects of riverbank erosion and consequential channel migration are achieved
to the extent possible. In general, the arca for removal of minerals shall not exceed 60% of the mine
lease area, and any deviation or relaxation in this regard shall be adequately supported by the scientific
report.

s) Mining Plan for the mining leases (non-government) on agricultural fields/Patta land shall only be
approved if there is a possibility of replenishment of the mineral or when there is no riverbed mining
possibility within 5 KM of the Patta land/Khatedari land. For government projects mining could be
allowed on Patta land/Khatedari land but the mining should only be done by the Government agency
and material should not be used for sale in the open market.

The minerals reserve for river bed area is calculated on the basis of maximum depth of 3 meters
and margins, width and other dimensions as mentioned in para (s) above. The area multiplied by depth
gives the volume and volume multiplied with bulk density gives the quantity in Metric Ton. In case of
river bed. mineable material per hectare area available for actual mining shall not exceed the maximum
quantity of 140000 cubic meter per annum.

Following considerations of DGMS have been kept in consideration for sand/gravel
mining while preparing mining plan
» A person. possessing at least Second-class Manager’s certificate of competency under the

Metalliferous Mine Regulation 1961 & granted authorization under Regulation 34(6) & (4) of the

Metalliferous Mine Regulation 1961, shall be appointed as the manager of the mine to look after

EMM operation.
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Adequate number of supervisors including duly qualified Foreman and Mining Mate shall be

appointed in each working shift to assist the manager.

The aggregate horse power of the machinery used in such opencast workings shall be granted as

per DGMS permission, including excavators with total no. of dumper & Tippers deployed at the

mine.

No ore dressing/handling/processing plant shall be attached with the mine.

A mechanical engineer, foreman or other competent person will be appointed to look after any

defect in any machinery; the said machinery shall not be used until the defect has been remedied.

Any machinery found to be in an unsafe operation condition shall be tagged at the operator’s

position “‘OUT OF SERVICE DO NOT USE’

All corners and bends in road shall be made in such a way that the operators and drivers have a

clear view for a distance of not less than 30m, there shall be provided separate roads for the up and

down traffic.

Ordinarily, no road shall have a gradient steeper than I in 16 at any place. Provided that in case of

ramps over small stretches a gradient up to 1 in 10 may be permitted.

Every earth moving machinery (and Hydraulic Excavators) shall be under the charge of a

competent person (herein called the *operator’) authorized in writing by the Manager.

No manual workers shall be employed on any bench where EMM is deployed or on the next lower

bench. Manual workers shall be employed only after withdrawal of EMM.

All the precautions and directives given in DGMS circulars issued from time to time shall be

compiled with.

It has been noticed while carrying out mining of minor minerals in mixed form from river-bed that

minor minerals mining proves to be most viable and least disturbing to anyone. In spite of handling

huge quantities of minor minerals in mixed form the mine has clean atmosphere and not even a

speck of dust can be seen polluting the air. Environment and ecology of the area remains

undisturbed.
The guidelines of the Sustainable Sand Mine Guideline 2016 will be followed, the most
important areas under:-

a) Mining shall be done in layers of 1 meter depth 1o avoid ponding effect and after first layer is
completely excavated, the process will be repeated for the next layers. Stream will not be
diverted to form mactive channel.

b) The area for removal of mineral in a river or stream can be decided depending on geo-
morphology and other factors, it can be 50% to 60% of the area of a particular river/stream.

¢) Uliimate working depth shall be up to 3 meters from river bed level.

d) To maintain safety and stability of Riverbanks i.e., 3 meter or 10% of the width of the river

whichever is more will be left intact as no mining zone.
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e) Area of mining lease will be demarcated by pillars prior to start of mining for sustainable

development limiting with working within lease.

f) No mining operations shall be carried out in proximity (50 m) of any bridge and/ or

embankment. However, this is not applicable in this case.

B) MINERAL PRODUCTION

The basic requirement of the applicant will be river born Sand from top of the deposit with

occasional screening. Hence calculation of the reserve is done on the basis of market terminology

rather than Geological classification. The total handling of material/river bed material is classified

in to following categories as shown in the table bellow-:

Table-4
Sr. No Category/Mineral/ Size End use
Material
Ordi To be sold in open market after simple
I wiinary Sand 12mm to 1/16mm | screening depending he demand i

98% 2 g depending on the demand in

local market.
River born bajari 64mm to 12mm To be sold in open market after simple
2. 2% screening depending on the demand in

local market.

In order to calculate the percentage of various sediments found in the river bed a trial pit was dug, at

a convenient site, having dimensions of 1m x 1lm x 1m (Length x Width x Depth) The content of the

total material dug out from the pit was separated into above said category.

The production is generally in the mixed form. As per our past experience the general recovery of the

river Ordinary Sand & bajri found in mixed form is around 98 %, and 2% respectively.

Table- 5

PLAN PERIOD PRODUCTION OF ORDINARY SAND & BAJRI PRODUCTION

PLAN PERIOD VOLUME (m?)

Ordinary sand m*

6 Month 140000

1.40,000

Total 140000

1,40,000

Hence it is expected that about 1.40.000ME. of sand production shall be achieved in next

six months. Indicated quantum of development & tonnage & grade of production for

ensuing plan period is expected as in table no.(Plate No. 5-8).

The riverbed mineral mining will consist of lifting Ordinary Sand, in mixed form and their

proportion may vary to a great extent depending upon availability in mixed form. Sand mixture

can’t be separated during mining and shall be mined out in mix form. Therefore, quantity of each

item cannot be estimated on logical parameters, the figures given here above are only tentative.

\
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(Indicate quantum of development & tonnage & grade of production expected pit wise as in table

below: Attach Individual plans & sections:

MONSOON SEASION —

b

‘-f

v

&

>

During monsoon season the whole area will be submerged under the flooded water of river
Yamuna which carry loads in suspended form of sediments and get deposited along the
accreditation zone of the river which intern replenished the excavated areas of mining.

This applied area also fall in meandering corridor of river Yamuna in accreditation zone which will
replenished during monsoon season.

Hence, Mining will be totally suspended/ closed during monsoon period from 15 July to 30

September in each year & will be left out for the replenishment of the area.( Plate No. 5)

PRODUCTION & DEVELOPMENT IN PLAN PERIOD: ( POST MONSOON SEASON &
PRE MONSOON SEASON)

Before start mining minimum 7.50 m. safety barrier is left out as safety zone is maintained for
mining all along the allotted area & shall be marked as non mining zone and area will be fence out
by barbed wire fencing to protect inadvertent entry.

Mining will be started by open cast semi-mechanised means with the help of Scraper, light
Excavator. L & T Kamastu 200 OR Hundai-210 (1.2 M?3) shall be deployed for scooping & loading
of Ordinary Sand into Tata tippers.

As per shape & configuration of the applied area the area will be mine out up to 2.30 m. depth of
mineral bed according to bench parameters 1.0m high & 10m wide bench of Ist slice & 1.0m
high & 10m wide bench of IInd slice & 0.3m high & 10m wide bench of Illrd slice in Sand
maintaining less than 10° stable slope in loose sand. Whereas, working bench will be >10m
wide at any poeint of working to avoid ponding effect as suggested in “Sustainable Sand
Mining Management Guideline-2016" (SSMG-2016), and these two guidelines viz.
“Enforcement & Monitoring Guidelines for Sand Mining” (EMGSM-2020) and SSMG-2016
shall be read and implemented in sync with each other.

Haul roads of 6m wide and 1:16 gradient shall be provided to each mining faces. Therefore, mining
will be restricted up to avg. 2.30 m depth only along its topographical slope while the ground water
level in river bed generally remains beyond 3.0 m below river bed water level during post monsoon
season.

Mining faces shall be advance in all directions across the river bed with bench parameters 1.0m
high & 10m wide bench of Ist slice & 1.0m high & 10m wide bench of IInd slice & 0.3m high
& 10m wide bench of IlIrd slice in Sand maintaining less than 10° stable slope in loose sand.
& 140000 M? sanctioned quantity of sand, mixture in mixed form shall be mined out.

Thus, dry pit mining is practiced so that mining will not intersect river bed tlowing water level.

{Plate No. 5)

b
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The tables given below face length, face advancement, depth, volume, & total ROM (tones) at

each bench level for the targeted production.

Table No. 06.
Bench Level | Face Length |[Face Advancement » | DEPTH | MINE OUT

YEAR | GaRI) (m) (m) Area(m?) | =" | VOLUME (m®)

Ist Slice 705 93 65171 1.0 65171
Pl .

Periog | HndSlice | 699 87 60813 | 1.0 60813
IMIrd Slice 584 81 56133 0.3 14016
TOTAL 2.30 140000

(©

(D)

The pit position showing the advancement of faces & section is shown on plat No.5.

Attach supporting composite plan & section showing pit layout, dumps, stacks of sub grade
mineral, if any etc.:

Whole of the area shall be mined out completely with bench parameters 1.0m high & 10m wide
bench of Ist slice & 1.0m high & 10m wide bench of IInd slice & 0.3m high & 10m wide bench of
Ird slice in Ordinary Sand maintaining less than 10" stable slope in loose sand, leaving the
previous one open for replenished during monsoon. Conceptual /composite plan have been
prepared in Plate No.5-8, showing position of lease area fully replenished. The composite &
conceptual plan & section, showing lay out faces 1s shown i plate No. 09.

Indicate proposed rate of production when the mine is fully developed & the expected life of

mine & the year from which effected.

At this stage the total mineable reserves of river Ordinary Sand in mixed form in the area is
142800 cu.m with proposed production approx., 140000 cu.m in six month. The expected life
of mine depends upon replenish of deposit each year. There is no specific life of the mine. The hfe
of mine is unlimited as the area under reference is open and barren river bed of the river Yamuna
and whatever quantity of minor minerals are extracted from the area during one year; all or mostly
equal to extracted quantity are replenished automatically every year in the lease area by the River
itself on account of its flow and velocity, and sediments carried along from upstream side so the

voids created by mining gets filled up.

Attach a note furnishing a conceptual mining plan up to life of mine based on geological

mining & environmental considerations.

CONCEPTUAL PLAN:

Time Frame of Completion of Exploration:

@)

Exploration as on date: Mining of Ordinary Sand is being done since long time therefore No
specific method of exploration is required as the river born sediments are deposited all along the
river-bed and are very well exposed on the surface.

\ r
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(ii) Exploration during plan period: The depth persistency & strike continuity & grade of Ordinary
Sand has been already established & area is too small therefore no future exploration is

proposed.

(iii) Conceptual Period: The area is small & depth persistence; grade & strike continuity has been
established. Mining shall be carried out up to 2.30 m depth from surface therefore no future

exploration shall be carried out at the end of conceptual stage.

(iv) Ultimate shape & size of pit: Whole of the area shall be mined out completely, leaving the
previous one open for replenished during monsoon a conceptual /composite plan have been
prepared showing position of excavated area get fully replenished. Mining will be restricted
minimum 7.5m away (inward) from river bank but up to 10% of width of river whichever is
higher from outer boundary of applied area which will work as a safety barrier to minimize effect
of river bank erosion and to avoid consequent channel migration. Plantation will be done on side
of bank along side of area and the roads joining the village to prevent soil erosion and will also
act as noise/dust arresters.

The composite & conceptual plan & section, showing lay out faces is shown in plate No.09.

(v) Conceptual Development:

Mining will be by opencast semi-mechanized means confined within ultimate pit limit. Road,
habitation etc. will require diversion from mining area for the safety of workings. Details area as

follows: The geometry of pit as on date, at the end of plan period & at the end of conceptual period

is as below:
Table No. 11.
Average Pit dimension
Shape
L (m) W (m) D (m)
As on date - - - -
At the end of plan period 705 93 2.30 Rectangular in Shape
At the end of conceptual Period 705 93 230 Rectangular in Shape

(vi)  Anticipated life of mine
At this stage the total mineable reserves of river Ordinary Sand in mixed form in the area is 142800
cu.m with proposed production approx., 140000 cu.m in six month. The expected life of mine
depends upon replenish of deposit each year. There is no specific life of the mine. The life of mine is
unlimited as the area under reference is open and barren river bed of the river Yamuna and whatever
quantity of minor minerals are extracted from the arca during one year; all or mostly equal to
extracted quantity are replenished automatically every year in the lease area by the River itself on
account of its flow and velocity, and sediments carried along from upstream side so the voids created

by mining gets filled up.

5\
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(vii) Waste Management:

No top soil exists within the area therefore no proposal has been given for its managements.

Reclamation/Rehabilitation:
The mined out area & reclamation / rehabilitation as on date, at the end of plan period & at the end

of conceptual period is as below.

Table No. 12
Area broken Area replenished Quantiti.e s of wast(.a to be
(Hect.) (Hect.) used in backfilling
(cum)
As on date - Nil Nil
End of plan period 6.5171 6.5171 -
End of conceptual period 6.5171 6.5171 -

(viii) Post Mining Land use:
The land use at present, at the end of plan period & at the end of conceptual period is given below:

Table No. 13.

At the end of
Sl At present | At the end of plan conceptual
Head : & -
No (Hect) period (Hect) period of mine
(Hect)
a) Total area excavated (broken) - 6.5171 6.5171
b) Total Area fully mined out Nil 6.5171 6.5171
¢) | Total Area replenished Nil 6.5171 6.5171
D Dump area:
There is no top soil was found in the mine. Therefore no proposal of Dump management shall be
proposed.
Table No. 14.
SL Head At present At the end of Plan | At the end of conceptual
No (Hect) period (Hect) period of mine (Hect)
a) | Total area under dump Nil E Nil
b} Area under active dump Nil - Nil
c) Dump area fully rehabilitated Nil Nil Nil

By the end of plan & conceptual period, miming pit shall reach to ulumate pit limit & depth, therefore
mined out area shall be replenished during monsoon period & this process will continue.

IT) Others:

Table No. 15.
SL At present | At the end of Plan At thie el ?f
No Head (Hect) periisal (Fsce) conceptual period of
mine (Hect)

a) Area under mineral stack Nil Nil Nil
b) Area under haul road Nil (.04 0.04
¢) | Area under green belt

( i.e. plantation along the road Nil 7.0 7.0

outside lease area)

A& wa )
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Composite & Conceptual Plan & section is shown in Plate No.6-9

Open Cast Mines:

Describe briefly giving salient features of the mode of working (mechanised, semi
mechanised, manual):
It shall be semi- mechanized opencast mine with bar scalping method. Lessee shall obtain the
permission for deployment of Machinery form The Director, Mines Safety, Ghaziabad Region
Ghaziabad, U.P. under regulation 106(2) (b) of Mines Act 1961.
Hydraulic Scrapper, loaders, Excavator / L & T Kamastu 200 OR Hundai-210 (1.2 M?3) shall be
deployed for scooping & loading of Ordinary Sand into Tata tippers.
Drilling & blasting will not be required.
Only 156 working days (24 days excluded for weakly off) have been considered.
Hence, mining is proposed up to 2.30 m. depth of mineral bed according to bench parameters 1.0m
high & 10m wide bench of Ist slice & 1.0m high & 10m wide bench of [Ind slice & 0.30m high &
10m wide bench of 1TIrd slice in Sand maintaining less than 10° stable slope in loose Ordinary
Sand. Whereas, working bench will be > 10m wide at any point of working.
7.50 m. safety barrier is left on along the bank of applied area whereas, 10% of river width is
along the river channel.
Approach & Haul roads of 6m wide and 1:16 gradient shall be provided to each mining faces for
transportation of mineral
HAULAGE AND SURFACE TRANSPORT
Mode of transportation of the mixed material is by trucks/ tractor trolleys of 10-12 m' capacity.
Trucks of larger size may also be used where the material is to be carried to a long distance to be
used for out bound transportation. Mining area is connected with a *Kacha’ road of say 1500m. up
t0 the nearest pukka road and thereafter it is metalled road up to destination. The approach road is
adequate to permit easy maneuverability of trucks and it also provides cross- over and changing
points. Water is sprayed regularly by tractor mounted water sprinklers to suppress fugitive dust

generation.

(iii) Extent of mechanization:

The requirement of mining equipment is calculated at its maximum production capacity as below:

The maximum level of proposed production planned =140000 M3 or 210000 MT
Daily production required assuming 156 working days =140000/ 156=897 cum= 1345.5 MT

(A) Excavator: (Shall be deployed on shift basis)

Loading capacity of excavator - 465 cum x 1.5
per shift - 698 tonnes
Operating shift per day - 698 x 1 = 698 tonnes
No. of operating days in 6 months - 156
\ o ,‘—
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Annual loading capacity of excavator -

156x 698= 108888 tonnes

= 1.09 lac tonnes

Maximum quantum of Ordinary Sand to be

handle in 6 months -

Therefore no of excavator required for handling

210000 tonnes

=2.10/1.09=1.93=2

Requirement of Excavator: is tabulated as below which shall be deployed occasionally.

Type No. Bucket Boom Boom Make/model
capacity Height | Length
Excavator 2 1.20 m3 2.220 6.782m L & T Kamastu 200 OR
m Hundai-210 (1.20 M3)

B) Requirement of tippers (12 cum)

(i)
ii)
iii)
iv)
V)

52

Requirement of tippers for the transport of Ordinary Sand from mine to dump/ direct

loading work out as follows:
To & fro journey time: from mine area to stack yard

To & fro journey on 2.00 Km. mine road @ 10 Km/hr =9 min.
Scooping and waiting =2 min.
Loading =2 min.
To & fro journey =90 min.
Turning and unloading =2 min.
Therefore total cycle time =24min
Requirement of Tippers:
Ordinary Sand to be transported per day = 156 cum
Cyecle time of Tippers =24 min.
Therefore round trips per hour =60/24=2.5
Average load carried per round per trip =12 cum

Therefore average carrying capacity per Tippers
per hour.
Therefore average carrying capacity per Tippers
one shift
Therefore total no. of Tippers required
Standby dumpers
Therefore total requirement of Tippers
Requirement of dumpers/tipper is tabulated as below:

=2.5x 12 =30 cum

=30 x 8=240 cum

= 1346/ 240 =6.0.
= 2

= 8

Type Nos. Size/capacity Make Motive power
Tippers 08 12 cum 1610 Tata Diesel
\ Cora |
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(iii) MINE MACHINERY
L Tractor trolleys- 10 Trips/day
2. Trucks/tippers- 12 Trips/day
3. Excavators & Loaders (Need based) -2
4, Total tippers -2
3 Water sprinkler-1
6. Hand implements (As & when required)

(iv)  Describe briefly the layout of mine working, layout mine faces & sites for disposal of

overburden/waste,

‘)‘

It shall be semi- mechanized opencast mine with bar scalping method. Lessee shall obtain the
permission for deployment of Light Earth Moving Machinery (LEMM) form The Director, Mines
Safety, Ghaziabad Region, Ghaziabad U.P. under regulation 106(2) (b) of Mines Act 1961.

»  Hydraulic Scrapper. loaders, Scraper. light Excavator / L. & T Kamastu 200 OR Hundai-210 (1.2
M3) shall be deployed for scooping & loading of Ordinary Sand into Tata tippers.

Y

Drilling & blasting will not be required.

v

Mining proposed up to 2.30 m. depth of mineral bed according to bench 1.0m high & 10m wide
bench of Ist slice & 1.0m high & 10m wide bench of lind slice & 0.30m high & 10m wide bench
of 1lIrd slice in Sand maintaining less than 10" stable slope in loose Ordinary Sand Whereas,

working bench will be <10m wide at any point of working.

t."

Approach & Haul roads of 6m wide and 1:16 gradient shall be provided to each mining faces for

transportation of mineral.

5.0 BLASTING:

No drilling & blasting shall be required/ undertaken for Ordinary Sand mining.

6.0 MINE DRAINAGE:

a)

b)

Likely depth of water table based on observations from nearby wells and water bodies:

On the basis of the past data the River Yamuna retain the water table 5.0 m below the average
surface level in river bed. The level of the river bed surface is 211.0 mRL & water table
encountered in the bed is about 5m. Deep and the expected depth of water table in the region is

about 207.0 mRL.
Working expected to be 1.70 m above the water table during next Six months.

The mine working will be confined up to 208.7 mRL. Water table will not be interested by mining

operations.

\
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c) Quantity and quality of water likely to be encountered, the pumping arrangement and places
where the mine water is finally proposed to be discharged.
The mining operations will be limited in the upper levels & the lowest bench will be formed at
208.7 mRL, hence water table will be not be encountered by mining activities.

7.0 STACKING OF MINERAL REJECTS AND DISPOSAL OF WASTE:

a) Indicate briefly the nature and quantity of top soil, overburden/waste and mineral rejects
likely to be generated during the next Six months:
No soil exists within the area and no overburden/waste and mineral rejects likely to be generated
therefore; no proposal has been given for its separate stacking.

b) Land chosen for disposal of waste with proposed justification.
No proposal has been given for disposal of waste stacking.

c) Attach a note indicating the manner of disposal, and configuration, sequence of buildup of
dumps along with the proposals for the stacking of sub-grade ore, to be indicated item wise.
No soil exists within the area, no overburden/waste and mineral rejects likely to be generated
therefore, no proposal has been given for its separate stacking.

8.0 USE OF MINERAL:
The Ordinary Sand will be used in buildings, bridges & infrastructure etc. The Ordinary Sand of
applied area is medium to fine grained reddish brown in color. Ordinary Sand is an essential minor
mineral used extensively acress the country for construction purposes. Ordinary Sand is used in
building construction activities. The mineral is being used in making Hume Pipe. The Ordinary
Sand can be used as die-casting and molding material.

90 OTHER:

9a) Site Services

The following site services will be provided at mine site

1) Office 1
i) Drinking water shed 2
iii) Rest shelter 2
iv) First Aid Centre 1
V) Store 1

A C
- VAP

‘-
INDRA SINGH
ROPIUPDGMAO11:2019



524 55

25

9b) Employment Potential

Employment Potential
The mine manager cum mining engineer should a graduate mining engineer holding at least Second
class manager’s certificate. The mate should hold mining mate certificate of competency.

Thus category-wise employments will be as below:

1 Second Class. Mines manager |
2.Machenical Engineer( Part Time) 1
3.Mines mate 2
Skilled:

Excavator Diver 2
Dumper Driver 8
Supervisor 2
Office Assistant/Dispatch Supervisor 4
Semiskilled:

Time Keeper t 2
Un-skilled:

Piece rated workers : 10
Total: : 32

10.0 MINERAL PROCESSING:

a) If processing / beneficiation of the ore or minerals mined is planned to be conducted on site
or adjacent to the extraction area, brietly describe the nature of the processing/ beneficiation.
This should indicate size and grade of feed material and concentrate (finished marketahle
product),

The entire area consists of Ordinary Sand in mixed form & it is ready to market therefore, no
beneficiation of mineral processing will be required. No Mineral beneficiation is involved within
the lease area. It is transported in the mixed form.

b) Explain the disposal method for tailing or waste from the processing plant (quantity and
quality of tailings proposed to be discharged, size and capacity of tailing pond, toxic effect of
such tailing, if any, with process adopted to neutralize any such effect before their disposal
and dealing of excess water from the tailing dam)

As stated above that no beneficiation is required therefore no tailing or waste disposal from
processing plant will be undertaken.

c) A flow sheet or schematic diagram of the processing procedure should be attached.

No beneficiation studies will be carried out therefore no flow sheet of processing process is
attached.

d) Specify quantity and type of chemicals to be used in the processing plant.

No chemicals are required.

\
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e) Specify quantity and type of chemicals to be stored on site / plant.
No chemical will be stored on the site / plant.
f) Indicate quantity (cu.m. Per day) of water required for mining and processing and sources of
supply or water. Disposal of water and extent of recycling.
Total water requirement for the project is 8.50 KLD, its breakup is as under: (on the of basis 1-21ts/
m? two time in peak hours)
TABLE- 16
S.No. Purpose Water Requirement (KLD)
L. Dust Suppression (1500m unmetalled road) 4.50
4, Plantation (7000 Plants @ 0.51ts/Plant) 3.50
3. Domestic (drinking 36 & 10 lts/head) 0.5
Total 8.50
The demand for the drinking water may slightly increase in case of manual mining due to increase of
labour strength. However, No water is required for mining and processing hence, no disposal of
water and extent for recycling is required.
11. ENVIRONMENTAL MANAGEMENT PLAN:
(a) Attach a note on the status of base line information with regard to the following:
(D Land Use:
The existing land use of the area is almost hundred percent river bed flood plain.
The existing land use is given in tabular form:
Table No. 17.
. Agricultural Forest River Bed Grazing
;;‘ Land use land (Hect) Land (Hect) Land (Hect)
d (Hect)
1 Mining pits Quarry L - - -
2 Approach Road J - A
3 Dumps % u = z
4 Office, Resht Shelter etc. = N p =
5 Balance undisturbed land - = 70 -
Total 7.0
(II) Water Regime:

The river Yamuna, a perennial water body in the area flows 10m. North-West. The depth of water
table is about 3-4 m. below general ground level. The void & shear zone allow the flow of water in

N\
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the sub surface is restricted, through when tapped in tube wells provide sufficient water round the

year. The streams in the neighborhood are small & seasonal which join the river, Yamuna.

Flora and Fauna:

Shrubs of keekar & kush are found in with in the area. Vegetation and wild life are quite scanty.
The trees like  Shishum, Arjuna, Kanji, Khair, Saagaun, Subabul, Neem, Eucalyptus, Babul,
Kanju, Gold Mohar, Kesia, Akesia, Mango and Jamun are found in sufficient numbers.
Trees of Neem, Jamun, Mango & Pipal etc. are found only in and around the villages or in
agriculture fields. Cows, horses, donkeys, goats, sheep and buffalos are kept for house hold
requirements.

Wild life comprises of rabbits, Squirrels, within a radius of 10 km. Low shrubs and bushes grow
on barren areas of the applied area. No wild life is found within the lease area. Animals in the wild
have greatly decreased in number and variety in the district due to excessive hunting and poaching
during the past century.

The various animals found there are Neel Gai (Blue bull) fox, jackal, porcupine. The Neel Gai has
become a menace to the farmers in the district due to their rising numbers. However, all the above
animals are on the protected list. The birds of the district are similar to those of the adjoining
districts. The chief game of birds found are several varieties of ducks, King Fisher, partridges,

pigeons, peacock and several other water birds
Quality of ambient air noise level and water:

The proposed site is located in the remote area having a clean atmosphere. Therefore the quality of
ambient air will be as good as heaven. SPM, 50,, NOX. will be either below permissible limits or

close to threshold limits. Similarly ambient noise level is as low as of any standard place.

The water guality will not be affected as mining is restricted to above ground level. Drinking water
is being taken from the hand pumps, which is situated near the mining area. Number of hand pumps

is dug in the villages.

The ground water of the district is colourless, odourless and slightly alkaline in nature. The
Fluoride is within the permissible range from (.6-1 ppm. Phosphate is found nil in the area.
It is observed that quality of water is good for drinking, domestic and all other purposes. The
arsenic content has been found ranging from Nil to 2 ppm. Depth wise ground water quality reveals
that fresh water is available at all levels in this region. Electrical conductivity is a function of ionic
concentration and is used for assessment of dissolved substances in the water. The importance of

EC is its measure of salinity, which greatly affects the taste
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Climatic Conditions:

Temperature:
After February there is a steady increase in temperature. May is generally the hottest month with the
mean daily maximum temperature at about 40°C and the mean daily minimum at about 24°C. The
nights are warmer in June than in May. The heat in the summer is intense and the hot, dry and dust-
laden westerly winds which are common in the hot season make the weather severely trying. In this
season maximum temperatures on individual days sometimes reach 44°C or over. With the onset of the
south-west monsoon over the district by about the third week of June there is appreciable drop in the
day temperature and the weather becomes more bearable. But the nights still continue to be as warm as
in the latter part of the summer. With the with drawl of the monsoon by about the end of September
there is a slight increase in the day temperature. There is a rapid drop in the night temperature after the
with drawl of the monsoon. After November both day and night temperatures decrease rapidly till
January, which is usually the coldest month with the mean daily maximum temperature about 20°C and
the mean daily minimum temperature at about 7'C. During the cold season the district as affected by

cold waves and fog and the minimum temperature occasionally goes down to 4°C.

b) Rainfall:

)

The average annual rainfall is 753.2 mm. The climate is sub humid and it is characterised by general
dryness except in the brief monsoon season, a hot summer and pleasant cold season. About 80% of
rainfall takes places from June to September. During monsoon surplus water is available for deep

percolation to ground water.

Humidity:

During the rainy season the relative humidity is generally high being over 70%. Thereafter the
humidity decreases and by summer which is the driest part of the year the relative humidity in the

afternoons become less than 30%.
Human Settlement:

Human settlements are distributed in fringes of core zone. The inhabitants belong to all the four
castes. The main occupation in buffer zone is farming and mining. The agriculture alone does not
appear to be sufficient to sustain the population. Poor literacy conditions prevail in the surrounding
of lease area & condition of literacy is more pathetic in females. Older generation wear Dhoti Kurta

while younger generation is adopting dresses like pant, shirts etc.

Occupation:
Agricultural remains the main occupation in this area. Study reveals that within 10Km. radius of
lease each. 70% to 85% population is engaged in agriculture. Percentage of females engaged in

agriculture is higher than males.
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Disparity in agricultural land holding is less. But yield of agricultural produce is very poor to
sustain the available hands. Consequently problem of unemployment and frustration amongst youth
can be noticed in the area.

Public building, places of worship and monuments:

None of the above important features are within the lease hold or in close proximity of lease hold.
Does area (partly or fully) fall under notified area under water (Prevention & control of
Pollution) Act 1974:

The lease hold has not been notified under water (Prevention & control of pollution) Act 1974.
Attach an Environmental impact Assessment statement describing the impact of mining and
beneficiation on the following over the next plan period.

Land use:

The impact on the land form or physiography will be limited to the modification of the slope. The
landscape and land use will undergo a radical change due to open cast mining. The impact during
next Six months is limited as benches will be formed and will be replenished during monsoon.
Besides these benches, roads will also modify the Physiography.

Mining activity causes impact on flora and fauna due to land degradation, deforestation, etc.
however as the mining is restricted to very small area in the river bed in dry condition. There is no
likelihood of any land degradation or deforestation being caused.

The 1mpact on land use will also be limited. The mining activity is restricted along the river bed
only. Since the site is government owned river bed there will be no impact on existing land use is
anticipated, also the mined arca would get replenished on arrival of monsoon every year itself. The

various modifications due to mining allied & activities during next Six months is given below-

Table No. 18
Activity Area Occupied (Hect.) At the end of conceptual
During next Six months period (Hect)

Mining and Existing pits 6.5171 6.5171

Waste dumps = -

Haul Road 0.04 0.04
Reclamation/Replenished 6.5171 6.5171
Forestation( outside the lease) 7.0 7.0

Balance undisturbed land 0.4829 0.4829

Total: 7.0 7.0
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Air Quality:

It has already been explained that mining will be in a very small scale with out of adopting of
drilling and blasting. One of the most crucial element for air pollution is gaseous pollutants (SO, &
NO,) are anticipated due to use of excavator, loader, truck & tractors etc. Particulate matter will

also arise. Therefore periodical monitoring of AAQ shall be analyses. (Plate No.7)

Proper mitigation measures like water sprinkling on haul roads will be adopted to control dust
emissions.
Plantation will be carried out on approach roads & nearby vicinity of river bank.

To control the emissions regular preventive maintenance of equipments will be carried out on

contractual basis.
It will be ensured that all transportation vehicles carry a valid PUC certificate.
During Transportation vehicles will be covered with tarpaulin sheets.

However, water sprinkling on dry months may be undertaken on the haul road where the maximum
traffic will be observed.

Water Quality

The working during next plan period will be confined up to 2.30m below the surface level
moreover; dry pit mining will be done which shall have no any impact on surface and ground water.
Therefore no impact on water quality will be observed.

No waste water will be generated from the mining activities as the project only involves lifting of
Ordinary Sand & Bajri mixture from river bed in dry state.

Mining in the area will be done above the river bed water level therefore water regime is not
disturbed.

The mining from river bed does not have any impact on natural drainage of surrounding area as it is
not disturbing any tract of land anywhere.

It is only lifting of Ordinary Sand in slices with uniform thickness and will not pose any hindrance
in flow of water during monsoon.

Noise Level:

It has been explained earlier that proposed mining is of open cast semi-mechanized without drilling
& blasting Exploitation of sand shall be carried out semi-mechanized. Therefore noise level too will
not show any significant increase. Transportation vehicles used for dispatch of RBM (River Born

Mineral) are source of noise pollution at mine site. Hence periodical noise monitoring will be done.

Proper maintenance of all machines shall be carried out, which help in reducing generation of noise

during operations.
Cushioned pad at foundation helps reduction in noise generation.

No other equipments except the Transportation vehicles, Excavator and Loaders (as & when
required with prior permission from the authority) for loading is allowed.

5
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Noise generated by these equipments is intermittent and does not cause much adverse impact.

Periodical monitoring of noise will be done to adopt corrective actions wherever needed.

Plantation will be taken up along the approach roads and on river bank. The plantation minimizes

propagation of noise and also arrests dust.

Periodical monitoring location has been shown in Environment management Plan (Plate No.8)

Vibration level:

It has been mentioned that Mining shall be carried out without adoption of drilling & blasting

therefore no impact on vibration level shall be envisaged.

Water Regime:

The mining shall not cause any change or diversion of any source of water in the area or any
drainage pattern.

Socio-Economics:

Though employment potential is not very high but whatever employment will be generated will be
available to surrounding. It has been mentioned that there is a serious problem of migration it this
region for the need of livelihood, any attempt of generating employment will be important
contribution to this area and should be welcomed.

Historical Monuments etc.:

No historical monument exists surrounding the lease hold.

Attach an Environmental Management Plan supported by appropriate plans and sections
dealing the time bound action proposed to be taken with sequence and timing in the following

areas (or diagram should be added).

Temporary storage and utilization top soil:
No top soil exists within the area therefore no proposal has been given for its separate stacking.

Year wise proposal for reclamation of land affected by abandoned quarries and allied mining
activities during next Six months period:

Through the mining activity involves removal of minerals thereby creating depressions in the area
but as the mining operation involves riverbed and mined out pit will be completely filled up and
replenish during floods in rainy season hence, there would be no change in the topographical

features and land use pattern.

Programme of afforestation year wise for the initial Six months indicating number of plants
with name of species, afforested under different areas in acre.

The lease area is marked by river bed.

Plantation will be carried out on:

Riparian fringe & haulage road

5\
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= 7000 nos. of sapling shall be planted along the approach roads and in the nearby villages i.e.,
Sankraudh Khadar, Mavikala, Noorpur Muzbida, etc. in consultation with the Gram

Panchayats.

» Trees growing up to 5 m. or more in height will be planted within the riparian fringe, such that

there is no impediment to seasonal movement of water and general hydrodynamics.

> Plantations of adequate density serve as vertical screen of Biomass, screening the dispersion of air

borne pollutants and attenuating noise as well.

» Local species will be planted as per the CPCB guidelines and in consultation with local forest
office. Species to be planted will be The trees like Shisham (Dalbergia sissoo), Arjuna, Kanji,
Khair, Saagaun, Subabul, Neem, Babul, Kanju, Gold Mohar, Kesia, Akesia, Mango and Jamun,

Neem Banyan, etc.

¥ Fast growing trees with thick perennial foliage will be grown, as otherwise it may take many years

for trees to grow to their full height.

» Dalbergia sissoo, known as Shisham, is an erect deciduous tree. native to the Indian Subcontinent.

This tree is known to favour river banks.

> Planting should be done in large sized 90 ¢cm x 90 cm. due in advance and filled about 50 days
before planting. The plantation raised earlier should be carefully maintained. Mortalities should be

replaced by fresh planting.

= Year wise no of saplings to be planted is as below: Along the approach roads and in the nearby
villages i.e. Sankraudh Khadar, Mavikala, Noorpur Muzbida, etc. in consultation with the

Gram Panchayats.

Table No. 19.

Year Area (Hect.) No. of Saplings
Planted in plan period & will be maintained 7.0 7000
Till the lease period.
Total 7.0 7000

Post Plantation Care:

Following precaution to be undertaken for survival of plants:

1) The samplings will be undertaken for survival of plants.

1i) Plants will be taken care by applying fertilizers and proper wedding etc.

iii) Healthy tree species will be recommending for plantation.

iv) Fatal saplings will be replaced with new healthy saplings.

V) Every sapling will be covered by tree guard to avoid damage through cattle grazing.
vi) A Gardner or mazdoor should be employed for care.

vii) Necessary arrangement will be provided for watering tree species planted at different parts.

N\ -
v
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Stabilization and vegetation of dumps along with inter-burden dumps management year wise

for initial Six months:
No soil exists within the area therefore no proposal has been given for its separate stacking.
Measures to Control erosion/sedimentation of water courses:

No drainage or water course will be disturbed due to mining. The area consists of river bed & rain

water will accumulate in the mining pits percolate through voids & recharge the ground water.
Treatment and disposal of water from mine:

Mining shall be carried out up to depth of 2.30 m from surface & shall be replenished during
monsoon. No waste shall be generated during course of mining therefore no question arises for its

treatment and disposal of waste.
Measures for minimizing adverse effects on water regime:

It has already been stated that mining will not interfere with the surface and underground water
however to take care of eventualities.

Protective measures for ground vibration/air blast caused by blasting:

As the proposed method of mining is semi-mechanized open cast without adoption of drilling &
blasting. The impact on this aspect is negligible.

Measure for protecting historical Monuments and for rehabilitation of human settlement
likely to be disturbed due to mining activity:

No such feature exists within the applied area.

Socioeconomic beneficiate out of mining:

In general. socio-economic environment will have positive impact due to the Ordinary Sand
mining project in the area.

The employed laborers will be from nearby villages only as these people are mainly dependent
upon such mining activities.

In order to further improve the socio-economic conditions of the area, the management will

contribute for development works in consultation with local bodies.
Periodical medical checkup will be conducted.

In order to further improve the socio-economic conditions of the area, the management will
contribute for development works in consultation with local bodies Rs. 50,000/- will be incurred

on the socio-economic welfare measures.

The scale of operation is limited with 90% local employment. Hence some benefit to the local
community will occur on this aspect. Besides the direct employment, indirect employment will

include tractor owners, shop keepers Dhaba walas etc.

b
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PROGRESSIVE MINE CLOSURE PLAN

Under Rule 34 (6) & (7) of amended rules of U.P. Minor Mineral (Concession) Rules 1963

1.0.

A)

INTRODUCTION:
NAME & ADDRESS OF APPLICANTS
SMART MART STORES PRIVATE LIMITED, PRO.- SHRI DHARMI CHAND
SHARMA S/O SHRI SHYAMLAL SHARMA & SHRI INDRA CHAND SHARMA
S/0 SHRI BHOORMAL SHARMA,
Add.— A-1/1, Hardev Puri 100 Ft. Road, Nathu Colony Chowk, Shahdara, New Delhi,
110032.

B). Location:

The applied area is approachable from District Headguarter Baghpat around 13 km in SE
by SH-709B up to Mavikala for 7.0 Km and further branching towards SW up to Sankrond
around 4.0 km metalled road then heading towards West around 1.6 km metalled road up to
Noorpur Muzbida & finally 1.50 km unmetalled road leads up to the applied area. Nearest
Railway Station is Khekra- 8.0 Km (NE) approximately and nearest Airport is Indira
Gandhi Inter National Airport which is approximately 35 km (SW) away from the Area.

c). Extent of Lease area: 7.0 Hact
d). Type of lease area: Total area is waste land of alluvial deposit & it is free
from forest land
e).  Present land use pattern: The existing land use is given below:
Area Ownership/ occupancy Village,
Type of land use (Hact.) Tehsil, District State
L. Agricultural land - The land is owned by Village- Sankraudh
2 Gazing land - State Govt. & state Govt. | Khadar, Gata No.- 620,
Waste land - has given its consents for | 634,  Tehsil- Khekda,
Others —River 7.0 the exploitation of District- Baghpat U.P
bed Ordinary Sand,
Total 7.0
) ."'~~~*-\1‘
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The existing land use & given below:

Sr. il i Agriculture land | Forest Land River bed Grazing
No. (Hact.) (Hact.) (Hact.) Land (Hact.)
| Mining pits Quarry - - Nil B
2 Approach Road - - - -
3 Dumps - - - -
4 Submerged area - E - -
5 Balance undisturbed land
with Buffer zone ; ' 70
Total 7.0

f).

1.1.

1.2.

1.3.

a).

b).

c).

Method of mining and mineral processing:

At present there is no mining is being carried out.

Reasons for Closure:
At present there is no foreseeable reason regarding closure of mine. The progressive mine
closure plan is being submitted, under amended rule under Rule 34 (6) & (7) of amended rules
of U.P. Minor Mineral (Concession) Rules 1963

Statutory Obligations:
As per amended rule under Rule 34 (6) & (7) of amended rules of U.P. Minor Mineral
(Concession) Rules 1963 for every fresh grant and renew of mining lease, a progressive mine

closure plan is required to be submitted .

CLOSURE PLAN PREPARATION:

NAME AND ADDRESS OF THE APPLICANT:

SMART MART STORES PRIVATE LIMITED, PRO.- SHRI DHARMI CHAND
SHARMA S/O SHRI SHYAMLAL SHARMA & SHRI INDRA CHAND SHARMA S/O
SHRI BHOORMAL SHARMA,

Add— A-1/1, Hardev Puri 100 Ft. Road, Nathu Colony Chowk, Shahdara, New Delhi, 110032,

Name, address & Registration No. of R. Q. P. (Under clause (b) of sub section 2of section 5
rule 15 of Mineral Conservation & Concession Rues 2016 & Rule 34(1) (i&ii) of 42
Amendment made under U.P. Minor Mineral (concession) Rules 1963)

INDRA SINGH, Registration No. RQP/UPDGM/011/2019

Address- 9 -B/205 Vrndavan Yojana,

Raibareli Road , Lucknow -226029

Phone-09415022193

e-mail- singhindra66 @ gmail.com

Name of the executing agency:

The lessee shall execute himself the provision of mine closure plan.
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Mine Description:

Topography:
The area has a mild slope from East to West direction. The highest point at pillar “A” of the Applied
area in North is 213.0 MSL along pillar A-B, while The lowest point is along pillar “C&D” in West
of the area is 211.0 MSL. The area lies along the left flank of the river Yamuna which flows in
western direction of the area. In past no mining activities was carried out with in the area and it
depicts its original topography. Zero level is at 207.0 mRL. The general slope of the area is from

East to West direction

2.2) REGIONAL GEOLOGY:

The lease area is located within Zone-4 (High damage Risk Zone) of seismic zone of
India in the Doab region of rives Ganga & Yamuna in U.P. and is underlain by quaternary
sediments consisting clays, silt, kankar, and sand of different grades. The thickness of these
quaternary sediments over the district increases gradually towards north. The general geological

sequence of the formation is given below-

Group Age Formation Lithology
Quaternary Recent  to Upper | Newer Alluvium Fine Sand, Silt & Clay
Pleistocene.
Upper Pleistocene to | Older Alluvium Clay with Kankar and of
Lower Pleistocene different grades
Purana Pre- Cambrian Vindhyan Sand stones & Shale and Lime
stone

2.3 Local/ Mine Geology -

The facies of the river bank deposits are sandy, silty, and clayey. The sandy older alluvium is
located at an elevation of 10-20 m above the river level and makes the higher interfluves areas. It
is free from frequent flooding and therefore most suitable for settlement and agriculture. Newer
alluvium forms the river valley terrace and is located at an elevation of 5-7m above river level.
This terrace is not suitable for settlement but can be used for agriculture, as it is often affected by
flood. The flood plain is located at an elevation of 2—5 m above the river level. Water reaches
almost every year on this plain. It is neither suitable for settlement nor for agriculture (Bhardwaj et
al. 2010a, b).Only sand can be extracted as a building material supplement. The facies is
prominent in the lower and middle part measuring about 120- to 200-cm thick unit is devoid
of sedimentary structures, only faint low-angle discordances are visible at some places.

The sandy unit is underlain by 0.30- to 1.0 m thick silt-soil unit in river channel while, along bank
it is up to 2.00m thick. The upper most part is 10- to 20-cm thick clayey unit. The facies of the
\ S )
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river bank deposits are laterally persistent, only thickness and percentage of different litho units
may vary from place to place.
Altitude of the area — The highest point at pillar “A” of the Applied area in North is 213.0 MSL
along pillar A-B
The lowest point is along pillar “C&D™ in West of the area is 211.0 MSL
Zero level of the river is 207.0MSL
The general slope of the area is from East to West direction. (Surface & Geological Map) During
Monsoon floods the water level rises by 2-3m at time of short spells
During Monsoon floods the water level rises by 2-3m at time of short spells.
2.3.1 Nature of river bed and alluvial sand-
The area lies within the regular course of the River Yamuna gets flooded in the rainy season. All
the deposit comprises Ordinary Sand and river born bajari at the upper layer occasionally overlain
by 10-20 mm clay followed by Ordinary Sand. Whereas boulders and grabbles of granite, lime
stone, sand stone and quartzite of sub- rounded to discoidal in shape having smooth surface
occupied the lower most part of the deposit. Thickness of the deposit varies from 1 to 3m. During
monsoon this bed replenished to a large extend due to erosion by heavy flow in higher reach and
as soon as the stream reaches in older channel downward, shed their loads in river banks due to

decrease in velocity and carrying capacity.

2.3.2 DETAILS OF EXPLORATION:
v Sanction Area- 7.0 hact

v Area lying in active water channel- Nil
v Workable area of the allotted area- 7.0 ha.

Mining of Ordinary Sand, is being done since long time therefore No specific method of exploration
is required as the river born sediments are, deposited all along the river-bed and are very well
exposed on the surface. Morecover, these sediments are accumulated / replenished every year during
rainy season by river-waters to almost equal to extracted level and sometimes more depending on
the intensity of rains on the upstream side. Adequate quantity of Ordinary Sand is available for
meeting consumer demand. Since regular Ordinary Sand lifting is practiced along the river course,
and more or less same level is seen after rains, so it is understood that sediments load carried is near

equal to what is lifted.

a) Proposed to be carried out:
The existence of Ordinary Sand is already established in the area & grade & depth persistency has

been already proved in the area.

TS|
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METHOD OF ESTIMATION OF RESERVE:
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The reserve estimation has been done by cross-sectional method. The strike influence of section of

two cross-sections are multiplied by the cross-sectional interval to get the volume. The volume is

multiplied by bulk density to give the tonnage.
2.5 GEOLOGICAL & MINEABLE RESERVE:

Geological reserve have been estimated as per the grade & depth persistency of sand bed with

in applied area as visible & observed

in the trial pits

up to 3.4m of depth. Hence the

geological reserve has been calculated by adding the proved mineral reserve and probable

mineral reserve.

Mineable reserves have been taken as 60% of the geological reserves since 40% area will be

left un-worked all along the applied area as well reduced for mineral blockage in making safety

benches. Thus it comes to about 1,42,800m’

Whereas, the total proposed production granted in the applied area are 1.40,000m’”. During

rainy season extracted quantity shall be replenished in the quarry area every year.

: Face length Face Advance Average Depth | ROM VOLUME
Slice 3
(m) (m) (m) (m’)
1 SLICE 705 93 1.0 65171
2 SLICE 699 87 1.0 60813
3 SLICE 693 81 0.3 16816
2.30 142800

Geological & Mineable reserve of the ML area is calculated as-

(i) Area of applied area =7.00 Heet or 70000 m*
(i) Geological reserve (3.40m) =2,38.000 m*
(iii) Reduce for river bank stability &
mining consideration at depth =40%
(iv) Mineable reserve in the ML area =60% of the Geological
Reserve
=1,42,800 m*
Whereas, permission granted for mining = 1,40,00m’
Table -3
Area Area (Heet.) Depth of Mineable
Extraction (m) | Volume (m®)
Village- Sankraudh Khadar,
Gata No.- 620, 634, Tehsil- 7.0 2.30 142800
Khekda, District- Baghpat, U.P
Y : ¢ W..\l-
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The total mineable reserve comes to 142800 m” with proposed production of 140000 m® in six
month. It will be replenished after rainy season
MINING METHOD:

(i) EXISTING METHOD OF MINING:

At present there is no mining is being carried out.

(ii) Proposed method of mining:

Y

v

Y

Y

Vv

‘1‘

CONSIDERATIONS:
v’ Sanction Area-7.0 ha.

v Buffer area mark as non-workable area- 0.4829ha.
v’ Submerged are NIL
v Workable area of the allotted area — 6.5171ha.

Applied area is situated well within the meandering left corridor of river Yamuna.

The workability is suggested by keeping in the mind possible effect on the meandering of
the River. The mining on the concave bank is most suitable than convex bank. Hence year
wise mining is suggested in a way that will fully get replenished during monsoon.

As per the Rules 40 (¢) Colum-II of 43 & Rules 41 (H) Colum-II of 41H Amendment of
UP Minor Mineral concession Rules 2017 Quoted as “with prior approval from the
District Magistrate the lessee may quarry with the help of machines except, the stream of
water. No Mining shall be carried out into the water —stream with the help of suction
machine or the lifter.

In cases of emergent exigencies when supplies are to be effected to Government agencies and
other requisite parameters of need and requirement when semi-mechanized mining operations
may be resorted to with due permission granted from SEIAA while granting “Environmental
Clearance Certificate”, & The Director, Mines Safety, Ghaziabad Region Ghaziabad., U.P
under regulation 106(2) (b) of Mines Act 1961.

Hence, under the preview of above rules, proposal for semi-mechanized mining is given as
under

It shall be semi- mechanized opencast mine with bar scalping method. Applicant shall obtain
the permission for deployment of Machinery form The Director, Mines Safety, Ghaziabad
Region Ghaziabad, U.P under regulation 106(2) (b) of Mines Act 1961.

Hydraulic Scrapper. loaders, Excavator / L & T Kamastu 200 OR Hundai-210 (1.2 M?3) shall
be deployed for scooping & loading of sand into Tata tippers.

Drilling & blasting will not be required.

Only 156 working days (24 days excluded for weakly off) have been considered.

In the mining plan, there should be 3 plates for each year production &

development planning (pre-monsoon, monsoon and post-monsoon).

5
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» In the mining plan, there are 3 plates for each year production & development planning
(pre-monsoon, monsoon and post-monsoon) are prepared as per Enforcement &

Monitoring Guidelines for Sand Mining January 2020.

A\

Mining for each successive year is proposed to 2.30 m. depth of mineral bed according to

bench parameters of 1.0m high & 10m wide bench of Ist slice & 1.0m high & 10m wide

bench of IInd slice & 0.3m high & 10m wide bench of IlIrd slice in Sand maintaining less
than 10" stable slope in loose sand.

» 1.50 m. safety barrier is left out as safety zone is maintained for mining. all along the
allotted area.

#» The whole area will be mine out by semi-mechanized means. The basis is suggested in such a
way that pit of previous year will act as depository during the monsoon season by reducing the
velocity and carrying capacity of the stream thus depositing the mineral transported by the
tributary. In totality the principal of Placer Deposit is adopted.

7 Although the sand will be transported from the pit head to the consumer but if needed in

case of short demand in that case, the mineral will be stocked outside the mine lease in the

mineral stocking yard for which permission will be granted by the district administration.

The whole area shall be mine out so as to maximize the RBM production or extraction.

Sequence of mineral excavation will be repeat the same till completion of the grant

period.

Mining will be start from its center and advance toward the banks across the river
uniformly. In order to maintain safety and stability of river banks a barrier of minimum
7.5 m distance from the bank should be Vith of river width and should not be less than 7.5
meters of the width of river channel whichever is more have been be left intact along

south & west boundary

Y

However systematic plantation will be made in the area outside the river bank to protect

the banks from erosion in monsoon.

v

During mining it is expected that the areas of RBM quarry will be free from
submergence. river water flow will be away from the area or below river bed water level
to enable dry pit mining.

# In the applied area the velocity & river water flow being less the sediment load get
deposited in to the pit During Monsoon season, the area get replenished with sediments to
be lifted in subsequent years.

Following considerations have been kept in consideration for sand/gravel mining while

Preparing mining plan (Enforcement & Monitoring Guidelines for Sand Mining

January 2020)

A G - E‘F—
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a) Parts of the river reach that experience deposition or aggradations shall be identified. The
Leaseholder/ Environmental Clearance holder may be allowed to extract the sand and gravel

deposit in these locations to manage aggradations problem.

b) The distance between sites for sand and gravel mining shall depend on the replenishment rate of the
river. Sediment rating curve for the potential sites shall be developed and checked against the
extracted volumes of sand and gravel.

¢) Sand and gravel may be extracted across the entire active channel during the dry season.

d) Abandoned stream channels on the terrace and inactive floodplains be preferred rather than active
channels and their deltas and flood plains. The stream should not be diverted to form the inactive
channel.

e) Layers of sand and gravel which could be removed from the river bed shall depend on the width of
the river and replenishment rate of the river.

£) Sand and gravel shall not be allowed to be extracted where erosion may occur, such as at the concave
bank.

¢) Segments of the braided river system should be used preferably falling within the lateral migration
area of the river regime that enhances the feasibility of sediment replenishment.

h) Sand and gravel shall not be extracted up to a distance of 1 kilometer (1 km) from major bridges
and highways on both sides, or five times (5x) of the span (x) of a bridge/public civil structure
(including water intake points) on up-stream side and ten times (10x) the span of such bridge on
down-stream side, subjected to a minimum of 250 meters on the upstream side and 500 meters on
the downstream side.

i) The sediment sampling should include the bed material and bed material load before, during and
after the extraction period. Develop a sediment rating curve at the upstream end of the potential
reach using the surveyed cross-section. Using the historical or gauged flow rating curve, determine
the suitable period of high flow that can replenish the extracted volume. Calculate the extraction
volume based on the sediment rating curve and high flow period after determining the allowable
mining depth.

j) Sand and gravel could be extracted from the downstream of the sand bar at river bends. Retaining the
upstream one to two-thirds of the bar and riparian vegetation is accepted as a method to promote
channel stability.

k) The flood discharge capacity of the river could be maintained in areas where there is a significant
flood hazard to existing structures or infrastructure. Sand and gravel mining may be allowed to
maintain the natural flow capacity based on surveyed cross-section history. Alternatively, off-
channel or floodplain extraction is recommended to allow rivers to replenish the quantity taken out
during mining.

1) The Piedmont Zone (Bhabhar area) particularly in the Himalayan foothills, where riverbed material

is mined, this sandy-gravelly track constitutes excellent conduits and holds the greater potential for

“' G 1
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groundwater recharge. Mining in such areas should be preferred in locations selected away from the
channel bank stretches.
m) Mining depth should be restricted to 3 meters and distance from the bank should be Yth or river

width and should not be less than 7.5 meters.

n) The borrow area should preferably be located on the riverside of the proposed embankment because
they get silted in the course of time. For low embankment, less than 6 m in height, borrow area
should not be selected within 25 m from the toe/heel of the embankment. In the case of the higher
embankment, the distance should not be less than 50 m. In order to obviate the development of flow
parallels to the embankment, crossbars of width eight times the depth of borrow pits spaced 50 to 60
meter center-to-center should be left in the borrow pits.

0) Demarcation of mining area with pillars and geo-referencing should be done prior to the start of
mining,

p) A buffer distance /un-mined block of 50 meters after every block of 1000 meters over which mining
is undertaken or at such distance as may be the directed/prescribed by the regulatory authority shall
be maintained.

q) A buffer distance /un-mined block of 50 meters after every block of 1000 meters over which mining
is undertaken or at such distance as may be the directed/prescribed by the regulatory authority shall
be maintained.

r) River bed Ordinary Sand mining shall be restricted within the central 3/4th width of the river/rivulet
or 7.5 meters (inward) from river banks but up to 10% of the width of the river, as the case may be
and decided by regulatory authority while granting environmental clearance in consultation with
irrigation department. Regulating authority, while regulating the zone of river bed mining shall
ensure that the objective to minimize the effects of riverbank erosion and consequential channel
migration are achieved to the extent possible. In general. the area for removal of minerals shall not
exceed 60% of the mine lease area, and any deviation or relaxation in this regard shall be adequately
supported by the scientific report.

s) Mining Plan for the mining leases (non-government) on agricultural fields/Patta land shall only be
approved if there is a possibility of replenishment of the mineral or when there is no riverbed
mining possibility within 5 KM of the Patta land/Khatedari land. For government projects mining
could be allowed on Patta land/Khatedari land but the mining should only be done by the
Government agency and material should not be used for sale in the open market.

The minerals reserve for river bed area is calculated on the basis of maximum depth of 3
meters and margins, width and other dimensions as mentioned in para (s) above. The area
multiplied by depth gives the volume and volume multiplied with bulk density gives the
quantity in Metrie Ton. In case of river bed, mineahle material per hectare area available for

actual mining shall not exceed the maximum quantity of 140000 cubic meter per annum.

A
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Following considerations of DGMS have been kept in consideration for sand/gravel mining

while preparing mining plan

5

Y

Y

A1

Y

A person, possessing at least Second class Manager’s certificate of competency under the
Metalliferous Mine Regulation 1961 & granted authorization under Regulation 34(6) & (4) of
the Metalliferous Mine Regulation 1961, shall be appointed as the manager of the mine to look
after EMM operation.

Adequate number of supervisors including duly qualified Foreman and Mining Mate shall be
appointed in each working shift to assist the manager.

The aggregate horse power of the machinery used in such opencast workings shall be granted
as per DGMS permission, including excavators with total no. of dumper & Tippers deployed at
the mine.

No ore dressing/handling/processing plant shall be attached with the mine.

A mechanical engineer, foreman or other competent person will be appointed to look after any
defect in any machinery; the said machinery shall not be used until the defect has been
remedied.

Any machinery found to be in an unsafe operation condition shall be tagged at the operator’s
position ‘OUT OF SERVICE DO NOT USE’

All corners and bends in road shall be made in such a way that the operators and drivers have a
clear view for a distance of not less than 30m. there shall be provided separate roads for the up
and down traffic.

Ordinarily, no road shall have a gradient steeper than 1 in 16 at any place. Provided that in case
of ramps over small stretches a gradient up to 1 in 10 may be permitted.

Every earth moving machinery (and Hydraulic Excavators) shall be under the charge of a
competent person (herein called the *operator”’) authonzed mn writing by the Manager.

No manual workers shall be employed on any bench where EMM is deployed or on the next
lower bench. Manual workers shall be employed only after withdrawal of EMM.

All the precautions and directives given in DGMS circulars issued from time to time shall be
compiled with.

It has been noticed while carrying out mining of minor minerals in mixed form from river-bed
that minor minerals mining proves to be most viable and least disturbing to anyone. In spite of
handling huge quantities of minor minerals in mixed form the mine has clean atmosphere and
not even a speck of dust can be seen polluting the air. Environment and ecology of the area

remains undisturbed.

The guidelines of the Sustainable Sand Mine Guideline 2016 will he followed, the most

important areas under:-

\ Sl
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a) Mining shall be done in layers of 1 meter depth to avoid ponding effect and after first
layer is completely excavated, the process will be repeated for the next layers. Stream will
not be diverted to form inactive channel.

b) The area for removal of mineral in a river or stream can be decided depending on geo-
morphology and other factors, it can be 50% to 60% of the area of a particular
river/stream.

¢) Ultimate working depth shall be up to 3 meters from river bed level.

d) To maintain safety and stability of Riverbanks i.e., 3 meter or 10% of the width of the

river whichever is more will be left intact as no mining zone.

e) Area of mining lease will be demarcated by pillars prior to start of mining for sustainable
development limiting with working within lease.
f) No mining operations shall be carried out in proximity (50 m) of any bridge and/ or

embankment. However this 1s not applicable in this case.

2.7 Mineral beneficiation:
No mineral beneficiation will be under taken for Ordinary Sand. The Ordinary Sand shall be

exploited with semi-mechanized mining & loaded in tractor trolley/tippers & transport to parties.

3.0 Review of implementation of mining plan / scheme of mining including six months
progressive closure plan up to the final closure of mine:
It will be fresh grant case of mining lease and Provision of Mining Plan is being incorporated first
time for river bed mining, therefore it is premature to make any comments about review of

implementation.

A S 1
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4.0  Closure Plan:
4.1 Mined out land:

75

The mining will commence from the lower level and advance towards upper level as well as in

horizontal extent. As the pit shall reach the avg. depth 2.30 m) from river bed surface so that mined

out area shall be left open for replenishment during monsoon. The reclamation will be occurred

naturally in such a manner that original topography will be restored .

The area already degrades due to mining & likely to be used during next six months is given

below:
& ’ o
Activtties rea already used | Area llkt'!ly to be used during
(Hact.) next six months (Hact.)
Pits & quarries - 6.5171
Approach road - 0.04
Top soil Stack - -
Interburden dump - Nil
Replenished pit - 6.5171
Undisturbed land (Buffer + Non workable) 0.4829
Total - 7.0
The year wise mined out activities is given below:
(A) Mining:
SL.No. Activities Area (Hact.)
1. Area already broken up Nil
2 Area already backfilled freclaimed R
SLNo. Activities Area(Hact.)
1. Additional area proposed to be broken during next six 6.5171
months
2. Area to be Replenished during monsoon. 6.5171
(B) Dump:
SLNo. Activities Area(Hact.)
L. Area already covered by dump Nil
2. Additional area to be covered by soil stack -
3 Additional area to be covered by interburden dump. Nil
4. Dump area to be covered by protective measures Nil)
i b-b.\\" 1_
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(C) Plantation:
SLNo. Activities Area(ha)
1. Area already covered under plantation -
2, Area proposed to be covered under plantation 7.0

in six months (along the approach roads
outside the area)

Total 7.0

4.2 Water Quality Management:
The area lies along the left bank of river Yamuna which flows western direction in the area & during
monsoon period, the applied area shall be submerged with water during monsoon & mining operations

shall be temporarily suspended during this period. Therefore no question arises for water management.

The material exposed will be Ordinary Sand which is very feebly react with water that too when water

becomes acidic. Even of reaction takes place it gives arise to increased temporary hardness of water.

The water quality will not be affected as mining is restricted to above ground level. Drinking water is
being taken from the hand pumps, which is situated near the mining area. Number of hand pumps is

dug in the villages.

4.3. Air Quality Management:

The mining shall be carried out semi-mechanized with conventional hand tools with out adoption of
drilling & blasting & mining shall be carried out in shallow depth. The proposed site is located in the
remote area having a clean atmosphere

No doubt the mining in this remote area will deteriorate the air quality. The base line values are too low
due to remoteness of the area . Air quality monitoring shall be conducted once in a year as per CCOM'S
circular No 3/92.

44. Waste management:

No waste shall be generated due to mining activities. All excavated quantities of sand . sand. silt- clay
mixture to be generated in mix form shall be sold in the local market. Therefore no proposal of waste

management has been envisaged

4.5 Top Soil Management:

No soil exists within the area and no overburden/waste and mineral rejects likely to be generated
therefore; no proposal has been given for its separate stacking. Whereas, village road on which

plantation will be done simultaneously during the period of mining.

4.6. Tailing Dam Management:
No tailing dam is proposed for Ordinary Sand mining.

4.7. Infrastructure:

LY ¢ 1
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No infrastructure facilities like road, aerial ropeway, convey or belts, power lines, buildings, structure,
water treatment plant, transport & water supply sources are present with in the applied area. Therefore
no utilization & their physical stability & maintenance will be required. Also no such infrastructure
facilities like electric transmission, telephone line, water pipe line, sewer line, gas pipe line, electrical
cables, culvert, bridges etc. are not existing with in the applied area, so question does not arise for the

restriction.

4.8. Disposal of Mining Machinery:

The Ordinary Sand, mine is semi-mechanized open cast. No drilling and blasting will be carried out in
future. It will be a fresh grant hence, disposal of mining machineries in this stage are not required.

4.9.  Safety and Security:

I. Each worker shall be provided with helmets & safety shoes.

Safety belt shall be provided to workers an working the top benches.

Hanging of loose boulders shall be removed from mine faces.

The mining area shall be properly fenced to avoid any inadvertent entry in to mining pit.
Working hours shall be displaced at conspicuous places.

Mining shall be carried out thought the formation of benches maintaining overall pit slope > 10",

Ao U oA W

.10 Disaster Management and risk assessment:

The mining is proposed in a gentler flood plain of river Yamuna .The mining will go up to a depth of
2.30 m from the river bed surface and thereafter excavated area shall be left open and vacant for
replenishment during monsoon to restore the topography of the area. The mining faces shall be dressed
properly because any hanging boulders/loose material may create fatal accidents to the laborers while

working in the pit.

The mining will discontinue during rainy season from 1 July to end of 30" September. Before the
temporary discontinuance, the exposed mining pits will be submerged with rain water. The area shall

be properly fenced to avoid any inadvertent entry of any live stock.
5.0. Economic repercussions of closure of mine and manpower retrenchments:
All the workers being employed are contractor labours.

An industry will provide direct and indirect employment. The local residents will earn tremendous
amount of money due to mining activities. It will change their life style. Due to closure of mine, it will
create very negative impact on the economy of the workers for their survival. Those eamning good
money will get some occupation for survival of their families. The literate workers will move here and
there for the search of job. In the overall view the closure of mine will give very bad impact on the
society and surrounding areas.

51 Local residents of near by villages will be employed in the mine. The family occupation is

mostly farming. Few of them has occupation like carpentry & masonry.

“'._ G l’
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5.2 The applicant pay each year about 5,000 to 10,000 as a compensation for the sustenance of the

few workers family.

5.3 About 30% of the workers employed in mine are independent but they are controlled and

depended by their family members.

54 The local residents will be employed in the mining operations, and allied activities related to
mining operations.

5.5 During mining operations the nearby land owners & society of the area shall earn lucrative
amount of money from direct & indirect activities. Individual land owners shall also earn good amount
of money in terms of royalty. Most of them will spend money to establish other business also. After
mining, the total land shall be replenished naturally during monsoon. No repercussion should be

observed during the closure of mine.

6.0 Time Scheduling for abandonment:

It is proposed in the mining plan that mining will open from lower levels and subsequently advance
towards higher elevations so that concurrent reclamation will be under taken to restore the topography
of area. The mining will go up to a depth of 2.30 m from the river surface in six months and thereafter
excavated arca shall be left open and vacant for replenishment during monsoon to restore the

topography of the area. .

The year wise schedule of completion of quantities is given below:

Activity Six Months Total
Toe wall along Seil stack Nil Nil
Backfilling (Cum) Nil Nil
Plantation (along connecting
roads & long bank) 10 e
Wire Fencing in three 1622M 1622M

rows(479x 3)

The tentative cost of implementation of activities during next six months is given below:

“'. v 'l
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sI Six Months Total
i Activities Amount
No.
Rs.
1. Toe wall (soil stack Rs. 40/m) - -
2 Retaining at the edge of backfilled Nil Nil
wall pit ( Rs. 50/m)
3. Plantation (Rs. 230/- sapling with 1610000 1610000
tree guard)
4. Backfilling (Rs. 40/Cum) Nil Nil
5. Wire fencing @ Rs. 60/mtr 1622) 97320 97320
Total 1707320 1707320
7.0 Abandonment Cost:
The tentative cost for implementation the protective and rehabilitation measures, the proposal
given in the mining plan for next five year period is as under:
SL Ackiviti Six Months Total Amount
No. Activities Rs.
1. Toe wall (soil stack Rs. 40/m) - -
2 Retaining at the edge of backfilled il Nil
wall pit ( Rs. 50/m)
3. Plantation (Rs.230/- sapling with 1610000 1610000
tree guard)
4, Backfilling (Rs. 40/Cum) Nil Nil
5. Wire fencing @ Rs. 60/mtr 1622) 97320 97320
Total 1707320
Seventeen lakh seven thousand three hundred twenty
8.0 Any other information:

Community Development: The expensed increased towards the socio-economic development is given
below:

Nt
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SIX MONTHS
Proposed Action Plan Towards socio
economic development Expenditure proposed Expenditure incurred
(in Rs.) (in Rs.)
General Development of the area - -
i) Housing 150,000 -
i) Water Supply 125,000 -
iii) Sanitation 120.000 -
iv) Health, Safety & Medical Facilities 130.000 -
Education & Training 130,000 -
Employment to local inhabitants; 150,000 -
Land owner compensation;
Supervisor & Headers etc.
Public Transportation & 120,000 -
Communication
Recreation & other sports activities 60,000 -
Expenditure for environment 465,000 -
management
Others (Compensation ) 180,000 -
9.0 Financial Assurance:
The financial assurance has been calculated on the basis of following parameters:
LY I._ a \ ]“
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rea puton Additional Area considered Netarea
SL use at start reql.!iremenl Total = I.'ully considered for
Head during plan replenished & &
No. of plan : ( Ha.) i calculation
(Ha)) pgrmd. rehabilitated (Ha.)
( Ha) (Hact.)
1. | Area under mining - 6.5171 6.5171 6.5171 6.5171
2. | Storage for top soil B - - - -
3. | interburden/ dump - = 2 = =
4. | Mineral storage - - - - -
Infrastructure
5. | (Workshop, administrative - - - - -
building etc.)
6. | Approach Road - 0.04 0.04 0.04 -
7. | Railways - - = e =
8. uC:rz.le)n Belt( outside the _ 70 70 70 )
9. | Tailing pond - = 3 2 =
Effluent Treatment
10. = % % R =
Plant
11. | Mineral Separation Plant - - - - -
12. | Township area = " 3 _ B}
Others to specify 0.4829 0.4820
13- | (Undisturbed) p : A ) i
Grand Total 7.0 7.0

Area to be considered for financial assurance 7.0 Hact (17.30 Acre)

It will be B-1 category mine therefore

Financial assurance @Rs.15,000/- per acre will be applicable.

17.30 X 15,000 = Rs 259500/=00.

(Rupees Two Lakh fifty nine thousand five hundred only)

However, under Rule 34 (6) & (7) of amended rules of U.P. Minor Mineral (Concession)

Rules 1963 the minimum amount as a Financial assurance will be Rs. Two Lakh fifty nine thousand
five hundred.

The lessee will submit financial assurance in the form of bank guarantee of Rs. Rs. Two Lakh fifty
nine thousand [ive hundred w The Direclorate, Geology & Mines Lucknow, U.P. at the time of
granting the permission.

10.0  Certificate:

Given, separately.
11.0  Plans and Sections:

All the plans and sections are enclosed.
Date:

Place: Lucknow
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TETaTTF AT Smart Mart Stores Private Limited, Prop.- Shri Dharmi Chand
Sharma S/o Shri Shyamlal Sharma & Shri Indra Chand Sharma S/o Shri
Bhoormal Sharma ¥ 74 § i%a 577z Baghpat ¥ a2+ Khekada 7TH-
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-
< Quver
= Ministry ofEnvironme:tmlsg:eosftlndgija i \
(Issued by th : and Climate Change e
i State Environment Impact Assessmort
z o uthority(SEIAA), UTTAR PRADESH)
C;‘ g To,
z The -1
v}
ASI:?RJ MART STORES PRIVATE LIMITED
Bobi MO0k tiss - = MuNA ol Coiom, Sabitare New
Subject: Grant of Environmental Clearance (EC i ivi
. ) to the sed
g under the provision of EIA Notiﬂcati(nn ooe-reggorgﬁig ProeT A
8 2| s
o 3 SirMadam,
L on This is in reference to your application f
R o e
o ated 27 Aug- «.The’parti i
/?\ : g clearance granted to the proje.ct*'é_re-a:gbaiow. T'h-e pgmcurars S e
'Q - & " 7
S g. 1. EC ldentification No. =~ 5 j‘r‘éd_za'_aumuﬁsmz
T o ‘% 2. File No. - 81787685
m =2 £ 3. Project Type New . ¢
wi 2 7)) 4. Category ¥
w ® 5. Project/Activity including “4(a) Mining of minerals
> o © Schedule No. g e pf e
- > e 6. Name of Project Jrdinary Sand Mining" Project at Gata
2 2k - No.-620, 634, Village- Sankraudh
g S S .-, Khadar, Tehsil- Khekda, District- Baghpat,
% o ' 'U.P. (Leased Area : 7.0 ha.)
a o = 7. Name of Company/Organization ~ SMART MART STORES PRIVATE
X g LIMITED
B » 8. Location of Project UTTAR PRADESH
T o 9. TOR Date N/A
[}
£ £
S > The project details along with terms and conditions are appended herewith from page
<
. % no 2 onwards.
2
g a
-
e-signed
Ajay E(umgar Sh}arma
Date: 06/11/2023 Member Secretary
SEIAA - (UTTAR PRADESH)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification

number in all future correspondence.

This is a computer generaled cover page.

EC Identification No. - EC23B001UP198482 File No. - B178-7685 Date of Issue EC - 06/11/2023 Page 1 of 10
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State Level Environment Impact Assessment Authority, Uttar Pradesh

I:!irer.turate of Environment, U.P.
Vineet Khand-1, Gomti Nagar, Lucknow- 226010

E-Mall- doeuplko@yahoo.com, selaaup@yahoo.com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no SIA/UP/ MIN/442023/2023 & SEIAA, U.P File no-8178 / 7685

Sub: Environmental Clearance for Proposed Ordinary Sand Mining” Proj 20, 634,
) ining” P .-
Village- Sankraudh Khadar, Tehsil- Khekda T

Dear Sir,

This is with ref_erence to your application / letter dated 06-03-2023, 27-08-2023, 18-09-2023
above rn:ntloned subject. The matter was considered by 788" SEAC in meeting held on 19-09-2023
and 767" SEIAA in meeting held on 26-10-2023.

A presentation was made by the project proponent along with their consultant M/s
Paramarsh (Servicing Environment and Development), Lucknow, U.P to SEAC on 19-09-2023.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details

about their project— 5

1. The environmental clearance is sought for “Ordinary Sand Mining” Project at Gata No.- 620, 634,
Village- Sankraudh Khadar, Tehsil- Khekda, District- Baghpat, U.P. (Leased Area : 7.0 ha.).

2. The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter No.
78/Parya/SEIAA/7685/2022, dated: 09/06/2023.

3. The Public Hearing was organized on 16/8/2023 Final EIA report submitted by the project
proponent on 27/08/2023.

4. Salient features of the project as submitted by the project proponent:

1. | On-line proposal No. SIAJUP/MIN/442023/2023
2. | File No. allotted by SEIAA, UP 8178 / 7685
3. | Name of Proponent Smart Mart Stores Private Limited
' Shri Dharmi Chand Sharma S/0 Shri Shyamlal
Sharma
4. | Full correspondence address of proponent | Add.—~ A-1/1, Hardev Puri 100 Ft. Road, Nathu
and mobile no. Colony Chowk, Shahdara, New Delhi, 110032
5. | Name of Project Ordinary Sand MiningProject
6. | Project location (Plot/ Khasra /Gata No.) Gata No.- 620, 634
7. | Name of River Yamuna
8. | Name of Village _ Sankraudh Khadar
9, | Tehsil Khekda
10. | District Baghpat
11. | Name of Minor Mineral Ordinary Sand
12. | Sanctioned LeaseArea (inHa.) 7.0 ha.
13. | Max.&Minmrl within lease area 213.0 mRL- 211.0 mRL
14. | Pillar Coordinates (Verified by DMO) Pillars Latitude (N) Longitude (E)
A 28°51'26.23"N | 77°12'38.43"E
B 28°51'03.67"N | 77°12'44.87"E
C 28°51'03.05"N | 77°12'42.75"E
D 28°51'24 53"N | 77°12'33.69"E

EC Identification No. - EC23B001UP198482  File No. - 8178-7685 Date of Issue EC - 06/11/2023 Page 2 of 10
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15. | Total Geologicai Reserves o e O
16. | Total Mineable Reserves ?8000 m:
17. | Total Proposed Production (in six month) . 8
Sanctioned Period of Mine le from
. = oe Six Month
avlethod of Mining 0 -
.| No.Of workers 3: r:ncast Semi-Mechanized
21. | Type of Land Rlve:v:;}!g}
22. | Ultimate Depth of Mining 230 0.
23. | Nearest metalled road from site 1.5 meter overage)
24, | Water Requirement 0
PURPOSE REQUIREMENT (KLD)
| Drinking8& Others 0.50
Suppression of 4.50
dust
Plantation 3,50
Others{ifany) [ = ==
= Total B.50
3 l;a('::n}:oo: rﬁjﬂp:\;ﬁ:&i:}s:!;?;sultant with M/s Paramarsh (Servicing Environment and
s Development), Lucknow, U.P.
QCI/NABET/EIA/2124/RA0224,
Validity-01/05/2024
26. | Any litigation pending against the project or | No
land in any court
27. | Details of 500 m Cluster certificate DMO, Bagpat vide Letter No. 431/Kha.Li./2022-
Verified by Mining Officer 23 Dated 09, February 2023
28. | Details of Lease Area in approved DSR DSR Letter 1426/M-228/2017(Khanan Niti)-
D.S.R. dated 05.01.2023
29. | Proposed CER cost 1.25 Lakh
30. | Proposed EMP cost EMP in First Year - 23.65 Lakh
EMP (Recurring Years) — 6.00 Lakh
31. | Length and breadth of Haul Road. Length- 1.50 km, Width- more than 6.0 m
32. | No. of Trees to be Planted 7000
5. The mining would be restricted to unsaturated zone only above the phreatic water table and will

not intersect the ground water table at any point of time.

This project does not attract any of the general conditions applicable on mining projects
specified in EIA Notification 14/09/2006.

The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

There is no litigation pending in any court regarding this project.

The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC)

held on 19-09-2023 the State Level Environment Impact Assessment Authority (SEIAA) in its Meeting
held 26-10-2023 and decided to grant the Environmental Clearance to the title project for collection
of 14000 m’ in 06 month for lease area of 07 ha subject to effective implementation of the

following General Conditions and specific conditions:-

General condition:

1.

2.

This environmental clearance is subject t0 allotment of mining lease in favour of project

proponent by District Administration/Mining Department.
Forest clearance shall be taken by the proponent as necessary under the law,

EC Identification No. - EC238001UP198482  File No. - §178-7685 Date of Issue EC - 06/11/2023  Page 30110
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13.

14.
15.

o~ 16.

17.

18.

19.
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Any addition of the mining area
» thange of Khasra numb

. - e i

in mining technology, modernizati on, and scope s gt i e

$ of ;
environmental clearance as per EIA notification. gone working shall again require prior

, No change in the calendar plan includin

excav
el o4 ation, the quantum of mineral and waste shall

Mining will be carried out as per the a ini
ini _ Pproved mining plan, In case of any vi
mining P'?n. th'-f ENV"E‘)HmEntai Clearance given by SEIAA will stand cancelledv A
:ﬁ:rbzgge:‘:nzrfqu;hst:“:'\osrl\all::ﬁng stations shall be established in the core zone as well as in
or i S0z, NO, monitorin

! » 30, 8. The location of the stations should be
dec1deF| based on tlhe meteorological data, topographical features, and environmentall and
ecologically sensitive targets and f ;

. : requency of monitoring should be undertaken in
consultation with the State Pollution Control Board. The monitored data for criteria pollutants

rE)hatll be regula.rlv upl'oaded _m the company's website and also displayed on the website.

: ata on :mbl?nt air quality (RPM, SPM, SO,, NO,) should be regularly submitted to the
ntegrate Re'gmnal Office, MoEF&CC, Gol, Lucknow and the State Pollution Control Board /
Central Pollution Control Board once in six months.

Ambient air quality at the boundary of the mine premises shall conform to the norms
prescribed in MoEF notification no. GSR/826(E) dated 16.11.09.

Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading, and at transfer points shall be provided
and properly maintained.

Measures shall be taken for control of noise levels below 85 dBA in the work environment.
Workers engaged in operations of HEMM, etc. shall be provided with earplugs/muffs and
health records of the workers shall be maintained.

Industrial wastewater (workshop and wastewater from the mine) should be properly collected,
treated to conform to the standards prescribed under GSR 422 (E) dated 19th May 1993 and
31" December 1993 or as amended from time to time. Oil and grease traps shall be installed
before the discharge of workshop effluents.

Personnel working in areas shall be provided with protective respiratory devices like masks and
they shall also be imparted adequate training and information on safety and health aspects.
Special measures shall be adopted to prevent the nearby settlements from the impacts of
mining activities.

The transportation of the materials shall be limited to the day hours’ time only.

Provision shall be made for housing the laborers within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking water, medical
health care, créche, etc. The housing may be in the form of temporary structures to be
removed after the completion of the project.

A separate Environmental Management Cell with suitably qualified personnel shall be setup
under the control of a Senior Executive, who will report directly to the Head of the
Organization.

The Project Proponent shall inform the Integrated Regional Office, MoEF&CC, Gol, Lucknow
and State Pollution Control Board regarding the date of financial closures and final approval of
the project by the concerned authorities and the date of start of land development work.

The funds earmarked for environmental protection measures shall be kept in a separate
account and shall not be diverted for other purposes. The year-wise expenditure shall be
reported to the Integrated Regional Office, MOEF&CC, Gol, Lucknow and State Pollution
Control Board

The Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution Control Board
shall monitor compliance with the stipulated conditions. A complete set of documents
including Environment Impact Assessment Report, Environmental Management Plan, Public

EC Identification No. - EC238001UP198482  File No. - 8178-7685 Date of Issue EC - 06/11/2023  Page 4 of 10
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hearing, and other documents informati
) on should be gi
MoEF&CC, Gol, Lucknow and State Pollution Control BogaI::n i i

A copy of the environmental clearance shall be submitted by

Heads of the Local Bodies, the Project Proponent to the

The Project Proponent shaﬁ:';z:?;?g ::E:::lmctmal e b i
. ‘ N two local newspapers widely circ
ul
\::1;;1; sctl'nallrbe mltI: w:rnacuiar language of the locality concerned, wlthin'?f davsa::;;:?; =
T Eza ar:;etﬁ Eli informing that the project has been accorded environmental clearar:clz
py e clearance letter is available with the State Level Envi

Assessment Authority (SEIAA). PPy
T:;P;c:a:;::potmrm]: has to submit a regular half-yearly compliance report of the stipulated
p i ental clearance terms and conditions in hard and soft copy to the SEIAA, U.P
on 17 June and 1st December of each calendar year. il

The SEIAA may alter/modify the i

4 above conditions or stipulate any furth ition i
interest of environmental protection. : S
C?nceahng ffaFtual data _or submission of false/fabricated data and failure to comply with any
0 .the conditions rne_ntmned above may result in withdrawal of this clearance and attract
action under the provisions of the Environment (Protection) Act, 1986.

Specific Conditions:

1.

5.

District Mining Officer shall ensure that if mineable quantity mentioned in LOI is amended as per
replenishment study report the project proponent shall seek amended/fresh EC.
Directions/suggestions given during public hearing and commitment made by the project
proponent should be strictly complied.

A certificate from Forest Department shall be obtained that no forest land is involved in mining
or as a route and if forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Forest (conservation) Act,
1980 and submit before the start of work.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and
restore the land to a condition which is fit for growth of fodder, flora fauna etc.

If the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met
from alternate water sources other than ground water or legally valid source and permission
from the competent authority shall be obtained to use it.

Project Proponent should submit action plan for carrying out plantation at least @1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
Department or district plantation committee, for planting at least 7000 plants, either on
government land or community land, within a periphery of 5 km from the boundary of the lease
area along with provision for maintenance for 5 years. Survival of plants should not be less than
the survival rate notified by Uttar Pradesh Forest Department otherwise it will be treated as
violation of EC condition.

In consultation with District Environment Authority or an Authority nominated by concerned
DM, project proponent will prepared a conservation and management plan for rejuvenation and
management of water bodies having total surface area of more than 35.ha. Funds for the same
will be kept in a separate bank account and six monthly compliance status will be presented by
project proponent before the nominated authority in the District.

Department of Geology and Mines, Government of Uttar pradesh and / or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that
Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be
reported to UPSPCB for appropriate legal action and recovery of compensation.

EC Identification No. - EC238001UP198482  File No. - 8178-7685 Date of Issua EC - 06/11/2023 Page 5 of 10
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9. Any application for transfer of this EC, durir lidi i

corn;.)eltent authsriy, et 5 e Teemcealy decom _ItY Pe_rlod unless it is cancelled by a
conditions duly certified by IRO, MoEFCC, Go| Luckm:r\llﬁamml SR i
. Project proponent should submit the drone \;ideograpf;

Fopt : Y (not older th j
- diregzratic;n:;g ;2; g::e;::jn:ﬂ ainld geo_coordi nates before starting the ::irﬁzgd:g:;fsthe S
e e r;mg will ensure conduct of replenishment study frn.m reputed
B s mentione\; a:rs n compliance of Hon’ble NGT orders. The quantity mentionped in
e n replenishment study, whichever is less, would be maximum
D proponent may extract. It will be ensured by District Administrati
g Department. e

12.NOC from Irrigation Departme
nt/ Concerni i b o ;
obtained before start of mining activity ng Authority regarding river bed mining to be

13. Project proponent has commi :
et il de;;z;ltled to plant 1000 number of trees/hectare. The project
000 TrRES/G 653 leniah alas may approach to concerned District Forest Authority to plant
R iy this: : to tfhetForest Department. The project proponent will deposit

ntire plantation work (i i i
i Forsst Dicar i e (including its maintenance and security) to

14, The.pruject proponent shall install solar light in their site office.

15. During the subrrllssion of 6 monthly compliance reports, the project proponent should make sure
that :.re periodically taken site photographs should also be annexed along with the compliance
report.

16. Preference should be given to indigenous local species as per the consultation of the local district
Forest Officer.

17. Link Road from the quarry site to the main road shall be constructed as an all-weather road with
blackto_pping and maintained by the project proponent.

18. Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.

19. The project proponent should explore the possibilities of rainwater harvesting.
20. Agreement/ Consent between project proponent and competent authority/ landowner for

haulage road from lease site to link road.

1. Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points
in lease area and haulage road during operational activity/vehicular movement.

22. As per the proposed plan, plantation with area specific plant species, number of plants to be
planted and report of green belt development to be submitted to the concerning department

23. Water requirement details along with source of water and the permission/ agreement with the

concerning authority/ water supplying agencies to be submitted.
24. Submit the Hydrological study report of lease area that the quantity given in Lol will be mined

without affecting the geo-hydrology of the River.

25, At the time of operation, the project proponent will comply with all the guidelines issued by the
Government of India/State Govt./District Administration related to Covid-19.

26. This environmental clearance does not create or verify any claim of the applicant on the
proposed site/activity.

27. In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and the area is less
than 05 ha, but factually the distance is less than 500 mt, and the mine is located in the cluster of
area equal to or more than 05 ha, the E.C issued will stand revoked.

28. This environmental clearance shall be subject to a valid lease in favor of the project proponent
for the proposed mining proposals. In case, the project proponent does not have a valid lease,
this environmental clearance shall automatically become null and void.

Page 6 of 10
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29. The Environmental clearance will be i i
: . co-terminus with the minin i ini
; g lease period
?vhlchever is less. The Mining plan approved by the Dept. of Mines and Geolr:: hfhrlgmg vl
implemented and shall not be operated beyond the validity period RSN

losive cannot be stored on the site. Th
e sto " - The Project proponent shall take
troller of E:.:ploswe., if applicable for use or storage of explosive or any sucahpfr::t‘:’r[iairsom S
A c;:n:nprehe;slve ElA |n1:.luding mining areas within 15 K.M, to assess the impact of l:h;_- minin
ac.t \.r.aty on the surrounding area shall be undertaken and a report submitted to this A ’
o el e s Authority

. No two pits shall be simultanecusly worked i.e. before the first is exhausted and reclamation
waork completed, no mineral bearing area shall be worked.

33. After exhausting the first mine pit and before starting mining operations in the next pit,

:22::2:::‘;: ?:rdesfl:;:::i‘:;d“'mk in the exhausted pit shall be completed to ensure that

i pit‘ This ror:e' ‘l;‘iﬂﬂatlon are visible dl.{rlng the first year of mining operations in

e h’ y P ss will follow till the last pit is exhausted. Adequate rehabilitation of
ned pit shall be completed before any new ore-bearing area is worked for expansion.

An ac!equate buffer zone shall be maintained between two consecutive mineral-bearing

deposits.

35. The sprinkling of water on haul roads to control dust will be ensured by the project proponent.

“ 36. Green belt development shall be carried out considering CPCB guidelines including the selection
of plant species and in consultation with the local DFO / Agriculture Department. Herbs and
shrubs shall also form a part of the afforestation programme besides tree plantation. The
company shall involve local people in the plantation programme, Details of year-wise
afforestation programme including rehabilitation of mined-out area shall be submitted to the
Integrated Regional Office, MOEF&CC, Gol, Lucknow every year.

37. Blast vibrations study shall be conducted and an observation report submitted to the Integrated
Regional Office, MoEF&CC, Gal, Lucknow and UPPCB within six months. The report shall also
include measures for the prevention of blasting associated impact on nearby houses and
agricultural fields.

38. Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be
carried out in the daytime only. The project proponent shall ensure prevention of displacement
of human beings/wild animals/birds etc. and in case any such displacement is caused due to
blasting/mining operation by any chance the project proponent shall take suitable measures for
their rehabilitation and resettiement.

39, Appropriate arrangement for shelter and drinking water for the mining workers has to be
ensured at the mining site. )

40. Maintenance of village roads used for transportation of minerals is to be done by the
company regularly at its own expenses. The link roads from mining area to main road shall be

h constructed as all-weather road with black topping and maintained by the project proponent.

41, The surface runoff rain water harvesting/rain water recharge and water conservation measures
will be taken by project proponent in consultation with central /State ground water Board .The
project proponent shall plan and implement collection drain and siltation basins of adeguate size
to arrest the silt and sediment flows from the mining area. The supernatant of the siltation basin
and rain water harvested water shall be utilized for watering the haulage area, roads and green
belt development etc.

42. Status of implementation shall be submitted to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow and UP Pollution Control Board within six months and thereafter every year from the
next consequent year. :

43.The self-environmental audit shall be conducted annually. Every three years third-party
environmental audit shall be carried out.

44, Measures for prevention and control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable

34,
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material, and thick plantations of native trees an.. shall b
2 UL

Dumps shall be protected by retaining walls, Rt dump slopes.
45. Trenches/garland drains shall be cons

peak sudden rainfall (based on 50 vear:ed::}iga?\zd keE_pmg 53 g el
R : maximum discharge in th |
mine site, Sump ca ge in the area adjoining th
i materiaipse;:::::tz‘:?;:,a;?; 2;0\::dhe an adequate retention period to allow proper setgtlin:
; a y
checuibsd b rgales Trtemil @ constructed at the corners of the garland drains and

47. Ground ;
reguiari:n:\ ::::::dwfa;fr, if any in and near the core zone (within 5.0 km of the lease) shall be
sl S : contamination and depletion due to mining activity and records

- € monitoring data shall be submitted to the Integrated Regional Office
MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularl h Houg polnts
shall be located between the mi gu arly. Further, monitoring points

en the mine, and drainage in the direction of flow of groundwater shall be
set up and records maintained.

48, Fugltwehdust generation shall be controlled. Fugitive dust emission shall be regularly monitored
at locations of nearest human habitation (including schools and other public amenities located
nearest to sources of dust generation as applicable) and records submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and U,P. Pollution Control Board regularly.

49. Baseline data for ambient air quality shall be generated and maintained and RSPM level in
ambient air in the nearby human habitation (villages) shall also be monitored along with other
parameters.

50. Corporate Environmental Responsibility (CER) shall be by the project proponent and the details
of the various heads of expenditure are to be submitted as per the guidelines provided in the
recent CER notification No. 22-65/2017-1A.1Il dated 01/05/2018. Work to be executed with the
installation of five hand pumps for drinking water, solar light in villages of streets, construction of
two numbers of toilets at the primary school with name displayed and address and details of the
beneficiary and gram Pradhan along with phone number, photographs should be submitted to
Directorate as well as to the District Magistrate / Chief Development officers.

51. Transportation of minerals shall be done by covering the trucks with tarpaulin or other suita ble
mechanisms so that no spillage of mineral/dust takes place.

52. Occupational health and safety measures for the workers including Identification of work-related
health hazards, training on malaria eradication, HIV, and health effects on exposure to mineral
dust, ete. shall be carried out.  Periodic monitoring for exposure to respirable mineral dust on
the workers shall be conducted and records maintained including the health records of the
workers. Awareness programmes for workers on the impact of mining on their health and
precautionary measures like the use of personal protective equipment etc. shall be carried out
periodically. A review of the impact of various health measures shall be conducted followed by
follow-up action wherever required.

53. The project proponent will ensure for employing local people as per requirement, necessary
protection measures around the mine pit and waste dump, and garland drain around the mine
pit and waste dump,

54. Topsoil / solid waste shall be stacked properly with proper slope and adequate safeguards and
shall be utilized for backfilling (wherever applicable) for reclamation and rehabilitation of the
mined-out area. Topsail shall be separately stacked for utilization later for reclamation and shall
not be stacked along with overburden.

55, Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active
for long period. The maximum height of the dump shall not exceed 20 m, each stage shall
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preferably be of a maximum of 10 m and the ope of the dump shall not exceed 35°. The
OB dump shall be backfilled. The OB dumps shall be scientifically vegetated with suitable native
species to prevent erosion and surface runoff.

. Monitoring and management of rehabilitated areas shall continue until the vegetation becomes

¢ -sustaining. Compliance status shall be submitted to the Regional Office, Ministry of

ironment & Forests, Gol, Lucknow, and U.P. Pollution Control Board on a six-monthly basis.

57. The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved
by the Indian Bureau of Mines.

58. Permission for the abstraction of groundwater shall be taken from Central Ground Water Board,
Regular monitoring of ground and surface water sources for level and quality shall be carried out
by establishing a network of existing wells and constructing new piezometers during the mining
operation. The monitoring shall be carried out four times in a year i.e., premonsaon (April May),
monsoon (August), post-monsoon (November), and winter (January), and the data thus collected
shall be regularly sent to MOoEF&CC, Central Ground Water Authority, and Regional Director,

F i Central Ground Water Board.

59. The wastewater from the mine shall be treated to conform to the prescribed standards before
discharging into the natural stream. The discharged water from the Tailing Dam, if any shall be
regularly monitored and report submitted to the Integrated Regional Office, MOEF&CC, Gol,
Lucknow, Central Pollution Control Board, and the State Pollution Control Board.

™ 60. Hydrogeological study of the area shall be reviewed by the project proponent annually. In case
the adverse effect on groundwater quality and quantity is observed mining shall be stopped and
resumed only after mitigating steps to contain any adverse impact on groundwater is
implemented.

61. Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for
transportation of minerals and others shall have valid permissions as prescribed under Central
Moator Vehicle Rules, 1989 and its amendments. The vehicles transporting minerals shall be
covered with a tarpaulin or other suitable enclosures so that no dust particles / fine matters
escape during the period of transportation. No overloading of minerals for transportation shall
be committed. The trucks transporting minerals shall not pass through the wildlife sanctuary If
any in the study area.

62. Prigr permission from the Competent Authority shall be obtained for the extraction of
groundwater if any,

63. A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated
Reglonal Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board 5 years in advance of
final mine closure for approval.

64. Project Proponent shall explore the possibility of using solar energy where ever possible.

65. Commitment towards CER has to be followed strictly.

e 66. Regular health checkup record of the mineworkers has to be maintained at the site in a proper
register. It should be made available for inspection whenever asked.

67. Project Proponent has to strictly follow the direction/guidelines issued by MoEF&CC, CPCB, and
other Govt. Agencies from time to time.

68. The blasting will be done only after getting permission from the Mining Department.

site, this clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
{Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981
the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along»wit'h thel;

EC Identification No. -
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amendments and rules made there under and aiso any otner orders passed by the Hon'ble Courts of
Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
idons specified in the Environmental Clearance within 03 months of issuance of this clearance.
MoEF reserves the right to revoke the environmental clearance, if conditions stipulated
not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. 5.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to
the authority as prescribed in the aforesaid notification.

h i -

1 Additional Chief Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email - psforest2015@gmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003
(email - sudheer.ch@gov.in)

3. Deplﬂ?DireﬂMGmldeﬂBlﬂ,hﬁrMWOﬁu.lﬁnﬂﬂd!mlmmcm,
Forest and Climate Change, Kendriya Bhawan, sth Floor, Sector “H", Aliganj, Lucknow —

m 226020 (email - rocz.lko-mef@nic.in)

4. District Magistrate, Baghpat.

5. Member s:lmW, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppch.com)

6. CopytthbMquforMonPMW

7. Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA

For Smart Ma Stores Pvt. Ltd

Dircctor

Signature Not Verified
Sharma

Date and Time: 1182023 513824 PM
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State Level Environment Impact ™ “-2ssment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand- 1, Gonmti Nagar, Lucknow-226 010
Phone : 91-522-2300 541, Fax:91-522-2300 543
To, E-mail : doeuplko@yahoo.com
M/s Smart Mart Stores Private Limited Website : www.seiaaup.com
A-1/1, Hardev Puri 100Ft. Road, Nathu Coleny Chowk,
Shahdara, New Delhi-110032 -110032

Ref. Nu...é/..z(..s..........fparyajSEIWsua;'ZOZS Date: 24} February, 2024

Sub: Amendment in EC Proposed Ordinary Sand Mining” Project at Gata No.- 620, 634, Village-
Sankraudh Khadar, Tehsil- Khekda, District- B 47 o]

Dear Sir,

This is with reference to your application / letter dated 01-12-2023 & 08-01-2024 on above
mentioned subject. The matter was considered 822nd SEAC meeting held on 08-01-2024 and 795"
SEIAA meeting held on 09-02-2024.

The Secretariat informed the committee that the environmental clearance for the above
project was issued by SEIAA, U.P. vide EC (dentification no. EC23B001UP198482, dated 06/11/2023 for
the mining leased area 7.0 ha with mining quantity 14,000 m’/annum. The project propenent
submitted an online amendment application on Parivesh Portal on 23/11/2023 through which they
have informed that due to typographical error in environmental clearance letter serial no. 17 of salient
features total proposed production (in six months) mentioned as 14,000 m’ Instead of 1,40,000 m®. The
project proponent requestad the committee to correct the propesed mining production as (1,40,000
m?*for six months) in EC letter dated 06/11/2023.

The SEAC discussed the matter and recommended to amend the proposed mining production
as 1,40,000 m* for six manths in environmental clearance Identification no. EC23B001UP198482, dated
06/11/2023. All the other contents mentioned in environment clearance letter dated 06/11/2023 shall
remain the same.

Any appeal against this EC shall lie with the Naticnal Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010,

(Sanjeev Kumar Singh)
Member Secretary, SEIAA
r n i -

1, Additional Chief Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (emall - psforest2015@&gmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 (email
- sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment,
Forest and Climate  Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow -
226020 (email - rocz.lko -mef@nic.in)

4, District Magistrate, Baghpat.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.com)

6. Copyto Web Master for upleading on PARIVESH Portal.

7. Copy for Guard File. § A

P

(Sanjeev Kumar Singh)
Member Secretary, SEIAA
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226010

Phone:0522-2720828.2720831_ Fax:0522-2720764. Email: infoluppeb.in, Website: WWw.Lppcb.com

/ ; ~ Uttar Pradesh Pollution Control Board
%:3/ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow
S

A98041/UPPC BJMEErut(UPPCBRO)!'CTOfbothJBA GHPAT/2023 Date: 13/12/2023
To, .

M/s
SMART MART STORES PRIVATE LIMITED
GATA 620, 634 ON YAMUNA RIVER BED VILLAGE SANKRAUDH

Application Id-
KHADAR TEHSIL KHEKDA DISTRICT
PRADESH,BAGHPAT, CT BAGHPAT UTTAR 23809515

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authurization_) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SMART MART STORES PRIVATE LIMITED located at GATA 620, 634
ON YAMUNA RIVER BED VILLAGE SANKRAUDH KHADAR TEHSIL KHEKDA DISTRICT
BAGHPAT UTTAR PRADESH,BAGHPAT,. subject to the provisions of the Water Act, Air Act and
the orders that may be made further and subject to following terms and conditions :-

. This CCA SMART MART STORES PRIVATE LIMITED granted for the period from 13/12/2023 to
31/12/2024 and valid for manufacturing of following products.

S Product Quantity Unit

No

l SAND MINING AS |14000 Cubic Meters/Year
PER EC OBTAINED
ON 06.11.2023

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

| Kind of Effluent ‘ Quantity(KLD) ,Trea(mem facility | Discharge point—l

(11) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

1 S.No. | Parameter [

Standard |
(iv) Sewage Treatment and Disposal :- The applicant shall prov

J

) ‘ _ ide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be

stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

Digirally signed By

PRADEEP A S o

Date: 202312
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dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
cuously so as to achieve the quality of the treated sewage to the following standards.

];\Jo. IPnrameters ‘Stsndards J

3. Cunditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
Emmission Quality Standards
S No. Stack no | Parameters _ ’ Standards I

ontrol equipment, production has to be stopped

In case of stoppage of functioning of air pollution ¢
x/phone/email with a report in this regard to be

immediately and this Board has to be intimated by fa
dispatched immediately

(i) The unit will not use any type of restricted fuel.
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is

required for meeting the ambient noise standards for night and day time as prescribed for respective
arcas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq
Day |Night| Day [Night| Day | Night Day | Night
Time | Time | Time | Time | Time | Time | Time | Time
75 | 70 | 65 | 55 | 55 | 45 | s0 | 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986,

(ii) Quarterly compliance repart of the CCA, photograph of ETP/APCs/Waste Storage Area.

S. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of

_ths CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and

I'ransboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules

7‘_. I"_ compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department ;;f

Iinvironment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Mi );walfi Forest as

pl:ilqtflinj S?P available E;t URL:c;hnp://www.upccp.infTrainingSessian.aspx for ensuring Iimezi’y compliance of

this direction, you are hereby directed to submit a bank guarantee with mini alidi

a{;:tla;:)niuehc?ulivalcnt to the sum. ofinitial consent fees (Aé?r and Watelr,\hc:?ll:?:glgxod(;fl({l);:f{:{:?;);?:;L(l}sil:‘;
ichever is more, within 30 days from the date of issuance of this certjficate. In case of non-

‘ompli ic di : ,
compliance of this direction, your consent will be revoked by the Board i
. pigitally sig1 Y

PRA DEEP PRADEEP SHARMA

Dare: 2023.12.13

SHA RMA 20:34:44 +05'30"

|
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it 4 .
8 1l 1:: t.mn uses the ground water and requires the permission from SGWA/CGWA for water abstraction
hen v . : . . )
jien the industry will have to obtain No objection certificate for abstraction of ground water. It will be the

o lity of the industry to comply with the various conditions of the NOC obtained from the
compeicfit authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

| The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
'"‘T‘?‘h from. the laboratory recognized by the MoEF and shall report to the UPPCB.
2. The :dpphcam shall however, not without the prior consent of the Board bring into use any new or altered
”“?I”t for the discharge of effluent or gases emission or sewage waste from the unit.
.q.' I‘rcateé Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
I'he applicant shall provide discharge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/ instruction issued by the Board, legal action
shall be initiated against the applicant.
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6. The industry shall provide uninterrupted entry 10 the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/ monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.
§. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned oftices. In case of failure of pollution control equipment, the production process connected
10 it shall be stopped with immediate effect. _
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.
10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
( shall be imperative to stop production in the industry with immediate cffect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
| 1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacily/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
|2. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specitic Conditions:-

|. This CTO is valid only for the production of ORDINARY SAND MINING-14,000/-CUBIC METER FOR

SIX MONTH ONLY from the date of E.C. Obtained (“Ordinary Sand Mining” Project only at site Gata

No.- 620, 634, Village- Sankraudh Khadar, Tehsil- Khekda, District- Baghpat, U.P. (Leased Area : 7.0 ha.)

(Pillars Latitude (N) Longitude (E) A 28°51'26.23"N 77°12'38.43"E B 28°51'03.67"N 77°12'44.87"E C

18°51'03.05"N 77°12'42.75"E D 28°51'24.53"N 77°12'33.69"E).

2. The validity of this CTO is upto 31.12.2024 or valid with the validity of current mine plan or current lease

period whichever is earlier as per EC Obtained from SEIAA, UP on 06.11.2023. After this period this CTO

will become null and void.

3. Unit shall bound to ORDINARY SAND MINING -14.000/-CUBIC METER FOR SIX MONTH ONLY

as per E.C. Obtained from SEIAA, UP dated-06.11.2023 OR as amended E.C. applied from SEIAA, U.P.

for Sund Mining- 1,40,000 Cubic Meter for SIX Month as PP obtained Mining Lease from District
PRADEEP  pacctssaswa
SHARMA (:I;;ull..’:ﬂil.” LR LR
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Jugisiraie. Baghpat for Sand Mining - 1,40,000 Cubic Meter for SIX Month Project at Gata No.- 620, 634,
Lllaece Sankraudh Khadar, Tehsil- Khekda, District- Baghpat, U.P. (Leased Area : 7.0 ha.) vide letter No.
wn/E-Nividah/2022-23, Dated 06.02.2023.

4 The Zround water shall be abstracted after obtaining NOC from the UPGWD and submit the copy to the
l3oard within 3 months failing which consent shall be deemed automatically cancelled.

3 Unit must submit replenishment study in the Board immediately otherwise CTO issued by the Board shall
be deemed cancelled automatically.

6. The industry must submit a proof of submission of Bank Guarantee in the Board, if not then submit the
Bank Guarantee as per issued CTE to unit by the Board on 13.12.2023 at specific condition No. 5 & 36

within a month to the Board, failing which consent shall be deemed automatically cancelled.

7. The unit must comply the Environmental Clearance (EC) obtained from Ministry of Environment, Forest
and Climate Change (Issued by the State Environment Impact Assessment Authority(SETAA), UTTAR

PRADESH) on 06.11.2023 for SIX Month only.

8. This CTO is null and void after the period validity of E.C., which is granted by SEIAA, U.P. via letter
dated-06.11.2023.

Y. Unit must comply the conditions of CTE issued by the Board on 13.12.2023 and send the compliance
report including specific conditions within 15 days to the Board.

10. This CTO shall be subject to the order to be passed in OA No. 393/2022 Ashish Kumar Dwivedi Versus
State ol U.P, by Hon'ble NGT.

11, In case of any change in production capacity, process. raw materials use etc. the unit will have to intimate
the Board. For any enhancement of the above, tresh Consent to Establish has to be obtained trom U.P.
Pollution Control Board.

12. Unit shall comply with various Waste Management Rules as notified by MoEF&CC i.e. Plastic Waste
Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes

(Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016, Construction and

Demolition Waste Management Rules, 2016, and Battery Rules 2000,

13, Under the Noise Pollution (Regulation and Control) Rule 2000, the unit shall take adequate measures for
control of noise from its own sources within the premises so as to maintain ambient air quality standards in

respect of noise to less than 75 dB(A) during day time and 70 dB(A).

14, The unit shall provide adequate arrangement for fighting the accidental leakages/discharge of any air
pollutant/gas/liquid from the Residential Colony etc. which are likely to cause fire hazard including

environmental pollution, ‘

I5. Unit shall submit first compliance report with respect to conditions imposed within 30 days of issue of
this permission.

16. Unit shall comply with direction issued under Graded Response Action Plan (GRAP) time to time by
lHon'ble Supreme Court & Commission for Air Quality Management in NCR and Adjoining Areas

(CAQM), .

17. Operation and maintenance of APCS shall be done in such a way that the emission generated from stacks
18 always within prescribed norms of the Board.

I8. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areus) direction no. 53 and 62 and other direction issued time to time regarding use of cleaner fluel.

19. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55, 62 & 68 regarding DG sets.

ki = . =i . % ¥ ¥
20. The unit shall be monitored all sources of emissions from Boiler/Thermopack etc. after fucl conversion

imm.chiDnal Laboratories, UPPCB on payment basis within a month. To ensure emissions parameters is
per CAQM order.

21. The industry shall establish Miyawaki forest in sufficient area.

22 Um i i i ol .
nitmust comply the Guideline of Mining Sustainable Sand Management Guideling, 2016.

PRADEEP st g s
SHARMA Gl Jih 14D BB o0
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Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
{ribunals. Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection and
1 of environment from time to time.

74 Umls CTO may be withdrawn anytime by the UPPCB in case of non compliance of any conditions or in
the cuse of a verified complaint against the unit.

75 To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

26. In case of D.G. Set operation it will ensure that any type of emission will not be the cause of public
auisance and environmental deterioration. The Canopy and proper exhaust stack shall maintained according
1o resides and human settlement of nearby area.

27. The Board reserves the right to deemed cancel this CTO which is being granted to the said industry at
any lime in case if the industry is violating any of the conditions of the consent to establish.

2%, In casc of violation of above mentioned conditions or any public complaint the CTE shall be withdrawn
in accordance with law,

29, Industry shall submit first compliance report with respect to conditions imposed within 30 days of issue

of this permission.

30. Industry shall submit monitoring reports of all stacks and ambient air quality from a certified/approved

laboratory under E.P. Act 1986 within a month of starting the commercial production in the plant.

31, Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 as
- amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules

nolilied under E.P. Act 1986.

39 The unit shall obtain prior consents in the event of any addition of new emission generation sources such

\s- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with section-

71/22 of air Act 1981 (as amended respectively).

13 This CTO will automatically stand cancelled on receipt of any complaint in future and on confirmation of

investigation in the course of the complaint and non compliance of the directions/orders passed by Hon'ble
National Green Tribunalfrom time to time.

34. The mining work be done by the project proponent in such a way that the contour of the river is not

changed.

15, Mining should not be done by the project proponent after sunset or at night.

36. Minimum 33% of the land on which unit is established will be covered by the plantation of tall trees of

suitable species as per the guidelines set up by the Board vide its Office Order no.H16405/220/2018/02 dt.

16/02/2018. The copy of this guideline is available at URL http://www.uppeb.com/pdf/Green-Belt-

Guidle 160218.pdf. Beside this, the unit will install 5 additional saplings within the campus with protection

measures for ensuring their survival.

37. This Consent to Operate (CTO) order shall automatically become invalid on issuance of Closure Order

by C.P.C.B / UPPCB and further on Revoking of Closure order, the Consent order shall become valid.
PRADEEP Ouptaty g POLEP
SHARMA w10

Date 2013.12.13 26:35:50 +057C

Chief Environmental Qfficer (Circle 3)
Copy to:

Regional Officer, U.P. Pollution Control Board, Meerut to ensure the compliance of the conditions imposcd
in the certificate.

PRADEEP Lo AA yigned by PRADELF
SHARMA Date 10131211 20:36:23 0530

For Smart W” - Chief Environmental Officer (Circle 3)
. Lid.

Dif'.‘l;h.r
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ANNEXURE-11

=~ UTTAR PRADESH POLLUTION CONTROL BOARD
""}‘.‘ph\?‘, 7 Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
e AR

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

Validity Period :07/12/2023 To 05/05/2024

Ref No. - 196295/UPPCB/Meerut(UPPCBRO)/CTE/BAGHPAT/2023 Dated:- 13/12/2023
To,

Shri DHARMI CHAND SHARMA

M/s SMART MART STORES PRIVATE LIMITED

GATA NO. 620, 634 ON YAMUNA RIVER BED VILLAGE SANKRANDH KHADAR
TEHSIL KHEKDA TEHSIL BAGHPAT, UTTAR PRADESH,BAGHPAT,

BAGHPAT

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 23458823 dated - 07/11/2023. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

L. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :  Latitude (N) Longitude (E) A 28°51'26.23"N 77°12'38.43"E
B 28°51'03.67"N 77°12'44.87"E C 28°51'03.05"N 77°12'42.75"E D 28°51'24.53"N 77°12'33.69"E

B- Main Raw Material :

Main Raw Material Details

Name of Raw Material Raw Material Unit Name Raw Material Quantity
NA Metric Tonnes/Day 0
C- Product with capacity :
Product Detail
Name of Product Product Quantity
SAND MINING AS PER EC OBTAINED ON 14000
06.11.2023
D- By-Product if any with capacity :
By Product Detail
Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
NA Metric Tonnes/Day 0 0

2. Water Requirement (in KLD) and its Source :

Source of Water Details

Source Type Name of Source Quantity (KL/D)
Other THROUGH LOCAL 9.0
VENDOUR

3. Quantity of effluent (In KLD) :
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Effluent Details
Source Consumption Quantity (KL/D)
Domestic 0.0
Others(Dust Suppression) 4.0
Others(Plantation) 4.0

Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel | Consumption(tpd/kld) | Use

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 05/05/2024 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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1. This CTE is valid only for establishment of new unit for the proposed production of ORDINARY
SAND MINING-14,000/-CUBIC METER FOR SIX MONTH ONLY from the date of E.C.
Obtained (“Ordinary Sand Mining” Project at Gata No.- 620, 634, Village- Sankraudh Khadar,
Tehsil- Khekda, District- Baghpat, U.P. (Leased Area : 7.0 ha.) (Pillars Latitude (N) Longitude (E) A
28°5126.23"N 77°12'38.43"E B 28°51'03.67"N 77°12'44.87"E C 28°51'03.05"N 77°12'42.75"E D
28°51'24.53"N 77°12'33.69"E).

2. The validity of this CTE is upto 05.05.2024 or valid with the validity of current mine plan or
current lease period whichever is earlier. After this period this CTE will become null and void.

3. Unit shall bound to ORDINARY SAND MINING-14,000/-CUBIC METER FOR SIX MONTH
ONLY as per E.C. Obtained dated-06.11.2023 OR as amended E.C. applied from SEIAA, U.P. for
Sand Mining- 1,40,000 Cubic Meter for SIX Month as PP obtained Mining Lease from District
Magistrate, Baghpat for Sand Mining — 1,40,000 Cubic Meter for SIX Month Project at Gata No.-
620, 634, Village- Sankraudh Khadar, Tehsil- Khekda, District- Baghpat, U.P. (Leased Area : 7.0
ha.) vide letter No. 420/Khanan/E-Nividah/2022-23, Dated 06.02.2023.

4. The ground water shall be abstracted after obtaining NOC from the UPGWD and submit the copy
to the Board within 3 months failing which CTO may not be granted.

5. The Unit shall submit Bank guarantee of Rs. 1,00,000/- for establishment of Miyawaki Forest as
per the GO No. 1011/81-7-2021-09(writ)/2016, dated-13.10.2021 of Department of Environment,
Forest and Climate Change within a month from the date of issue of this order with the proposal for
proposed plantation, failing which CTO may not be granted.

6. The unit must comply the Environmental Clearance (EC) from Ministry of Environment, Forest
and Climate Change (Issued by the State Environment Impact Assessment Authority(SEIAA),
UTTAR PRADESH) on 06.11.2023 for SIX Month only, failing which CTO may not be granted.

7. This CTE is null and void after the period validity of E.C., which is granted by SEIAA, U.P. via
letter dated-06.11.2023.

8. In case of any change in production capacity, process, raw materials use etc. the unit will have to
intimate the Board. For any enhancement of the above, fresh Consent to Establish has to be obtained
from U.P. Pollution Control Board.

9. Unit shall comply with various Waste Management Rules as notified by MoEF&CC i.e. Plastic
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other
Wastes (Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016,
Construction and Demolition Waste Management Rules, 2016, and Battery Rules 2000.

10. Under the Noise Pollution (Regulation and Control) Rule 2000, the unit shall take adequate
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to less than 75 dB(A) during day time and 70 dB(A).

11. The unit shall provide adequate arrangement for fighting the accidental leakages/discharge of any
air pollutant/gas/liquid from the Residential Colony etc. which are likely to cause fire hazard
including environmental pollution.

12. Unit shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

13. Unit shall comply with direction issued under Graded Response Action Plan (GRAP) time to time
by Hon’ble Supreme Court & Commission for Air Quality Management in NCR and Adjoining
Areas (CAQM).

14. Operation and maintenance of APCS shall be done in such a way that the emission generated
from stacks is always within prescribed norms of the Board.

15. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) direction no. 53 and 62 and other direction issued time to time regarding use of
cleaner fuel.

16. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) direction no. 55, 62 & 68 regarding DG sets.

17. The unit shall be monitored all sources of emissions from Boiler/Thermopack etc. after fuel
conversion from Regional Laboratories, UPPCB on payment basis within a month. To ensure
emissions parameters as per CAQM order.

18. The industry shall establish Miyawaki forest inside the factory in sufficient area the treated
effluent from the STP shall be used for forestation.

19. Unit must submit replenishment study in the Board immediately otherwise CTE issued by the
Board shall be deemed cancelled automatically.

20. Unit must comply the Guideline of Mining Sustainable Sand Management Guideline, 2016.

21. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

22. Units CTE may be withdrawn anytime by the UPPCB in case of non compliance of any
conditions or in the case of a verified complaint against the unit.
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23. To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

24. In case of D.G. Set operation it will ensure that any type of emission will not be the cause of
public nuisance and environmental deterioration. The Canopy and proper exhaust stack shall
maintained according to resides and human settlement of nearby area.

25. The Board reserves the right to null and void this CTE which is being granted to the said industry
at any time in case if the industry is violating any of the conditions of the consent to establish.

26. In case of violation of above mentioned conditions or any public complaint the CTE shall be
withdrawn in accordance with law.

27. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

28. Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.

29. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

30. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

31. This CTE will automatically stand cancelled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunalfrom time to time.

32. The mining workbe done by the project proponent in such a way that the contour of the river is
not changed.

33. Mining should not be done by the project proponent after sunset or at night.

34. Minimum 33% of the land on which unit is established will be covered by the plantation of tall
trees of suitable species as per the guidelines set up by the Board vide its Office Order
n0.H16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle 160218.pdf. Beside this, the unit will install 5
additional saplings within the campus with protection measures for ensuring their survival.

35. This Consent to Establish (CTE) order shall automatically become invalid on issuance of Closure
Order by C.P.C.B / UPPCB and further on Revoking of Closure order, the Consent order shall
become valid.

36. The unit is required to submit a Bank Guarantee of Rs. 2,00,000/- (Rs. Two Lacs Only) to ensure
the time bound compliance of conditions mentioned above at point no. 1 to 33 in the enclosed format
for a minimum validity of SIX years.

Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 13/01/2024 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

Chief Environmental Officer (Circle 3)

Dated:- 13/12/2023
Copy To -

Regional Officer, U.P. Pollution Control Board, Meerut to ensure the compliance of the conditions imposed
in the certificate.

Chief Environmental Officer (Circle 3)
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ANNEXURE-15

To, | d Date; 2.9 \ 06 ‘ 262Y

Deputy Dircctor General of Forest(c) _

Ministry of Env. Forest and climate change, Intégrated Regional Office,
Kendriya Bhawan, 5 Floor, Sector H, Allgzm_], Lucknnw-ZZﬁOlO
Ufttar Pradesh.

Subject- Half Yearly Comphance Repurt fur Ordinnry Sand Mining” Project at Gata
No.- 620, 634, Village- Sankraudh, Khadar, Tehsil- Khekda, Dlstnct- Baghpat, U.P. Lease
Area: 7.0 ha.

Refeivnee EC Nu. EC23B001UP1 98482 dated 06/11/2023
Period- December 2023 to Junc 2024

Decar Sir,

This is with reference to the above mentioned subject; we are herewith submitting the yearly
vompliance report for the period of Dcccmbcr 2023 to Junc 2024 for stipulated conditions of
Environmental clearance letter No. EC23BUOIUP198482 dated 06/11/2023 for Ordinary Sand
Mining” Project at Gata No.- 620, 634, Vlllagc- Sanh‘audh Khadar, Tchsil- Khekda, District-
Baghpat, U.P. Lease Area : 7.0 ha -

Thaoking You

=%

o~
.Mﬁﬁ{z{i;natorﬁ

Smart Mart Stores Private Limited

Fncl: As above

CC:

Member Secretary, SEIAA, Vineet Khand-1, Gomti Nagar, Lucknow- 226010

Member Secretary, UPPCB, Building No. TC-12TV, Vibhuti Khand, Lucknow- 226010
District Mgistraw/District Mining Officer, District Baghpat
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|
Environmental Compliance Report

Half Yearly

Environmental Compliance
Report

Ordinary Sand Mining Project

at
Gata no. 620 & 634
Area- 7.0 Ha

Village- Sankraudh Khadar,
. Tehsil- Khekda,
District- Baghpat, State- Uttar Pradesh

Applicant:
Smart Mart Stores Private Limited
Shri Dharmi Chand Sharma
S/o Shri Shyamlal
A-1/1, Hardev Puri 100 Ft. Road, Nathu
Colony Chowk, Shahdara, New Delhi, 110032

5

i
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125

Ha at Village:

EC Compliance of Ordinary Sand Mining Project on Yamuna River, Gata No, — 620, 634, Area-7.00
~=anirundh Khadar, Tehsil: Khekd, District: Bagh

ghpa, State, Utar Pradesh

PROJECT COMPLIANCE

Specific and General Conditions as per the Environmental Clearance Ref. No.:
EC23B001UI'198482 Dated: 06/11/2023.

Note: Since the Environmental Clearance has been granted for only six months i.e. Dec 2023

to Junc 2024, Hence single Environmental Clearance co

herewith.

General condition

mpliance report has been submitted

S.no.

Comﬁliance

L

This environmental clearance is subject to
allotment of mining lease in favour of project

proponent by District Administration/Mining
Department

LOI has been granted in the name of Smart
Mart Stores Private Limited.

Forcst clearance shall be taken by the
proponent as necessary under the law

Complied

Any addition of the mining arca, change of
Khasra numbers, cnhancement of eapacity,
change in mining technology, modemization,
and scope of working shall again require prior
Environmental  clearance as ' per
notification, 2006. i

Agreed

No change in the calendar plan including
excavation, the quantum of mineral and waste
shall

be wade

Complied

Mining will be carried out as per the approved
mining plan. In case of any violation of the
mining plan, the Environmental Clearance
given by SEIAA will stand cancelled

All the activities will be in compliance
with the approved Mininig plan

Four ambient air qnality mounitoting stations
shall be established in the core zone as well as
in the buffer zone for RSPM, SPM, 502, NOx
monitoring. The location of the stations should
be decided based on the meteorological data,

topographical teatures, and environmentally |

and ccologically sensitive targets and

| frequency of monitoring should be undertaken

in consultation with the State Pollution Co_ntrgl
Board. The monitored data for. criteria
pollutants shall be regularly uploaded on the

company's website and also displayed on the
website.

Complied

Data on ambient air quality (RPM, SPM, SO2,
NOx) should be regularly submitted fo the
Integrated Regional Office, MOEF&CC, Gol,
Lucknow and the State Pollution Control Board

Complied

Page 2
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EC Complinnee of Ordinary Sand Mining P ruject on Yumunu River, Gata No. = 620, 634, Area-7.00

Ha at Village: - Sankraudh Khudar, Tehsil- Khekds, District- Baghpat, State- Uttar Pradesh.

/Central Pollution Control Bourd once in six
| months.
8. | Ambient air quality uf {he boundary of (he minc Complied
premises shall eonform (o the norms prescribed
111*{1, ll\f.'llcl;Jh;F hotification no, GSR/B26(F) dated
9. | Fugitive dust emissions from all the sources | Complied
shall be coutrolled regulatly, Water spraying
anangement on haul roads, loading and
unloading, and at transfer points shall be
provided and properly maintained
10.| Measures shall be tuken for control of noise Complied
levels below 85 dBA in the work environment.
Workers engaged in operations of HEMM, etc.
shall be provided with carplugs/muffs and
health records of the workers shall be
“maintained.
11.| Industrial ~ wastewater  (workshop and Complied
wastewater from the mine) should be propesly
collected, treated to conform to the standards
prescribed under GSR 422 (E) dated 19th May
1993 and 31st December 1993 or as amended
from lime to time. Ol and grease traps shall be
installed before the discharge of workshop
effluents,
12.| Personnel working in areas shall be provided | Complied
with protective respiratory devices like masks
and they shall also be imparted adequate
training and information on safety and health
aspects. ; LY _ S
| 13.| Special measures shall be adopted to prevent | Complied i
the nearby settlements from the impacts of
mining activities. L
14.| The transportation of the materiale shall be | Complied
limited to the day hours” time only. g
15.| Provision shall be made for housing the | Complicd
laborers within the site with all necessary
Infrastructure and facilities such as fuel for
cooking, mobile toilets, safe drinking water,
medical health carc, créche, etc. The housing
may be in the form of temporary siructurcs o
be removed after the completion of the project.
16. A scparate Environmental Management Cell | Complied
with suitably qualificd personnel shall be setup
under the control of a Senior Executive, who
will report directly to the Head of (he
_Organization, -
17. The Project Proponent shall inform the Complied
|| Integrated Regional Office, MoEF&CC, Gol,

Page 3
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EC Compliance of Ordinary Sand Mining Projeet on Yamuna River, Gata No, — 620, 634, Area-7.00

Ia at Village: - Sankraudh Khadnr‘ Tehsil- l(lu:k{lui District- Haghpal, State- Uttar Pradesh.

Luckngw and State Pollution Control Board
regarding the date of financial closures and
final approval of the project by the concerned
authoritics and the date of sturt  of land
development work. %
18.| The fands  carmarked  for environmental | Compliied
protection measures shall be kept in a separate
account and shall not be diverted for ofher
purposes. The year-wise expenditure shall be
reported (o the Integrated Regional Office,
MoEF&CC, Gol, Lucknow and State Pollution
Control Board
19.| The Integrated Regional Office, MoEF&CC,
Gol, Tucknow and State Pollution Control
Board . shall monitor compliance with the

stipulated conditions, A complete set of

documents including Environment Impact
Assessment Report, Environmental
Management Plan, Public hearing, and other
documents information should be given (o the
Integrated Regional Office, MoEF&CC, Gol,
Lucknow and State Pollution Control Board
20.| A copy of the environmental clearance shall be | Done
submitted by the Project Proponent to the
Heads of the Local Bodies, Panchayat, and
Municipal Bodies as applicable in the mattet.
21.| The Project Proponent shall advertise at least i | The same has been Complied
two local newspapers widely eirenlated, one of
which shall be in the vernacular language of the
locality concerned, within 7 days of the issue
of the clcarance Ietter informing that (he project
has been accorded environmental ¢learance and
a copy of the clearance letter is available with
the State Level Environment Impact
Assessment Authority (SELAA).
22.| The Project Proponent has to submit a regular | Complied-
half-yecarly compliance report of the stipulated
prior environmental clearance terms and
conditions in hard and soft copy to the SEIAA,
UP. on Ist Junc and 1st December of each
calendar year.
23.| The SEIAA may alter/modify the above | Agreed
conditions or stipulate any further condition in
the interest of environmental protection, _
24,| Concealing factual data or submission of | Agreed
false/fabricated data and failure to comply with
any of the conditions mentioned above may
result in withdrawal of this clearance and
attract action under the provisions of the

Complied

Paged
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EC Complinnce of Ordinary Sand Mining Project on Yamuna River, Gata No. — 620, 634, Area-7.00
Haat Village: - Sankraudh Khadar, Tehsil- Khekda, District- Baghpat, State- Uttar Pradesh.

[ | Environment (Protection) Act, 1986, | |

[S.no. | Specific Conditions . Compliance .

1. | District Mining Officer shall cnsure that if | Agteed
mineable quantity mentioned in LOI is amended

as per replenishment study report the project

proponent shall seck amended/fresh EC -

% Dire_cnonsfsuggcanns given during . public Directions/suggestions  given  during
hearing and commitment made b

: dc by the project | public hearing and commitment made are
proponent should be strictly complied.” . = complied

3. | A certificate from. Forcst Department shall be NOC from DFO has been obtained
obtained that no forest land is involved in mining )
or as a route and if forest land is involved the
project proponent shall ‘obtain' forest clearance
and permission of Central and State Government
as per the provisions of Forest (conservation)
Act, 1980 and submit before the start of work, | W
4. | The mining lease holders shall, after ceasing | Complied
mining operations, undertake re-grassing the ] '
mining area and any other arca which may have
been disturbed due to their mining activities and |
restore the land to a condition which is fit for
growth of fodder, flora fauna etc. '
5. | If the proposed project is situated in notified area | Agreed
of ground water extraction, where .c;eati_on.of -
new wells for ground water exiraction is not
allowed, requirement of fresh water shall be met
from alternate water sources other than ground
water or legally valid source and permission
from the competent authority shall be obtained to |-
use it. | : i gt
6. | Project Proponent should submit action plan for Complied )
carrying out plantation at least @1,000 plants/ha
of lease area. In this case, PP should prepare a
plan, duly approved either by Forest Depar_hnent
or district plantation committee, for planting at
least 7000 plants, either on gm{cmmen_t land or
community land, within a periphery of 5 km
from the boundary of the lease area along with
provision for maintenance for 5 years. $unrwal
of plants should not be less than the survival rate |.
notified by Uttar Pradesh Forest Department

otherwise it will be treated as violation of EC
\T condition.
7.

In consultation with District Environment | Complied

Page 5
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EC Compliance

Authority or an

598 129

'_'f Ordinary Sand Miniug Project on Vamuna River, Gata No. - 620, 634, Area-7.00
e Sunkraudh Khadar, Tehsil- Khekida, District- Baghpat, State- Uttar Pradesh.

Authorit i
concerned DM, proj Y nominated by _[

ect proponent will
A conservation  and prop Ul prepared

. ( management
rejuvenation and managcmcnl; of 11w£:n::0dli°g;
having total surface gren of more than 35.ha
Funds for the same will be kept in o Separalt;
bauk account and six monthly compliance statyg
will be presented by p

L roject proponent before
nominated authority in the Disn'lijct. e

Department of Geology and M - '
of Uttar Pradesh an%iya' " cmes, Government | Proponent has ensured that Project

Jttar P oncerned district | Proponent has full li i
adlnlqlsuntmn,_ before releasing  the securily J.]:‘Cl;nanditions SIS e
deposit to Project Proponent will cnsure (hat |

Project Proponent has fully complicd with the |
EC conditions. Non-compli&ncc, if any, should
be reporied to UPSPCB for appropriate legal
action and recovery of Compensation.

Any application for transfer of this EC, during i

ya i % gits | Agreed
validity period unless it is cancelled by a
competent authority, has to be necessarily |
accompanicd with siatus of compliance of EC

conditions duly certified by IRO, MoEFCC, Gol,
Lucknow,

10.

Project proponent should submit the drone | Complicd ]
videography (not older than 07 days) of the |

project site mentioning the date, time and geo
coordinates before starting the mining process.

L.

-conduct of replenishment study from reputed

Directorate of Geology and Mining will ensure Complied

institution for subsequent years in compliance of
Tlon’ble NGT orders. The quantity mentioned in
Lol or quantity mentioned in replenishment
study, whichever is less, would be maximum
quantity which project proponent may extract. Tt
will be ensured by District Administration and
Geology and Mining Department.

12,

from Irrigation Depariment/ Concerning | NOC  from Irrigation ~ Department/
‘fl?tggﬁtymrcgar%ﬁng river bed mining to be C(_)n'ccnung Auihmt)_r regarding river bed
obtained before start of mining activity. mining has been obtained

13.

Project proponent has committed to plant 1000 | Complied
mumber of trees/hectare. The  project
proponent/consultant if desires may approach to
concerned District Forest Authority to plant
1000 trees/ha on a land available to the Forest
Department. The project proponent will dep(_)sn
the required amount for this entire plaqtanon
work (including its maintenance and security) to
the Forest Department.

14.

The project proponent shall install solar light in | Complied

Page 6
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EC Compliance of Ordinary Sand Mining Projeet on Yamuna River, Gata No. — 620, 634, Area-7.00

LEE R AU

nmudh Khadu,

ghy u i State- Uttar Pradesh.

theit site office.

| During the submission of 6 monthly compliance

reports, the p!'ojccl proponent should make sure
that the periodically taken site photographs
should also be annexed along with

: the
compliance report.

Complied

16.

Preference should be given to indigenous local

species as per the consultation of the local
district Forest Officer, -

Preference_ has been given to indigenous
local specics as per the consultation of
the local district Forest Officer

17.

Link Road from thc quarry site (0 the main road

shall be constructed as an all-weather road with

blacktopping and maintained by the project
proponent

Haul roads and all weather roads are
made for the approach to the minc Icasc

arca. |

18.

Vchicular emissions should be kept  under
control  and regularly = monitored. ~ Suitable
meagures shall be taken for proper maintenance

of vehicles used in 'a quarry operation and
transportation.

Vehicular emissions has been checked to
be kept under control, all traffic rules
were followed to avoid any kind of
accident.

19.

The project proponent should explore  the
possibilities of rainwater harvesting.

Complied

20.

Agrcement/ Conscnt between project proponent
and competent authority/ landowner for haulage
road from lease site to link road.

Consent between project proponent and

| competent authority for haulage road has
| been laken

21.

Latest technology (water sprinklers/ tankers) to
be adopted for mitigating dust at source points in
lease area and haulage road during operational
activity/vehicular movement,

- Complied

22,

As per the proposed plan, planmation with area
specific plant species, number of plants fo he
planted and report of green belt development to
be submitted to the concerning department

Complied

23.

Water requirement derails along with source of
water and the permission/ agreement with the
concerning authority/ water supplying agencies
to be submitted.

SKLD water is used in the project

24.

i i lease
Submit the Hydrological study report of ¢

arucanéllmt the qganﬁty given in T.ol will be mfnad
without affecting the geo-hydrology of the River.

Complied

25.

f tho time of operation, the project proponent
Qrill ci;mply with all the guidelines issucd by the
Government of India/State Gavl./District
Administration related to Covid-19.

At the time of uperation, the project
proponent has complicd with all the
guidelines issued by the Government of
India/State Govt./District Administration
related to Covid-19.

26.

This cnvironmental clearance does not create or
verify any claim of the applicant on the proposed

Agreed

2

site/activity. .
In cace it has been found that thc_ E.C. obtamed
by providing incorreet information, submitting
that the distance

between the two adjoining |

Agreed
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Ha at Villgﬁe: -

—

EC Compliance of Ordinary Snnd Mini ng Praject on Yumuna River, Gata No. — 620, 634, Area-7.00

Sankrandh l(luulnrI Tehgil- Klu:ktlui District- Baghgati State- Uttar Pradesh,

mines is greater than 500mit. and the area is less
than 05 ha, but factually the distance is less than
500 mt, and the mine is located in the cluster of

area equal to or more than 05 ha, the E.C issued
will stand revoked.

28,

This environmental clearance shall be stbject to
a valid lease in favor of the project proponent for
the proposed mining proposals. In case, the
project proponent does not have a valid lease,

this environmental clearance shall automatically
become null and void,

Lol has been issued hy the district
administration in the name of Smart Mart
Stores Private Limited

29.

The Environmental clearance will be co-
terminus with the mining lease period/Mining
Plan whichever is less. The Mining plan
approved by the Dept. of Mines and Geology
shall be strictly implemented and shall not be
operated beyond the validity period.

Agreed

30.

Exp'lusive cannot be stored on the site. The
Project proponent shall take approval from Chief
Controller of Explosive, if applicable for usc or
storage of explosive or any such materials.

No blasting is proposed/ done.

31.

A comprehensive EIA including minimg arcas
within 15 K.M. to assess the impact of the
mining activity on the surrounding area shall be
undertaken and a report submitted to this
Authority within one vear.

Agreed

32.

No twa pits shall be simultaneously worked i.e.
before the first is exhausted and reclamation
work completed, no mineral bearing area shall be
worked.

Only one pit was worked on at a time

33.

After exhausting the first mine pit and before
starting mining operations in the next pit,
reclamation and plantation work in the exhausted
pit shall be completed to ensure that reclamation,
forest cover, and vegetation are visible during
the first year of mining operations in the next pit.
This process will follow till the last pit is
exhausted. Adequate rehabilitation of mined pit
shall be completed before any new ore-bearing
area is worked for expansion

After exhausting the first mine pit and
before starling mining operations in the
next pit, reclamation and plantation work
in the exhausted pit was completed to
ensure that reclamation, forest cover, and
vegetation are visible during the first year
of mining operations in the next pit.

34.

An adequate buffer zone shall be maintained
between two consecutive mineral-bearing

deposits

Complied

35.

The sprinkling of water on haul roads to control
dust will be ensured by the project proponent.

Complied

36.

Green belt development shall be carried oul
considering CPCB guidelines including the
selection of plant species and in consultation
with the local DFO / Agriculture Department.

Green belt development was carried out
considering CPCB guidelines

Page 8
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£C Complinnce of Ordinary Sand Mining Pro
Ha .

601

132

at Villag c: - Sunkrau

dh dr __ Khiekdn

jeet on Yamuna River, Gata No. - 620, 634, Area-7.00
District- Bag

hpat, State- Uttar Pradesh,

Herbs and shrubs shall al

i so [orm a part of the
afforestation programe besides troe plantation,

The company shall involve local people in the
plk}lltilllull- programme. Details of year-wise
afforestation programme including rehabilitation
of mined-out arca shall be submitted to {he
Integrated Regional Office, MoKF&CC Gol
Lucknow every year, ] '

37,

Blast vibrations study shall be conducted and an
observation report submitted to the Integrated
Regional (_)fﬁce, MoEF&CC, Gol, Lucknow and
UPPCB within six months. The report shall also
include measures for the prevention of blasting
associated impact on nearby houses and

agricultural fields.

No blasting was carried out.

38.

Controlled blasting techniques with sequential
blasting shall be adopted. The blasting shall be
caiticd out in the daytime only. The project
proponent  shall ensure prevention of
displacement of human beings/wild
animals/birds etc. and in case any such
displacement is caused due to blasting/mining
operation by any chance the project proponent
shall take suitable measures for their
rchabilitation and resettlement.

No blasting was carried out

39.

Appropriate arrangement for shelter and drinking
water for the mining workers has to be ensured
at thc mming site.

40.

Shelter for workers alohg with drinking
water arrangements were made at the
site.

Maintenance of village roads wused for
transportation of minerals is W be done by the
company regularly at its own expenses. The link
roads from mining area to main road shall be
constructed “as all-weather road with black
topping and mainiained by the project proponent,

Haul road maintcnance was domec

regularly

41.

The surface runoff rain water harvesting/rain
water recharge and water conservation measures
will be ftaken by projecet proponent in
consultation” with central /State ground water
Board .The project proponent shall plan and
implement collection drain and siltation basins
of adequate size to arrest the silt and sediment
flows from the mining area. The supcrnatant of
the siltation basin and rain water harvested waler
shall be utilized for watering the haulage ares,
roads and green belt development ete.

Complied

42.

Status of implementation shall be submitted to
the Intcgrated Regional Office, MoEF&CC, Gul,
Lucknow and UP Pollution Control Board within
six months and (hercafter cvery year from the

Complied
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Khek

nkrl Khadar, Tehsil-

B Project on Yamuna River, Gata No. — 620, 634, Area-7.00
a, at- Baghpat, State. Uttar Pradesh.

.| The self-enviroumenta] audil sl

ll be conducled
years  third-party
arried out,

annually.  Every (e
environmental audit shall be ¢

Complicd

.| Measures fur

. prevention and control i
ciosion  and  management of Coﬁlilltlm-lsh:{'l qu?)‘é
undertaken, Protection of dumps against erosion
shall be carried out with geotextile matting or
oth;r suitable material, and thick p1a'11tali0115 of
native trees and shrubs shall be !

dump slopes. Dumps
retaining walls P Sha.ll 1?3 - Pf?tected by

carried out at the

Comiplied

45,

Trenches/garland drains shall bo constru
foot of dumps and coco filter

I s 15 installed at regular,
intervals to arrest silt from being carried to water

bodies. An adequale number of Check Dams and | I
shall 'be ' constructed actoss |

Gully Plugs

seasonal/perennial nallahs if any flow;
the ML area and silts iy i

regular intervals shall he carried out.

cted al

arrested. De silting at'|

' Complied

Gailand drain of appropriate size, gradient, and
length shall be constructed for both mine pit and
waste dump and sump capacity shall be designed
keeping 50% safcty margin over and abave peak
sudden rainfall (based on S0 years data) and
maximum- discharge in the area adjoining the
mine site. Sump capacity shall also provide an
adcquate retention period to allow proper scttling
of silt material. Sedimentation . pits- shall 'be
constructed at the comners of the garland draing
and de silted at regular intervals. -

Comp]ié&"i" o

77

Ground and surfacc water, if any in and near the
cure zune (within 5.0 km of the lease) shall be
regularly monitored for conlamination and
depletion due to mining activity and records
maintained. The monitoring' data shall be
submitted to the Intcgrated Regional Office,
MoEF&CC, Gol, Lucknow and U.P. Pollution
Control Board regularly. Further, monitoring
points shall be located between the mine, and
drainage in the direction of flow of groundwatcr
shall be set up and records maintained.

Complicd

48,

Fugitive dust generation shall be controlled.
Fugitive dust emission ghall be regularly
monitored at locations of nearest human
habitation (including schools and other public
amenities located nearest to sources of dust
gencration as applicable) and records submitted
to the Integrated Regional Offico, MoEF&CC,

Fugitive dust generation was controlled
by water sprinkling, also the mionitorg
was olso carried out (o monitor Fugitive
dust emission

Page 10
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;¢ Compliance of Ordinary Sand
Ha at Village: - Sankraudh Kh

t?‘;;"h;g Projeet on Yamuna River, Gata No. - 620, 634, Area-7.00
A chsil- Khekda, District- Baghpat, State- Uttar Pradesh,
Gol, Lucknow and U.P, p,

e
olluti -
regularly. ution Control Board

49.| Baseline data for ambient a; i
sk analr quality shall be Agreed & Complied

dR :
ambient air in the nearh SPM level in

: h e
(villages) shall also be mf; uman habitation

nito i
nther parameters, I S wh
50.| Corporate Environmental Re

shall be by: the project proponent and the details
of thg various heads of expenditure are to he
submitted as per the guidelines provided in the
recent CER notification Na. 22-65/2017-1A 111
Eiated 01/05/2018. Work to be exccuted with the
installation of five hand pumps for drinking
water, s_olar light in villages of streets,
construction of two numbers of toilets at the

primary school with name displayed and address
and details of the

beneficiary and gram Pradhan along with phone
number, photographs should be submitted to
Directorate as well as ta the District Magistrate /
Chief Development officers

51.| Transportation of minerals shall be done by | All the vehicles used in the transportation
covering the trucks with tarpaulin or other | of the mineral were covered with the
suitable mechanisms so that no spillage of | tarpaulin. ;i
mineral/dust takes place.
52.| Occupational health and safety measures for the | Agreed & Complied
workers including identification of work-related
health hazards, training on malaria eradication,
HIV, and health effects on exposure to mincral
dust, etc. shall be carried out. Pel_'lodlc
monitoring for exposure to Tespirable mineral
dust on the workers shall be conducted and
records maintained including the health records
of the workers. Awareness programmes for
workers on the impact of mining on their health
and precautionary measures like the use of
personal protective equipment  ete. shall be
carried out periodically. A review of the impact
of various health measures i}l;ﬁll be condi:lctgd
wed by follow=up action wherever required. :
53. IL';:')li,apn::;':cf1-,moponent will ensure for employing | Only local people were hired for the
local people as per requirement, necessary project.
protection measures around the mine pit and
waste dump, and garland drain around the mine
it and waste dump. _ : i -
54. %lct)pa:oil 7 solid waste shall be stackcd properly | No topsoil was generated in the san
with proper slope and adequate safeguards and | mining project.
L shall be utilized for backfilling (wherever

sponsibility (CER) | Agreed & Complied
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pC Complianec of Ordinary Sand Minin

# Praject on Y : . -7
pa at Village: - Sankvaudh Khadar jeet on Yamunu River, Gata No. ~ 620, 634, Arca-7.00

T chsil- Khekdn District- Baghpat, State- Uttar Pradesh.

applicable) for reclamation and rehabilitation of
the mined-oul area. Topsoil shall be separatoly
stacked for utilization later for reclamation and
shall nat be stacked along with overburden,
55.| Overburden (OB) sholl be stacked at the
earmarked dump site(s) only aud shall not. be
kept active for long period. The maximum héight
of the dump shall not exceed 20 m, each stage
shall preferably be of a maximum of 10 m and
the overall stope of the dump shall not exceed
350. The OB dump shall be backfilled. The OB |.
dumps shall be scientifically vegelated with
suitable native spceies to prevent erosion and
surface runoff, | :
56.| Monitoring HIi(.i management of rehabilitated | Agreed & Complied
areas shall continue until the vegetation becomes
self-sustaining. Compliance status shall be
submutted to the Regional Office, Ministry of
Enqunmcnt & Torests, Gol, Lucknow, and U.P.
Pollution Coutrol Board on a six-monthly basis.
5T 'I_’hc_ slope of the mining bench and ultimatc pit | The slopc of thc mining bench and
limit shall be as per the mining schome approved | ultimate pit limit were in compliance
by tht-e h_:dlan Bureau of Mincs. with the approved winiug scheme,
58.| Permission for the abstraction of groundwarer | Agreed & Complied
shall be taken from Central Ground Water |
Board. Regular monitoring of ground and
surface water sources for level and quality shall
be carried out by establishing a network of
existing wells and constructing new piezometers
during the mining operation. The monitoring
shall be carried out four times in a year L.c.. pre
monsoon (April May), monsoon (August), post-
- monsoon (November), and winter (Tanvary), and
the data thus collected shall be regularly sent to
MoLF&CC, Central Ground Water Authority,
and Regional Director, Central Ground Water
Board. : 0/
50.| The wastewater from the mine shall be treated to | Agreed & Complied
conform to the prescribed standards before
discharging into the natural stream. The
discharged water from the Tailing Dam, if any
shall be regularly monitored and report
submitted to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow, Central Pollution
Control Board, and (he State Pollution Control
Board, -
60.| Hydrogeological study of the area shall be | Agreed & Complied
reviewed by the project proponent annually. In
case the adverse effect on_groundwater quality

e

Agreed & Complied
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gC Compliance |-|f Qrdllmr}- Sund Mining Profect on Yumuna River, Gata No. — 624, 634, Area-7.00
o at Vitlage: - Samkraudh Khadar, Tehsil- Khekda, District- Baplpat, State- Uttar Pradesh,
~— [ and quantity is observed mining shall bo 5

topped
and resumed only after mitigating st o

. : eps Lo
contain nny adverse impact on groundwater i
implemented,

61.| Vehicular emissions shall be kept under contiol

- : -
and regulacly monitored. Vehicles nsed for i
transportation of wminerals and others shall have
valid permissions as prescribed under . Centrul
Motor Vehicle Rules, 1989 and its amendments.
The vehicles transporting minerals shall be
covered with a tarpaulin or other suitable
enclosures so that no dust particles / fine matters
escape during the period of transportation. No
overloading of minerals for transportation shall

be committed. The trucks {ransporting minerals
shall' not pass through the wildlife sanctuary if
any in the study area.

Prior permission from the Competent authority

shall be obtained for the extraction of Ground
water if any.

62.

Agreed & Complied

63.

A final mine closure plan, along with defails of | Agreed & Complied
Corpus Fund, shall be submitted to the
Integrated Regional Office, MoEF&CC, Gol,
Lucknow and UP. Pollution Control Board 5
years in advance of final mine closure for
approval,
64.| Projcct Proponcent shall explore the possibility of | Agreed
using solar energy where ever possible.

65.| Commitment towards CER has to be followed | 1.25 Lakh of the funds designated

strictly : towards CER were used for the same.
66.| Regular  health checkup rtecord of the | Agreed & Complicd
mineworkers has to be maintained at the site in a
proper register. It should be made available for
inspection whenever asked. " ", :
67.| Project Proponent has to strictly follow the | All  direction/guidelines issued by
direction/guidelines issued by MoEF&CC, MoLF&CC, CPCB, and other Govt.

CPCB, and other Govt. Agencies from time to | Agencies were followed
time

68. The‘blasting will be done only after getting | No blasting was done.
permission from the Mining Department.

1. | You shall also ensure that the proposed site is | Agreed.
not a part of any no-development zone as
required/prescribed/identified under law. In
case of wviolation, this permission shall

Page 13 s
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__Haat Village: -
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——————

udh Khadar

'l‘ellsl hckdn

automatically deem to he cuncolled, Alsu, in
the event of any dispute on ownership or langd
use of the proposed site, this clearance shall
automatically deem 1o be cancelled,

B Project on Yamun

137

District-

n River, Gata No. - 620, 634, Area-7.00
__ : p a State- Uttar rad.

Any appcal against this EC shall lio with the
National Green Tribunal, if preferred, within
a period of 30 days as prescribed under

Section 16 of the National Green Tribunal
Act, 2010, '

Agreed

The above stipulated conditions will be
enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution)
Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment
(Protection) Act, 1986 and the Public
Liability Insurance Act, 1991 along-with their
amendments and rules made there under and
also any other orders passed by the Hon'ble
Courts of Law relating to the subject marter,

Agreed

The project proponent will have to submit
approved plans and proposals incorporating
the conditions specified in the Environmental
Clearance within 03 months of issuance of
this clearance. The SEIAA/MOoEF reserves the

conditions stipulated are mot implemented to
the satisfaction of SEIAA/MoEF. SEIAA may
impose additional environmental conditions

right to revoke the environmental clearance, if |-

or modify the existing ones, if necessary, _

Agreed & Complied.
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= IR Uel Uyl Fa=vr 91
/ g UTTAR PRADESH POLLUTION CONTROL BOARD
war # y é/ %—3 S ) il"‘"‘LTzoﬁ Wﬁﬁ’%zozs
RISICS)

ﬁo wreae Wl o o,
qETIE | 01) 2} 4] 4349

fava— vaferofta aftgff sfRifta 6 o= &g er ol Atw @ Wy A
TRy,

HUAT {0 A BRA aferewvr, e A A sfogo wwemr—1267 /2024 Herd g
g B0 "o 9 9 3 | 9IRE ey faFi@ 23 /01 /2025 @1 Wed BV HRA @ TE B
forae & gera sy g &

" 2. In view of the averments made in the application and observations made in the report of
the Joint Commitiee, we consider it necessary 'o have responses of (1) State of Uttar Pradesh
through Additional Chief Secretary, Enviromnent, Forest and Climate Change, State of Uttar
Pradesh (2) Director, Mining and Geology, Uttar Pradesh, (3) District Magistrate, Baghpat, (4)
CPCB through Member Secretary, (5) Uttar Pradesh Pollution Control Board (UPPCB) through
Member Secretary, (6) Mys Smart Mart Stores Private Lid. (Project Proponent), A-1/1, Hardev
Puri, 100 FT, Road, Nathu Colony Chowk, Shahdara, New Delhi-110032 who stand impleaded as
respondenis no. 1 to 6"

Hio yHostiodlo gRT B3 1A angwi & ww # wfew Wiy grT Reie—09/12 /2024 @Y
verst FReror far mar ) wfdfy o sivanr ao oA F aifger @ T ) wff @ e @
IR Ho HIEHE =Rl wo o, um Wik 1 dedld Weel, anad § gedw IAfT 1,40,000
BIER @ TN 108403 SR @A fFar a8, fbvg oRdieen weras gRr o s
DRTEHE 28°50'47.33"N,77°12'52.64"E @ AR 357 weR @1 AP oftor s @ R
Y W/ Excess Mining famm wan ® vd v 2q waimeoly Wl qur wow 91 @ weafy
U Rl @) T B

G QT & AR @ SR WA B GY (65U uferes Hiew x 5=325 wo) B
TR TR W Hed (Pit mouth value)= 357x05x5=1,16,025/= Td YT F0 357x65=23,205/=

wfee qel Wde Iy u=RIM 1,39,230 / 3ttt g 2 |

@A yeel gHhis Ho WAIEHTE Wl w0 [T gR1 U Wiele devilel Weel wHue arad
450 T e @ fawg mowaelid) & w0 O wela ves o1 @ aflovo w360 /2015
el ¥ ffegee AR vEREeE A dRea Ris(rew) § @ uguer frEe @ gR
Ued WAl fAATE-—29 /01 /2020 UF dek H gutgvoly wwemr sififgd, 1986 @) gR—5 @
Ferfe WY Few fRAfe—11,/06 /2021 & amery ux @ wsg d1S A weafy urd BB od faer

AW 12 4, gy wve, M) T.C-12V, Vibhuti Khand, Gomti Nagar,
ol Tdh | 226 010 Lucknow - 220 010
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ygfeRoi Wigfy w53 T wee @ e # 3eg @ [Qeg NPV 3 aeR W
gatexefg afegfd &7 o e & —

Approach 2: Computing a Simplified NPV(N:t Present Value) for ecological damages.
In this approach, the criteria adopted is:
Total Benefits (B) = Market Value of illegal ext: «ction: D

Total Ecological Costs = Market Value Adjustec for risk factor: D%RF

Severity Mild | M derate | Significant | Severe
Risk Level 1 2 3 4
Risk Factor(RF) | 0.25 | 0.:0 0.75 1.0
Discount(r) 8% | 7% 6% 5%
Market value of illegally mined materials D=Z » market value of the material per MT or m®
=357 %65 %6
1v=1,39,230/-
Present value of foregone Ecological values (@ 5 % discount rate and over 5 years
=DxRF
=1,39,230 x 1(RF = 1.0; Severe a being illegal)
=1,39,230/-
(D+RF)
A - 25:1 (1+rie
- Z ’{139230? & (139230:_{_ I_ 3230 ) | f139230) i { 1?9130:‘-
{140.05)  {1+0.05)° 1 208307 (1400530 (140053
sl 132600+126285.7 1412027210 11454486 +109090.34/=

& 602793.01/=
Net Present value(NPV)=PV-D

= 602793.01- 139230

=463563.01/=

Compensation Charge in above case:

Approach 2 (explicit accounting of NPV)
(@ 5% discount rate and over 5 years
Rs. 463563.01/=

Rs 463563/=(say)

SR oedl & gftewa &3 sifdwr i grr aye ud fesie 11.022025 @ gRI
Ho WA v o f3io, um iR, aedle Wwer, anvd @ e tih-2 @ ANR U 0
4,63,563/=(®0 TR o fovvre sWiR wiw 4l [ we w9d a4) waiaefiy sfagld siftrifta fsa
S @) R @) ol 2

gy e RS gRT U omem A Wy @ e # wem e @ ww
AT @& TR SEIT & fawg HUU 4,63,560 =(W0 B wg fawre sor e O fRivde s

w1=0) 5 gatavefia e} sftifa 5l o v od Fresr wror gael i e fian s 2
/\__/
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~—] SRR EN I B EPELICIS

R UTTAR PRADESH POLLUTION CONTROL BOARD

ot ert':z%sé W3 A 2F.A PGS / 2025 rre Y./ \j /2025
W ¥, | st

#Ho wreare wrd wio fHo,

T O\ LY 414369
A wafrods el Sy ook W @ e )

9 & U3 WEWT 24409 / W—3 / FA—783, WYE /2025 fRATE 20022025 FRT A0 T ERG
aftreeer, fiweh, § 9 affogo WeaT—1267 /2024 BEEIY GT 49 SO WO X199 9 3 H UIRe Ry
famie—23 /01 /2025 & argured ¥ wfew wffy g AT 09122024 @ A M Fréer @ sren @
IR URASTT YRGS FRI Y SAFART 140,000 BAHICY @ WA 108403 TACY T fRY SN
o Rval B 28°50'47.33"N,77°12'52.64'F & ST 357 TR &1 AIGRIT ol Al @
fam 3@y @@= / Excess Mining 5 & oo 3@ 3q wafowdiy wWigfy qur wow 419 @ wealy g
7 5 o, gafaeela ey & Bk odl @ soeeE T 99 @ SR aRae @ Ree el
34408 /-3 /STeI—183 /3RS /2005 RAiE 20022025 gRT waROi SRR WU 4,63,5637= (w0 o
R g fovwe goR w9 fovde wud wmE) SRR fFY o *q wRer garel Aifew omd fasar
TR

&g afeErd Ave @ v e 18.08.2025 ¢RT W HAT TAT ] fF I HRT qaRy Aifew
7} Sfeafa gl W 398 e™1 wiRE o B1g vames /vhkear 9T T2 e mar 2 ) 5o gwo
3O gA e 08.03.2026 B fawgd waw@ vy wiw w9d @fow #W @ Swrw o (e fee o
FRO @) 15 AT &1 iffa wwa amr w4 o Sf 5 "W A6 ¥

TeEd W wed AR @ AR &1 SRe A & uF e 18.032025 B giewa
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SMART MART STORES PVT, LTD.

GSTIN: 07AAGCS7698H1Z20

SMARTy AR

VALUE FOR MONEY

To, Date: 24.03.2025

Environmental Engineer-In-Charge Circle 3
Uttar Pradesh Pollution Control Board

SUB: Reply on behalf of M/s Smart Mart Pvt, Ltd. to Show Cause
Notice dated 20.02.2025 of UPPCB

Ref - (i) Show Cause Notice dated 20.02.2025 issued by UPPCB
(if) Holding Reply dated 06.03.2025 issued by us
Respected Sir,

We write to you regarding the reference Show Cause Notice dated
20.02.2025 issued by your office and in continuation of our holding reply
dated 06.03.2025.

We are in receipt of the Show Cause Notice dated 20.02.2025 issued by
your office, whereby you have sought to impose environmental
compensation/penalty of Rs. 4,63,563/- on M/s Smart Mart Pvt. Ltd. on
account of alleged violation of sand mining license outside of leased area.

At the outset, we deny all allegations as averred in the Show Cause Notice
dated 20.02.2025. It is stated that the M/s Smart Mart Pvt. Ltd. had
conducted mining activities within the leased area under the license in a
lawful manner and no activity was carried on beyond the leased area by

M/s Smart Mart Pvt. Ltd.

The very basis for imposition of the environmental penalty of Rs.
4,63,563/- is not borne out of any factual finding conducted by your office
during inspection of the site or otherwise and in fact, the imposition is on
account of levy of penalty by DM, Baghpat vide its letter dated 01.05.2024.
Whereas, your office through mining inspector along with Geologist,
Ghaziabad had conducted joint inspection on the site on 02.05.2024 and
it was verified that the mining was not done beyond the mining lease area.
The same is also admitted by your office in the letter dated 02.05.2024
and Joint Committee Report dated 23.12.2024.

With respect to the penalty imposed by letter dated 01.05.2024 by DM,
Baghpat, the same was paid by M/s Smart Mart Pvt. Ltd. under protest
since the non-payment of the said due would have led to stoppage of
mining towards which M/s Smart Mart Pvt. Ltd. had paid huge sums
towards royalty and thus, constrained by time and the threat of stoppage

A
For Smart Mart Stores Pvt. Ltd.

Head Office : Plot No. 175, Patparganj Indl. Area, Delhi-110092 M.: 9958586258 Ph.: 011-40548214

Branch Office: A-1/2, Ground Floor, 100 Foot Road Nathu Colony Chowk, Shahdara, Delhi-110093 M.: 9310171165, 9289884387
Branch Office: Shop No. G.F. Part of Flat No. M-5/A-4, Pkt-M, Dilshad Garden Delhi-110095

Branch Office : 711, Old Plot No. 6-A, 100 Ft. Main Durgapuri Extn., Shahdara, Delhi-110093
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of works, M/s Smart Mart Pvt. Ltd. had no option but to pay the said
penalty,

It is further admitted by your office that M/s Smart Mart Put. Ltd. had
license to extract ordinary sand of 1,40,000 m3 quantity, whereas, during
the license period of 6 months, M/s Smart Mart Pvt. Ltd. was only able to
extract only ordinary sand for a quantity of 1,08,403 m3. Thus, it is clear
that the M/s Smart Mart Pvt. Ltd. had no motive to do illegal sand mining
outside its leased area when it could have extracted sand from it licensed
area and it had even failed to extract the whole of the leased permissible
limit of 1,40,000 m3.

It is pertinent to note that during the joint inspection by the Joint
Committee conducted in the presence of the undersigned and under
directions of the Hon’ble NGT, no site was identified to mined illegally
beyond the sanctioned lease area and the same is verified by the Report
dated 23.12.2024 of the Joint Committee.

While, M/s Smart Mart Pvt. Ltd. had also disputed the penalty imposition
by DM, Baghpat as the letter dated 01.05.2024 would itself show that the
allegation of illegal mining and its location is vague and baseless. It has
merely referred to illegal mining near geo-coordinates of Pillar A towards
Yamuna River, which is vague as towards Yamuna River was the leased
area of M/s Smart Mart Pvt. Ltd. However, due to imminent threat of
stoppage of work, M/s Smart Mart Pvt. Ltd. was constrained to pay the
said penalty under protest.

Therefore, you are requested to withdraw your show cause notice specially
in absence of any factual finding of illegal mining and express admission
by your office that no mining has been done beyond license area which

was verified during the inspection of site.

Regards, For Smart Mart Stores Pvt. Lid.

% tor

Dharmi Chand Sharma
M/s Smart Mart Pvt. Ltd.
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SMART MART STORES PVT, LTD.
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